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CORRIGENDUM. 

In the Legislative Assembly Debates, Vol. V, 
No.7, dated the 10th September, 1935, page 724, 

"t last line, for " weakers " read " weakness". 
1 



LEGISLATIVE ASSEMBLY. 

Tuesday, 24th September, 1935. 

The Assembly met in the Assembly Chamber at Bleven of the Clock, 
llr. President (The Honourable Sir Abdur Rahim) in the Chair. 

QUESTIONS AND ANSWERS. 

EsTABLIBIDIENT OJ!' AN INSTlTUTE l!'OB ANnuL AND HUMAN NUTBlTION 
RESE.AB.CH • 

. 
621. *Mr. 8. Satyamurti : Will Government be pleased to state : 

(a) whether the Imperial Council of Agricultural Research has 
before it a proposal for the establishment of an Institute 
for Auimal Nutrition Research and Human Nutrition Re-
search; 

(b) whether tbe Linlithgow Commission urged the establishment 
of botL the branches simultaneously and why there has been 
delay in this matter ; and 

(c) whether they propose to take any action in this direction ; and 
if so, when' 

The Honourable Sir Girja. Shankar Bajpai: (a), (b ) and (c). The 
Royal Commission on Agriculture in India referred to the work being 
done on animal nutrition problems in the Physiological Chemist's 
Section at Bangalore and to the investigations conducted under the 
Indian Research Fund Association into deficiency diseases and mal-
nutrition of human beings. They recommended the development of 
both branches of nutrition work and suggested the ultimate establish-
ment of two institutes. A scheme was prepared for the establishment of 
a Central Research Institute for animal nutritio:c. as early as 1929 but 
it could ltot be proceeded with for lack of funds. The matter has been 
considered at frequent intervals since but the financial ;Obstacle has, 
unfortunately, persisted. A fresh scheme for founding an animal 
nutrition institute on a modest scale is engaging the active consideration 
of Goyernment at the present moment. Human nutrition work is being 
continued at Coonoor. 

Mr. S. Satyamurti: With regard to animal nutrition research, 
what is the financial commitment of the modest scheme which is now 
being considered by Government , 

The Honourable Sir Girja. Shankar Bajpai : Speaking from memory, 
something like 21 to 3 lakhs non-recurring and about a lakh a year 
recurring. 

t 1685 ) 
Ll40LAD 
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Mr. S. Satya.murti: Will Government do their best to make provi-
sion for it in the next year's budget, in view of the very great import-
ance oJ this subject for the ~  of this country f 

The Honourable Sir Girja Shankar Bajpai: My Honourable friend 
will realise that at this stage it is Dot possible to make a commitment 
because it is impossible to foresee what the financial position is going 
to be next. year ; but I can assure him that the matter will receive tho 
most sympathetic consideration. 

Mr. S. Satyamurti : As regards human nutrition, muy I know who· 
is in (:harge of the work at Coonoor now, and are Government or is he 
considering the ~  of evolving a nutritious diet on a scale which 
~ poor people in this country can afford, and make it available to the 
people as early as possible Y 

The Honourable Sir Girja Sh&nka.r Bajpai: The successor of SiD. 
Robert Markerrison at Coonoor is a gentleman named Ackroyd who has 
very wide experience of nutrition work abroad ; and with regard to the 
serond point mentioned by my Honourable friend, I believe he has 
f.lready taken up the matter and actually' issued a pamphlet showing 
how n mall may live on two annas a day and have a very nutritious 
diet. 

Mr. S. Satya.murti: May I ask whether the results of this research 
will l,e made available to the people in all the languages of the country, 
88 early as possible , 

The Honourable Sir Girja Shankar Bajpai : As my Honourable 
friend is aware, that is primarily a matter for the Local Governmenb, 
but 1 shall have the suggestion of having it translated into the different 
languages considered. 

PROBIB1TION OF WOMEN FROM WORKING UNDERGROUND. 

622. *Mr. S. 8&tyamurti : Will Government be pleased to state. : 

(a) whether their attention has been drawn to the statement made 
by the Under Secretary of State for India in the House 
of Commons that two women were killed in a recent mining 
disaster in Bihar ; 

(li) when. they propose to prohibit women wQrking underground ; 
and 

(c) the reasons for delay in this matter f 

Mr. A.. Q. Olow: (a.) Yes . 

. (b) 'I.he employment of women underground in mines was pro-
hibited· WIth eff-ect from the 1st July, 1929, except in the coal mine!! 
ill: Bengal, B,ihar and Orissa and the Central Provinces and the salt 

~  in the l>unjab. In the case of these exempted mmes the regu-
latlOns promUlgated by the Government of India in 1929 provided for 
lI.,graduul percentage ~  each year in the number of ~  em-

~  underground so as t() lead to their total elimination by the 1. 
July, 1939: The question of advancing this date is at present lindei:' ~ 
cOJUll(terubon of the ~ of India in consultation with the Local 
#overnments and the Mining Boards concerned. 
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(c) There bas been no delay. 

Mr. S. Satyamurti: May I know what is the number of women or 
the percentage of women now working in the exempted mines, lip to the 
latest date for which figures are available Y 

Mr. A. G. Clow: I am afraid, I have not got that in my head, but 
I imagine it is somewhere about 14 per cent. 

Mr. S. Satyamurti: May I know if Government will take imme-
diate steps to prohibit the employment of women without waiting for 
1939 7 
Mr. A. G. Clow : AB I said at t.he end of the an.<iwer I gave to part 

(b), we are considering this question in consultation with the Locui 
Govt:rnments and the Mining Boards concerned. As the Hnnourable 

~  is probably aware, a Convention \Vas adopted at Geneva on this 
aubject tIlil> year and will have to be considered in that connection. 

Mr. S. Satyamurti: When will Government be able to bring up 
legialation, if necessary, or take administ.rative action to prohibit the 
employment of women underground t 

Mr. A. G. Olow! Legislation is not actually necessary, 8S the Gov-
ernment of India have been invested with rule-making powers under the 
Mines Act. Any rules that are published would require to have three 
months' notice after the Mining Boards have been consulted. 

Mr. S. Satyamurti : Will Government expedite their decision in this 
matter as much as possible , 

Mr. A. G. Clow: Yes, Sir. We are considering it at the moment, 
apd I hope as soon as we are relieved from the arduous labours of this 
Se.:sion, ,ve will be able to come t.o a decision. 

/ Prof. N. G. Ranga: Was ~  compensation paid to the families of 
!£hese women' If so, how much Y 

/ Mr. A. G. Olow: I cannot say; it would depend on whether their 
~  filed applications under the Workmen's Compensation Act 
or not. 
Prof. N. e. aanga: Have Government tried to ascertain the facts , 
Mr. A. G. Clow :  I see no reason to do so. Not only is it open to 

them tc, file applicatioBs but the Commissioner is specially entrusted with 
the duty of calling the attention of the dependants to the possibilities 
under that Aet. 

M.uroFACTURE OIl' GUNS IN INDIAN ORDNANCE FACTORIES FOB THE USE 011' THE 

INDIAN ARMY. 

623. *1rIr. B. Satyamurti: Will Government be pleased to state: 
(a) the extent to which guns are ~  in Indian Ordnance 

14'aetories for the use of the Indian Army ; 
(b) the results thereof ; and 
(c) when all India's requiremer.ts in this respect are expected to 

be provided locally f 

Hr. G. B. P. 'l'cwtteDham: (a), (b) and (c). PraetieaDy all tlle guns 
:required for the use of the· ~  i!l ~  are already manufactured 
in the Indian Ordnance FactoneR WIth satisfactory results. 
L240LAD .z 
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ltIr. S. Satyamurti : What is the significance of the word " prac-
tie ally ", What are the gun requirements which are not wholly manu-
factUl'ed in this country , . 

Mr. G. R. F. Tottenham: The only exception is that wheil the army 
takes into use a new pattern of weapon, we have to begin by getting 
that weapon from the manufacturers in England up to a certain 
qUlluiity ; and t.hen we get the patterns out here and make theDl up in 
om own factories. It is only· for a limited period that we buy in 
England. 

GoVERNMENT'S POLICY WITH REGARD TO THE TRIBES ON THE NORTH-WEST 

FRONTIER. 

624. *M'r. S. 8&tya.murti : Will Government be pleased to state : 
(a) their definite policy with regard to the tribes on the North-

West F'l'ontier ; 

(b) the cost incurred by Government in Frontier operations during 
the last three years; and 

(c) whet.her they propose to replace their present policy by policy 
of friendly adjustment with the tribes, and if not, why not' 

Mr. J. G. Acheson: (a) The attention of the Honourable Member 
~ im-ited to the reply given on the 12th September, 1933, to 1Ir. M. 
lluswood Ahmad's question No. 880 and to the reply given by me to a 
similar question during the present Session' 

(b) The expendit.ure on operations on the Frontier during the last 
tlu'ee years amounted to Rs. 39.64 lakhs. This includes the cost of road 
construction. 

(c) The present policy of Government is in effect one of friendly 
adjustment with the tribes and the question of changing it doe& not, 
therefore, arise. 

Dr. Khan Sahib: Will the Honourable Member be pleased to state 
if his attention has been drawn to an article in the United Service 
Magazine by "Mouse" forecasting the policy of the Government in 
thP. tribal area' He has stated how to subdue the tribes one after the 
(.ther, and to create military governors there and to charge no revenue 
or taxes. May I ask the Honourable Member if Government, by creat-
ing these military areas, have got at the back of their minds to control 
and direct these tribesmen from time to time into the administered area . 
. to loot there and thus constantly keep up the disturbances on the ~ 
tiel aud further always to create suspicion in the minds of the Hindus 
Olnd the rest of India' 

Mr. J. G. Acheson: My answer to the first part of the question is 
that tbe article in question, of which I have heard, represents the vie,vs 
01 a private individual only, and Government are in no way responsible 
for it.. The second part of the question contains a number of implica-
t:ons anti insinuations, and, therefore, does not call for a reply. 

Dr. Ziauddin Ahmad: May I ask if it is not a fact that the people 
1Il tribal areas pay customs duty as the customs barrier is on the other 
aide' 
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Ifr. J. G. Acheson: Certainly, Gn such goods which they consllme 
which. come., thl'ough ludian ports of entry and are dutiable. 

Dr. ZiauddiD Ahmad: So they do pay taxes , 

Mr. J. G. Acheson: Indirectly, yes. 
Mr. e.Satyamu!ti : With reference to clause (c) of (his questioi!; 

I did use the phrase " friendly adjustment" myself ; but I am aslciJig 
whether thp. Honourable the Foreign Secretary understands that pbrase 
in tbe sense in  which I used it : is it the policy of the Government to 
recog'nise the independent or ~  position of these tribes, 

~ ~ ~  to a settlement with them as between friends or allies, or is it 
tl.ejr polic,y to subjugate them and make them real subjects of the 
British Raj , 

. ;Mr. J.' G. Acheson: I do not think I have anything to add to the 
very lull statements of policy already made by me during this F:essicll. 
I think that I have understood what the Honourable Member means by 
c.-frlCDuly adjustment " and ~  replied to it, taking it in the I)rdmal'Y 
plain ser.se of the expression. 

Mr. S. Satyamurti: Do Government, therefore, recognise tl.at these 
tribes might remain independent and yet friendly with the ~  

G(;VernL.ent , 

Mr: J. G. Acheson:. The object of Government is that theRe ~  
should be on friendly terms with the Government. Government do not 
admit tliat these tribes are independent tribes. 

JYlr. S. Satyamurti : What is their political status' Are they indc-
llenllent, quasi-independent, or are they subjects of the British Govent-
ment T . 

Mr. J. G. Acheson: That has already been answered on a previous 
o('casion in this Assembly. 

Mr. S. Sa.tyamurti: I -do not understand that answer : 1 want Iln 
answer 'which [ as a layman can understand : what is the Ill)litil'al 
Btatus of these tribes, accol;'ding to the. British dicti9Jlary Y 

Mr. J. G. Acheson: The status is that of British protected peno. 
or it was that until the new Con$titution Act : there has been some 
ltlteration of status in the new Constitution Act; but,at the moment, I 
am 1lot prepared t'o go into a dissertation on the legal ~ 

position : that is rather a matter for the representative of the Legislative 
.Depa:rtment. , 

. Mr. S. Satyamurti: Will Government give up-fighting these tribes 
'then, and sue for pe&:C(l wit.h thilm , 

_, ~  G. Acheson : Government do not fight ,the -tribes; they fight 
the . Oovernm,ent from time to ~  . . 

. .ENQUIBY INTo TO INcOME-TAxsYIn'EM IN INDIA. 

625. *lII'r. &. .•• amurti: Will Government be pleased to state: 

(a.) ''I'hen the enquiry into the Income-tax system in Indili ~ 
!1 ,;"" ~  lthe ~~  the,. ~ ~~ ~ ~  

will ~  -" -.; •. ',,1 '; ,," ", .. :: ".,. 



LlIlGISLATIVB .AS8ID11BLY '" [24m Sn.19M. 

(b) what its composition and. terms of refer,ence Will be ; aDd 

(c) what opportunities will be given for non-official opinion to 
express itself before the body conducting the enquiry t 

'!'he Honourable Sir James Grigg :  I would ~ ~  Honourable 
~  to previous answers on this subject-in particular th9Se to 
~  35 and No. 367. 

Mr. S. Satyamurti : Is there any further answer to clause (c) of the 
qllestioll T 

The Honourable Sir James Grigg: No : that is dealt with pretty 
fully in the answers to which I have referred. 

Mr. S. Satyamurti : Have Government come to any conclusion as ~ 

the nature or extent of non-official opinion which will be made available 
in this inquiry , 

The Honourable Sir James Grigg: A communication has been 
addressed to some representative commercial bodies suggesting that, in 
the first instance, they should senrl written memoranda, and that, in the 
centres to which the experts are going, they can make oral representa-
ij,ons. 

ENQUIRY INTO THE FINANCIAL RESOURCES OF Tn· PROVINCES ON THE BYE OJ' 

THE NBW CONSTITPTION. 

626. *Mr. S. Saty&murti : Will Government be pleased to state : 

(II) when the inquiry into the financial resources of the ~ 

on the eve of the new constitution coming into force woul4 
be held; 

(b) what its composition and terms of reference will be ; and 

(c) whether the enquiry will include financial experts of the Pro-
Yinces and also of the Federation or only of the Provinces' 

The Honourable lir James Grigg : An announcement on the subject 
has already been  made. 

. l'rJr. S. Satyamurti : Sir, I am asking only clause (c) of this ~  

.. an announcement has already been made by the Government with ~ 

ference to clauses (a) and (b). 

The Honourable Sir James Grigg: I was giving an answer to the 
whole question by asking the Honourable Member to wait till the short 
notice question had been asked and answered: but I am not sure thM 
that particular point is ~  in that question. But that is coyered 
by the terms of the announcement that the inquiry will be conducted 111 
one expert who represents neither the provinces nor the centre. . 

Mr. S. Satya.murti : May 1 ask with Tegardto cl.ause (e) of the ques-
tion, whether financial experts of the provinces or the Federation Or of 
both will be assoeiated as &88E!SSOrB or'in any ~  ad"iisoPyeapacity 
with this gentleman , 

The BOJl'OUriI.ble Sir lames ~  No :  I think thE'ir association 
with the inquiry will be in the capacity of wittiesies.·: :;; .. 
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.  . e .•. Wy.IIIlU1'ti : There ~ . ~  no adviee offered to him either iby 
labia ~  or by the .Provmmal Governments' . 

"i'lle 'Honourable 'Sir Ja.m,es ~  ~ Call it ,advice if you like : l ~ 
it evidence. 

!Mr. 8. Batyamurti : Will they submit memoranda to him .? 
The HouQ1P'&ble Sir James ~  : In.dubitab:W. 
Mr. S. Satyamurti : Will they be offered as witnesses for oral exa-

~~  by this .gentleman , 

The Honourable Sir James Grigg: I have not the c6lightestd.oubt, 
yes. 

REVISION AND CLAB8IFICATION OF GOODS TRANSPORTED ON RAILWAYS. 

627. *Mr. S. Satyammii: Will Government be pleased to state: 

(a) whether they are considering the revision and classification of 
goods transported on the Railways ; 

'(b) when they propose to come to a conclusion' thereon ; and 

(c) whether opportunities would be given for non-officials to ~ 
their opinion before they make up their mind in the matter f 

Mr. P. R. Rau : (a) and (c). I would refer the Honourable Member 
to the reply I gave to his question No. 127 on the 5th September, 1935. 

(b) I regret I am unable to ~  .nQw when a conclusion will be 
reached. 

Mr. S. 8atJ'8lDvti: May I know whether ~  ~  

netld for e:q>edition in this matter, and may I kn,oW' the reaSOll tor ~  

inability of my ~ friend to make a statement .8 W ,wbea t.hey 
propose to come to a conclusion on this important matter , 

Mr. P. R. Ban: Sir, Government fully realise the need for expedition 
in this matter : the only reason why I am unable to give a reply to hit 
question is that r. am not an astrologer. 
Mr. S. BatyamUl'ti : Apart from being an astrologer, does it require 

anyt.hing else for the Honourable Member to decide,. when they can. ~ ~  

to a conclusion on matters pending before thtlm t It does seem to' me 
that this Houae should be treated with a'lit.tle m()re .courtesy, and :tbpt 
answers should be given to questions which have been pending for a long 
time with Government. ~  

Mr. P. R .. Ran : It is impossible for me to ~  the futUJ"e in ;IJ2,is 
matter. 
Mr. S. Satyamnrti: Will my Honourable friend tell me what are 

the obstacles in the way of conting to .(1. concJ.usion ipthe next two pr 
three months , 

lIIr. P. R. Ran: The question is far too complicated to expect thlLt 
we. shall be able to arrive at a conclusion in the next two or three ~ •• 
The first thing that Government is trying to ascertain is what ~  • 
• oold be required as a preliminary measure before we can consider 4!be 
proposals to reclassify the whole of the goods cI8 .. ~  : and on thJ.t 
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:we are. awaiting a report. from the Indian Railway .CoDferenct Aaocia-
tion, which we expect will be received in October. It is only after that 
report has been received and examined that we shall be in a position to 
illettle what is the procedure we shall adopt. 

Mr. S. Satyamurti: Will. Government take every posiUble step to 
upedite a conclusion on this matter , . 

The Honourable Sir Muba.mmad Zafnillah Xban : Yes. 

INDIAN AND EUROPEAN OFFICERS WORKING IN THE FINANCE l)zp.ARTIIElft. 

628. *M'r. S. Satya.murti : Will GovernIilent be pleased to state: 
(a) how many Indian and European Officers have been working 

in the .Finance Department (Civil) of the Government of 
India in Simla and Delhi for the past fifteen financial years, 
their designations and their salaries ;  . : 

(b) whether there is any policy of Europeanisation being followed 
in respect of the ~  of this Department ; and 

(c) if so, the reasons therefor' 

.. The Honourable Sir .James Grigg: (a) A statement is laid on the 
. table. 
. (b) No. 

(c) Does not. arise. 

Btatetneflt. 
Twenty-eight European officers and 25 Indian officers have been appointed per-

,lDPently to posts in. the Finance Department (Civil) of· the Govetnment o:f India 
in Pimla and Delhi during the last fifteen financial years. Certain ofticerB have, how-
eorer, served in more than one post  and in the statement given below ofticers who haft 
·..-Yed in more than one post are shown against eaoh such post : 

. ' Secretary or AdditiOll&l ~ 

: ~  Commissioner, Railways 

Financial Adviser, Posts and Telegraphs 

.. ' 
OfIicer .on ~  

. DepuiY Secretary or AdditioDa'l DePutY SecMtary 

• Budget Officer 

"Unde:-Beoretary 
;. 

No. 
of 

Europeans • 

7 

2 

3 

8 

9 

8 

t 
~ 
• I 
I 
I 

No. 
of 

India.n 

1 

1 

., 9 

-i 

~ 3 

.; 

"':'1' ..... 
.. ;:,\; , 

:12' '" 
.' ',1:, .... ~ ~ 



alilllriu. 

.if.uufa1&CB eC1'etarg • 

. (') When held by an officer' of the Indian ~  and. Accolints Servic&-pay 
in the time-scale of that Service, "Iv a apeeiaI pay 01 Be. 250 per 
mensem. 

(") When promoted from the Imperial Secretariat Service Class II-Be. 1,000-
50-1,250. 

Under SeC1'etary. 

(i) When held by an officer of the Indian Audit and Accounts Service, grade 
pay pl'U8 special pay of Ba. 800 per mensem. 

(") When held by an officer of the Indian Civil Service, pay in the juniar 
time-scale pl'U8 special pay of Re. 300 per mensem. 

Budget Officer. 

, Pay in the scale of Ba . .1,500-100-2,000_ 

Deputy BeC1'etary or Additiofll:ll Deputy SeC1'etarg. 

(i) For a member of the Indian Civil Service pay in the senior time-seale of 
I. C. S. pZ'U8 a special pay of Ba. 400 per mensem pl'U8 overseas pay 
subject to a maximum of Ba. 2,250 for pay pl'U8 special pay but exclud· 
ing overseas pay. 

(") When held by an officer not belonging to I. C. S.-pay in the time-sl'.ale 
of the Service to which the officer belongs pluS a special pay,-the ~ 
of which is· fixed with reference to the merita of e!lch ease. 

Olloer em Special Duty. 

Pay is Sxed on the m.eritsof each ease. 

~  BeC1'ettJry. 

Pay varies from B.s. 3,000 to Rs. 3,750 and overseas pay of :£13-6-8 per mensem 
is draWll in addition by officers getting not more than Be. 8,000 per 
mensem. 

'maM&tJl AdNer, Pori, tJ7UI TelegrtJP'M_ 

Pay in the seale of Ba. ~  

"MACiel! ,Commiaio-.er, Bail_y.. 

Pay Ba. 4,000 per mensem. 

&iJr#ksry or Adtiifiotull BtICf'fiM'y. 

Pay Ba. 4,000 per mensem.. 

Mr. 8. Satyamurti : Question No_ 629_ 

The HonourabH Sir Muhammad Zafrullah Khan: Sir, before I 
answer this qucstion, there is a point of order that 1 want to raise_ I 
. have noticed that some (Wthe Honourable-Members opposite are 'in the 
habit, after questions have been put and answers have been given, of 
making comments on the nature of t.he ~  that have been . given : 
sometimes they are even of a ~  nature--M was the case 
: with regard to my last reply : very ~  t.hey are otherwise, but that 
is not my objection: it is open to them to do what they like; but I 
have 'noticed that these commenis also go down in the reports and are 
. printed_ These are not parts of the questions and. answerS, and I res-
'pectfully request that you wm be pleased to give a ruling as to wltether 
these should be printed or not. I am not objecting to Honourable'Yetn. 
,.bers making ~  t,bemselves;, but.thesec com· 
~  should DOt form pl!.rt of the p,inted reCQrd of .quEilitiollS @d 

: --f 
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lIIr. President (The Honourable Sir Abdul' Rahim) : .As a ID&tter of 
fact, any comment or criticisms made, after a questioJ;l has beet) ~  

~  be treated as part of the proceedinga ; and I, theretore, direct· 
~  such. oonunents ~  Il.otbe emb.odie.d j» th,e ~  proceed-
ings. 

APPOINTMENT OF INDIANS AS ~  OF PORT TRUSTS IN !Npu.. 

.. 62.9. *:atr. S. Satyamurti.: With reference to letter No. 232-
P. &L.-5i35, dated the 18th July, 1935, from the Government of India, t.o 
~  Indian l\:lercba.nts' Chamber, Bombay,. will Govel'llIl).ent be pleased to 
state: 

(a) the reasons why they consider it will be contrary alike to public 
policy and to interests of Ports to make a statutory provi-
sion that the Chairmen of rOrt Trusts shall ,be Indjap,s ; 

(b) whether they have considered the fact t.4at so ~ ~  ha'v8 
been DQ Indian Chairmen of Port Trusts though these Port 
Trusto; are to serve the interests of India fil'St ; and 

(c) whether they propose to take any action with a view to satisfy 
the ~  demands of Indians th,at the .Chairmen of 
p()rt ';frusta slu,ill, as far ~ possible, be JJMtiau.s T 

The Honourable Sir Muhammad Zafrulla.h lthaB : (It) The attention 
()f the Honourable Member is invited to s60tion 9.6 of thEl Government of 
Intlia Act, 1919, and section 111 (1) of the new Govel'Dtlllent ol india 
Act. ):loreover. any ~  of the kind ~  wo.w,d limit 
-the ,Geld .of selection, and. any limitation of the field ()fseleetion would 
react against the best interest!'! of the port!!. 

(b) It is not t.ruP. that there ba.ve been no Indian 'Chairmen or Port 
Trusts. 

(c) I would invite the attention of the Honourable Member to the 
reply given to his question No. 731 on the 8th March, 1935, and to the 
mpplementary questions and answers thereto, where the whole matter 
is discussed in great detail. 

Mr. S. Satyamurti : May I know what are the reasons which prompt· 
ed the Government to say that to make a statutory proVisiO'l!i thl\t. 
Chairmen of Port Trusts shall be Indians :was coatrary to public :policy , 
· Wbat is the public policy which Government had in mind' 

The HODoura.ble Sir Muhammad Zafrull&bKhan:That was clMll8 
(a) of the question: I have read out a detailed reply to it. 

Mr. 8. Satyamurti : My Honourable friend has given reference ,QWY 
to sections of the old Act and the new Act. Government published a 
communique, if my memory serv-es me aright, stating that a provision 
like tbis is contrary to public poliey. I am asking, Sir. what, apart from 
the statutory prohihition in the matter, is the public policY-in t1J.e 
· mind of the Go.vernment contrary· to whieb they thought this ~  

would ~  if it was made , 

· 'the ~  Sir ~ zatrnlkh ~ : In addition to the 
· 'provisiOIiR of th'e Statnte· tc> which T have· Dlade . reference iii: my a:ns,"",er 
-to part (a) of the question, I believe I did say that any restrictioi{Jlbf 



• kind contemplated would limit the field of aeleetion, and  any limi-
tation of the field of selection would react against the best interests of 

~ ports. 

Jfr. S. latyamurti : Does not public policy in India at least, Sip, 
,ll8qwe that Chairmen of Port I)'rusts should be Indians T 

The Honourable Sir Muhammad Zafrullah Khan :  I have no doubt, 
•• that, a,s time passes and a larger numhf'r of Indians can be a.Jr 
pointed to the Port Trusts on a larger number of occasions than ~ 

fore, the Chairmen will he Indians . 

•. S. 8aty.amurti : What are the reaRons, Sir, why Government 
consider that a statutory provision to this effect would adversely affect 
the jpterests ~  ports T Will not Indian Chairmen guarantee the 
~  of port,;, at least as diligently and as efficiently as European 
CJtairmen ? . 

The Honourable Sir Muhammad ZafruJl&h ~ : It is a question of 
selection in each case out of a certain circle of people who are likely to 
serve the interests of ports best, ann out of that circle it might be pos-
sibIl' that on some occasions a European would be the best choice and 
on ~  occasions an Indian would be the best choice . 

. Mr. S. satyamurti : Is it the case of the Government, Sir, that, so 
far no Indian has been availablc to serve in the various Port Trusts of 
Jiulia,--competent, efficient and honest enough to be a Chairman of tb.e 
Port Trust? 

The Honourable Sir )fuba.mmad Zafrullah Kha.n: That is not the 
Government case. 

Mr. S. Satya.murti: Then, why was no Indian appointed so far to 
any of the Port Trusts T 

"file Honourable Sir Muhammad ZafruDah Khan : There is another 
qucstion put down on that, and it will be answered when it is reached. 

Mr. S. Satyamurti : I want to ask why the Government do not pro-
l'pse to take any action. 

'lhe Honourable Sir Muhammad Za.frullah Khan :  I beg your pardon, 
-it is part of this question. It is not true that. there hM been no India 

~  of Port TruMs . 
. "»-. 

Mr. S. Satya.murti: How many Indians have been appointed Chair-
men of Ports Trnsts so far T 

. ~  ~  Sir ~ ~  Khan : I believe on three 
Pf four ,occasions. 

Mr. S. Satyamurti : In Bombay, ~ there been any 50 far' 

fte HOD01II'a111& Sir ~ ~ Za.fr1l11ah Khan : No, Sir. 

Mr. S. Satyamurtf : In Calcutta? 

The JJonourable Sir Muha.Jnnu!.d ~  Khan : :No. In ... Adep" and 
~  there were ~  ~  . 

.. 8 .. :Sa.tyamurti: In Calcutta, Bombay. ·Madras. or Karachi, tU 
mORt important ports. there have beE'n no TndiRn Obaii1nen.' 
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'l'Jle Honourable lirKuhammad Zafnllah Khan: 'l'hat follows·from 
my previous reply. 

1Ir. S. Satyamurti: I want to ask about part (o),-as to why. ffi;\i. 
ernment don 'tpropose to take any action to satmy the' ~  de· 
mands of Indians that Chairmen of Port; Trusts sball, as far as possible, 
be Indians. 

l'tfr. President (The Honourable Sir Abdur Rahim) : That has beeJl 
fully answered. (Laughter from the European Benches.) 

STATEMENT OF THE JAPANESE AMBASSADOR IN BOllBAY ABOUT THE 

lNDo-JAPANESE PACT. 

630. *Mr. S. Satyamurti: Will Government be pleased to state: 

(a) whether their attention has been drawn to the statement of the 
Japanese Ambassador in Bombay early this month about the 
Indo-J apanese Pact ; 

(b) whether they proP'OSe to start negotiations on that basis; 
and 

(0) when they propose to come to a conclusion in that matter' 

The Honourable Sir Mubammad Zafrnllah Khan: (a) Thc ~ 
able Member no doubt refers to a statement by His Excellency Monsieur 
liIatsushima, an offieer of the Japanese Foreign Office, inSpecting Japanese 
Consulates abroad. 

If that is 80, (b) and (0). OovernmeBt do not cODsider that a per-
sonal expression of opinion by a Japanese official provides a basis for 
negotiations. 

Mr. S. Satyamurti: Apart from that, will Government conside.r the 
.desirability of starting neg()tiations with,Japan,consideriug the ~  

and the nature of trade between the two countries and their geograPhical 
position " "  ' 

The HonOurable Sir Muhammad Za.frullah XhaJ:l : When ~ ~  
Indo-Japanese! Trade Agreement is drawing towards the close of its 
pe-riod, naturally Governinent will have to consider BO'lbet.hing of" that 
description. . ' 
FEETHAM COMMISSION REPORT ON THE OCCUPATION OF CoLOURED PERSe): •• 

- OF PROCLAIMED LAND IN TRANS\tAAL. - • 
,:,..,r 

631. *Mr. S. Satyamurti : Will Government be pleased to state : 
(a) whether the; have ~ the' ~  ~~  ~ ~ 

appointed to inquire into the occupation of coloured personi 
of proclaimed land in Transvaal ; "  ' ¥ 

(b) whether ~ of the report will be made ,availahleto the 
Members of the Legislative Assembly ; and 

{oJ what action tb,ey; propose to take ~~ ~  ~ 

The Honourable Sir Girjll. SbanlraT Bajpai,:, (Il)and' (b). ~~ 
Parts I and II of the Report of the Transvaal Asiatic TJall(l Temire Acta 
Onnniission 'havp OOen'Publishfd ;: copies-ot,·theSe hliTBGemtilaeediJll the 
Library of ~ '",1 ,'; • ",,' ':1,";, " """'-';": l;-:,,'l'! 
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(c) The Government of India await the vieWs of their .Agent in South 
Africa and the local Indian community. After consideration of these 
they will take such action as may appear desirable. 

CANCELLATION OJ!' THE PASSPORT OJ!' MR. MASANI OJ!' BOMBAY. 

+632. *Mr. S. Satyamurti : Will Government be pleased to state : 
(a) 

(b) 

whether their attention has been drawn ro the questions and 
answers in the House of Commons about the impounding of the 
passport of Mr. Masani, Joint Secretary "<.If the .All-India 
Socialist Party ; 

in what terms the request of the Government of India to the 
Secretary of State to impound his passport was couched, 
and whether their correspondence on the subject will be 
placed on the table of the House ; 

(c) the reasons for this request; 
(d) whether it is a fact that the Government of India considered 

that Mr. l\fasani's activities in connection with communi.sm 
made it desirable that he should not travel abroad and, if 
so, what the basis of this opinion of the Government of 
India was ; 

(e) 'whether the Government of India have come to the conclusion 
that eommunists do not deserve a passport for travelling 
abroad; and 

(f) whether they have come to the conclusion that persons holding 
communist opinions are to be treated differentially by the 
GO'Vernment of India and they are to be punished. for the 
holding of opinions , 

INCREASE IN PENSIONS OF LoWER-PAID POSTAL EMPLOYEES. 

633. *:Mr. 8. Satyamurti : Will Government be pleased to state ; 
(a) whether they have taken any action in regard to the increasing 

of pensions of lower-paid postal em.ployees ; and 
(b) when they propose to take up and decide this matter , 

Mr. G. V. Bewoor: The Honourable the Finance Member is going 
to answer another question on the same subject a little later I:Ind I ask 
the Honourable Member to await that answer. 

Mr. S. Satyamurti : May I know, Sir,' whether the Postal Depart-
ment has no answer in this matter Y 

The Honourable Sir James Grigg: It is a general question. 
Mr.. G. V. Bewoor: It is a general question referring to inferior 

servants, and Mr. Joshi has question No. 642 on the same subject. The 
Honourtlble the Finan('e Member will reply to it and tha.t reply will 
. .eover this question as well. . 

Mr. 8. Satyamurti : My question is about the postal etnv1oyees. 

tFor answer to this question, .6t1 answer te question No. 532 auwered on the 
lOf:h September, 1935. 
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'lire BOD.CJUra.bIe 8U lames Oritrr: My answer will cover ~  

mjlo)1!ees' also. • . 

Mr. B. Batyamurti :  I want an answer from tho Department ~ .. 
eerned 88 to what is going to be d<me with I'egard til postal employees' 

Mr. President (The Honourable Sir Abdur Rahim) : That is part 
of another question. 

Mr. 8. Batyamurti : No, Sir ;  I do not concede that it is part 9f 
another question. The Finance Department for financial readons may 
not agree to it, but I want the Postal Department to preS8 this question. 

The Honourable Sir James Grigg : Perhaps the ~  

will wait and see what the answer is. 

FALL IN ExPORTS AND RISE IN IMPORTS. 

634. *Mr. 8. Batyamurti : Will Government be pleased to state :' 

(a) whether their attention has been drawn to the fact that the 
fall in exports in the quarter of April-June from India 
amounted to RB. 11.92 orores, i.e., 47 per cent. as compared 
with the same period of last year ; 

(b) whether even gold exports are falling ; and 

(c) whether imports have been steadily increasing by Us. 2 c:ro1'eS 
during the last two months , 

The Honourable Sir Mubammad Zafrullah Khan: (a) The total 
exports of private merchandise and treasure during the quarter April-
J'lfue, 19'.15, amounted to B.s. 43.89 crores as compared with Rs. 54.:)2 
erores in the corresponding months of 1934, a decrease of Rs. 10.43 crores 
lOr 19 per cent. This decrease WIIS, however, due to a fall in the exports 
of  gold as indicated in part (b) of the reply. The export.s of private 
merchandise during the period April-J une, 1935, actually showed an 
increase of B.s. 98 lakhs or about three per cent. as compared \vitb the 
corresponding period of 1934, the export figures for the two period:q being 
DB. 39.04 and Us. 38.06 ~ respectively. The latter figure is for the-
earlier period. 

(b) Exports of gold during April-June, 1935, were valued at 
~  4.09 crores as compared with Rs. 15.70 crores during the con'cspond-
mg period of 1934. In July, 1935, therE: ~  Ii marked increase 
when the exports amounted to RB. 6.04 crores as compared with Us. 4.tl9 
crc.rCR during the quarter ending June, 1935, and Rs. 5.83 crOres in the 
·corre.spoBding month of 1934. 

(c) No. During the months of June and July, 1935, the latest for 
which figuTes are available, the i1I1'pOT1'B amounted to Rs. 9;92 and 10.06 
crores, respectively, as compared with Rs. 9.56 and 9.90erores in iDe cor-
responding months of 1934. 

Mr. S. S8.tyamurti : With reference to the answers to clauses (a) 
and (0) of the question, Sir, in view of the fact that in spite of the in-
crease; in the export of private merchandise· on the whole, the exports 
have been falling, will the Honourable the Commerce Member be pleased 
1!e state what steps Governmen:t p,&ve taken-or Gontemplat&· taking, with 
a 'dew to redressing the balance of trade , 



'!he Honourable Sir Mubammad ZaflilDah KhaIl : That refers to the 
~  in the export of gold, and I think that is a question for the 
Bonourable the Finance Member to answer. 

Mr. S. Satyamurti : No, Sir. My point is that the entire ~ 9£ 
exports, in aI,itt; of increase in the export (If private merchandisu, has 
fallen. May I know, in view ()f that iail in the total value of exports, 
Wbtr.1 steps have Government taken or they propose taking in order to 
redrmls the inequality , 

The Honourable Sir Muhammad Zafrulla.h Khan: As [ have said, 
that if; a matter for the Finance Department. 

Mr. S. Satyamurti : Is not the Commerce Member concerned wit., 
the export and import trade of this country ? 

The Honourable Sir Muhammad Zafrulla.h Khan : Yes, Sir. 

Mr. S. Satyamurti :  I am asking him, therefore, whether he COll-
temJ:.ilates taking any steps to promo"Le the export trade of this ~  

apart from gold Y 

The Honourable Sir Muhammad Zafrulla.h Khan : Apart from the 
exports of gold, if the question is confined to that, I haye t·n several 
occasions submitted to Honourable Members the various steps the Gov-
eriunent of India have taken or contemplate taking and the difficulties 
that exif;t with regard to certain steps that have been suggestcd by 
Honourable Me.mbers opposite with regard to agreements with "1l1,jOUS 
eountries. I thought the Honourable  Member's question was directed 
to the export of gold, and that is why I stated that that part of the' 
question would be answered by the Honourable the Finance Member. 

1Ir. 8. Batyamurti: Will Government take steps, in view of these 
disturbing figures, to promo_te the export trade of this country t  " 

The Honourable Sir Muhammad Zafrullah Khan : Some of thl$e are 
in the stuge of correspondence and negotiations with foreigu eountries. 
It is not. only the ~  at this end which can expefiite ~ 
steps. but they must await the pleasure of the Governments of the 
countries with whom they are carrying ()n negotiations. 

The Jtohourable Sir .fames Grigg: May I also add that I do n'lt 
know in what respect the Honourable Member finds the figures distnrh-
ing, but so far there. has been no difficulty in India buying foreign 
exchange at a good prIce. 

~  OF THE BARTER OF bil'ORTpjD GOODS AGAINIST EXPORTS IN ITALY. 

635. *Mr. S. Batyamurti : Will Government be pleased to state : 

(a) whether their attention has boen drawn to the Ministerial Decree' 
having been promulgated by the Government of Italy with the 
objeet of regulating the barter of imported goods against 
exports ; 

(b'J whether they have' examined thiB matter carefully; and 
(c) what action they propose to take to safeguard Indian interests r-
The HollOaJ'8.bleSir K1IJaammad ZaIruUa.h Khan·: (a) Yes. 
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(1I) and ~  The arrangements for private barter of goods came 
iato force only very recently .and there is no indication of their having 
,5eriously affected Indian export trade 'with Italy. The Governruent .oi 
India are, however, carefully watching the whole situation arising out of 
the restrictive measures imposed by Italy with a view to taking such 
action as may be desirable in the interests of Indian trade. 

Mr. S. Satyamurti : What are the latest figures of ludinn exports 
to Italy np to the time for which figures ar6i available to the Honourable 
the Commerce Member , 

The Honourable Sir Muhammad Zafrollah Khan : Doos the Honour-
able Memher want 1\ comparison of the figureEi or does he lVant the 
latest figures , 

Mr. S. S&tyamurti : The latest figures. 

The Honourable Sir Muhammad Zafrollah Khan : The latest figures 
for the period April to July of 1935, are, exports to Italy, 1,72,02,643, 
imports from Italy, 58,33,360. 

Mr. S. Satyamurti: Has there been a fall, or a rise or js it sta-
tionary ,  ' 

The Honourable Sir Muhammad ZafruDah Khan: I did think that 
thc lIonourable Member would want a comparison, and I can give ~ 
a comparison of the figures. For the corresponding pcriod of 1933, that 
is to !'lay, April to July, 1933, the figures are as follows. Exports to 
Italy, 1,81,68,712 ; imports from Italy. 71,50,333. The bala!lce in that 
year in favour of India was 1,10,18,379. In the corresponding-period 
of 1934, that is to say, April to July 1934, exports to Italy, 1,84,23,287 ; 
imports from Italy, 79,94,480. The balance in favour of India was 
1,04,25,R07. For 1935 I have given the figures already. 'l'be balance in 
favour of India was 1,13,69,283,-larger than either in 1938 or 1931. 

Prof. N. G. BaDga. : Is it not a fact that our exports of ground-nllt 
to Italy have been falling , 

The Honourable Sir Muhammad Zafrullah Khan : That does not 
arise out of this question. 

STORES FOR RAILWAYS PURCHASED THROUGH THE hrnIAN STORES DEPARTMENT. 

636. *Mr. S. Satya.m.urti : Will Government be pleased to state : 

(a) the extent to whieh stores purchases for Indian Railways are 
being made through the Indian Stores Department ; 

(b) tbe reasons why all such purchases are not being made through 
the Stores Department ; and 

(c) whether Government are prepared to consider the desirability 
of using the Indian Stores Department only for this pur-
pose , 

Mr. P. R. Bau: (a) During 1934-35, the percentage of stores pur-
chased by State-managed Railways, throug-h the Indian Stores Depart-
ment, was 31 t per cent. of the total. This percentage has been cal. 
culated on the total purchases of stores made by those railways. There 
are, however, certain classes of stores, which are not handled by the 
Indian Stores Department, such as stone, bricks, lime, ballast, etc. AJIIo ... / 

":t" .', 



,the·lrurchase of certain stores (namely, rails, fishplates, wagons and 
u.tulerframes, sleepers and coal) is centralised UJlder the Railway Board. 
These items should be excluded in forming an ided of the exttlnt to 
wltich the Railway purchases have been transferred to ~ Indian Stores 
Dt'partment. The proportion of Indian Stores Department purchases 
on ~ basis may be taken to be 60 per cent. approximately. 

(b) and (c). The policy of Government is to make all purcha.ses for 
State-managed Railways through the Indian Stores Department when any 
ad vantage is gained thereby either to railways or to the State as a whole. 
To 3chieve this, periOdical meetings are held between the Railway Board 
and the Ohief Controller of Stores, Indian Stores Department, to considE'r 
what additional items of stores can be banded over to the Indian Stores 
Department for purchase. 

So far as Company-managed Railways are concerned, their contracts 
with the SecretaI1,y' of State do not permit Government to give them in-
,.tructions with regard to the methods of purchase. 

Mr. B. Ba.tyamurti: May I know, so far 88 thp'l:;e purchases are 
ccntl'alised in the Railway Board, whether they are all made through tht) 
Indian Stores Department T 

Mr. P. R. :B.a.u: No, Sir. They are made by the Uailway ~  

themselves. 

Mr. B. Satyamurti : Not through the Indian Stores Department' 

Mr. P. B.. :B.a.u : No. 

Mr. S. Batyamurti : May I know the reason why the Railway Boa:rd 
do not utilise the machinery of the Indian Stores Department for their 
pur(!hases ? 

Mr. P. R. :B.a.u: There is no special advantage in that. for instance, 
take the case of coal. There is no special advantage gaiued by entrust-
jJlg the purchase of coal to the Indian Stores Department. Take the 
raBs for instance. The Indian Stores Department ~  the rai1s but 
the purchase is made under the teil'DlS of a contract arranged between 
the Haihvay Board and the Tatas. 

, Mr. S. 8&tyamurti: In view of the fact that the Indian StOl'ei 
Department is being maintained by Government, will the RaHwat 
Boarll consitler the making of Jlurchase'!! through them ,VhCl·c,·<'r thete 
is 110 disadvantage to the railways , 

Mr. P. R. :B.a.u: I have already said that the policy 01 the ~

ment is to entrust the purch88e to the Indian Stores Depm·tmeut when-
ever f.ny advantage is gained thereby eit1l.er to the railways or to the 
Stnte. 

Mr. B. Satyamurti: MaY' I know, with regard to Company-managed 
&.ilways, if any proportion of their purchases is made through the 
Indian Stores Department, or are they all made outside " 

Mr. P. R. Rau :  A certain proportion is being purchased by the 
Company-managed Railways through the Indian Stores Department, ana 
I believe that that percentage is irwreasing. ,.. . 
• Mr. B. Satyamurti: Will the Railway Board urge upon the Cont-
Rany-managed Railways, apart from compelling them, to make as many 
. L240LAD • 
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purchases as possible, th,rough the Indian Stores Department "'hercyer, 
as the :a,ailway Board have laid down, there is advantage to the Com· 
pany-managed Railways' 

Mr. P. R. Rau: We have already done that, and we propose to 
oontillue exercising whatever pressure we can bring to bear upun them 
fllr t.hat purpose. 

MANuFACTURE OF LoCOMOTIVE BOILERS AND LocOMOTIVES IN INDIA. 

6:3"7. ·Mr. S. s&tyamurti : Will Government be pleased to state: 
(a) to what extent, if any, Locomotive Boilers and Ll)comotives are 

being manufactured in India ; 

(b) whether the Railway Board have examined the position; what 
their conclusions are; and 

(c) when Government hope to make arrangementFi for manufactllr-
ing all Locomotive Boilers and Locomotives in India for 
their Railways ? 

Mr. P. R. Rau: (a)· From 1930-31 to 1934-35 an average of 
thirteen locomotives together with their boilers have been built per 
ltnDUm in the Ajmer Workshops of the Bombay, Baroda and Central 
India Railway. 

(b) and (c). I would refer the Honourable Member to the speer.h 
made by the Honourable the Railway Member on the 4th of September 011 
the subject. 

Mr. S. Sa.tyamurti: Have the Government considered the position 
arising out of the passing of that Resolution by this House T 

The Honourable Sir l'tluhammv.d Zafru1la.h Xha.n: No. 

Mr. S. Satyamurti: Do the Government propose to consider that 
Resolution passed by this House , 

. The Honourable Sir Muba.mmad Zafrulla.h Khan :  I have nothing 
·to add to what I have stated in my speech on the Resolution. 

Mr. S. Satyamurti : The Resolution was passed after the Honour-
able Member's speech. :My question is whether Government pr,)pO'le tl) 
consider the Resolution which was passed T His speech was made 
before the passing of the Resolution. I am asking whether after the 

~ of the Resolution the Government propose to consider this. 
I' am entitled to an answer on that point. 

The Honourable Sir Muhammad ZafruIlah Xh&n : Nothing that was 
said during the course of the debate bas served to change my view in 
that ~  

Mr. S. Satya.JQurti:. Has the passing of the Resolution proQuMd 
any etTect on the Honourable the CommerCe Member's mind' 

The Eonourable Sir Ituhammad Zafrullah Khan: No, except to 
t1tink that ori. occasions this House is apt to take a very unrea.sonable 
view of things. 

1Ir. S. Satyamurti: On a point of order, Sir. Is it right on the 
part of any Honourable Member to-characterise any Resolution of tid. 
Housf' 81l unreasonable f 
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JIIr. President (The Honourable Sir Abdur Rahim) : There can be 
110 rellection ~ by any Honourable Member on this House. 

The Honourable Sir :Muhammad Zafrullah Khan: I was .'isked " 
parti('ular question as to what ~  the passing of the Resolutio.ll ha.d 
on my miIld. If I had to be truthful I had to say what effect It had 
on mv mind. If the Honourable Member is prepared to withdraw the 
quostion I am prepared to withdraw the answer. If the question is 
repeated, I will have to give the same answer. And what answer can 
I rive except to say what effect it had on my mind T 
Mr. S. Satyamurti: I submit, Sir, that the Honourable Member 

must with4raw his answer. 

The Honourable Sir Muhammad Zafrulla.h Khan : Then the Honour-
able ltlember ~  insist on asking what effect it had on my mind. 

:Mr. President (The Honourable Sir Abdur Rahim) : Whatever the 
effect might be on the mind of any Honourable Member, he cannot ex-
press in this House any rellection on the House. 

The Honourable Sir Muhammad ZafrullahKh&n : My. reply is t.b,at 
I refuse to answer that question. 

Mr. S. Satyamurti : I want the Honourable Member to withdraw the 
word he has used. The word has been used and it has gone into tlie 
records. 'I'lle Honourable Member must withdraw. 

The Honourable Sir Muhammad Zafrullah Xh&n : I cannot give an 
answer to that question except the one I have given as it relates to the 
effect it had on ~  mind. 
Mr. S. Satyamurti: I insist that the Honourable Member must 

withdra,v having regard to the categorical ruling given by you, Sit·., 

The Honourable Sir M1lha.mmad Zafrullah Khan: That is the reply 
which I substitute. 

l't'Ir. N. M. Joshi: May I know whether the Government of India 
h,we ~  that Resolution , 

".l'he Honourable Sir Muhammad Za.frullah Khan : Y cs. 

Mr. N. M. Joshi: May I a8k what the result of their consideration 

The Honourable Sir Muba.mmad Zafrulla.h Khan: That the Gov-
ernment have not changed their views in the matter. 

Mr. S. Satyamurti : When I asked that question, the answer was, 
N(I, and when lfr. Joshi asks the same question-he says, Yes. Which 
is the correct answer? . 
'!'he HOllOora.ble Sir Muhammad Z&fnlilali lCian :  I thought U,at 

on the first oceasion the qnestion was ~  the Government had 
changed U!eil' views ..... 

:Mr. S. Satynmurti: I did not Bay reconsidered, I said consid.ererl. 
I want thc ROllSI' to be treated with some respect. 

The Honourable Sir Muhammad ZafmIlah Kha.n : If the questioll 
~  -,,,hether the Government had considered it, my reply is, Yes. 

Mr. S. Satyamurti: Whim did they consider it' 
LMOLAD III 
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. The HODoura.ble Sir Muhammad Zalral1a.b. Xh&u: After the Reso-
lution was passed. . 

Mr. S. Satyamurti: Was there a meeting of the Council for the 
purpose 1 

The Honourable Sir Muhammad Zafrullah Khan: That is a ques-
tion which no Honourable Member is entitled to put to any Member of 
Government. 

Mr. S. Satyamurti: What is the answer to my point of order, Sir 7 

The Honourable Sir Muhammad Zafrullah Khan: That the answer 
may be substituted,-that I cannot answer that question. 

EXCLUSION OF THE CHITrAGONG HILL TRAm'S FROM THE GENERAL 

CONS'l'ITUENCY FOR ELEm'ION TO THE BENGAL LEGISLATIVE COUNCIL. 

638. *Dr. Thein Maung: (a) Will Government please state if the 
Chittagong Hill Tracts are excluded from the general constituency for 
election to the Bengal Council , 

(b) If so, what is the reason for it and whether Government propose 
to request His l\lajesty's Government to include these Tracts within the 
electoral district ? 

(c) Ar.e Government aware that many of the people classified at! 
• animists ' are as a matter of faet Buddhists , 

The Honourable Sir Bripendra Sircar: (a) Yes. 

(b) The Montagu-Chelmsford Report recommended the exclusion 
from the jurisdiction of the reformed. provincial Governments of 
baekward areas where the people were primitive and there was no 
mnterial 011 which to found political institutions. The Chittagong 
HilI Traets were included among such areas because they consist of 
an area of very sparsely populated hills and ravines which are covered 
with dense jungle and the inhabitants of which belong to a variety 
of primitive tribes. The point raised in the latter part of the question 
is under coll!lideration. 

(c) The Honourable Member presumably refers to Bengal but 
if he will read the Bengal Census report and Tables, 1931, he will find 
that there is no return of the number of animists so I do not understand 
why he ~  ask if Buddhists have been returned as animist ... 

REPRESENTATION OF BUDDIDS'l'S IN GoVERNMENT SERVICES. 

. 639. *Dr. Thein Maung: (a) Are Government aware that qualified 
Buddhist candidates find it impossible to get posts in the Government 

~ in India proper' If so, what is the cause , 

(b) Will Government state bow many Buddhists are employed in the 
All-India Services' If they are not adequately represented, are Govern-
lIlent prepared to take action to ~ them represented , 

(c) Are Government prepared to consider the desirability of reserving 
BOme of the posts for B.uddhist candidates on the same principle as adopted 
in the ease of other minorities , . ". - -. - ' .. -
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The Honourable tIl' Bery Craik: (a) Government have heard 
no complaInt regarding any difficulty felt by Buddhist candidate. ill 
getting posts.in the Government· service. If the Honourable Member 
has any particular case in mind, I wiJ:l have it investigated. 

(b) There are 26 Buddhists in the Indian Civil Service and five 
in the Indian Police and one known Buddhist in the Indian Medical 
Service (Civil Branch). As regards the other all-India Services, l'eeruit-
ment has either been stopped or suspended, and Government do }Jot 
think it would serve any useful purpose to collect similar ~ 

in respect of such Services. ' 
(c) There are very few Buddhists in India outside Burma and 

Bengal. The Resolution of 4th July, 1934, does not apply to Burma. 
In Rengal, Buddhists are eligible for appointment in the quota nf 
vacllllcies reserved for ' other minorities', as explained in the secone1 
part of the Home Department Office Memorandum of the 15th May, 
1935. a ~  of which is in the Library of the House. ' 

REPRESENTATION OF BUDDHISTS IN THE ARCH'&OLOGICAt. DEPARTMBNT. 

640. *Dr. Thein Maung: (a) Is it a fact that the Archteologieal 
Department is over-represented by some communities , 

(b) In view of the large number 'Of Buddhist ruins under the contNl 
of ~  Arehreological Department, are Gov(>rnment prepared to eon"lider 
the desirability of giving training to Buddhist candidates , 

The Honourable Sir Girja ShaDkaT Ba.1pai: (a) I take it that the 
Honourable Member wishes to know whether there is any community 
over reprt'sented in the Archreological Survey of India. On that 
assumption, the answer is in the negative. 

(b) The training of apprentice scholars in the Archreological 
Survey of India has Deen suspended owing to financial ~  

The question of its revival· will be considered as soon as the finanl!ial 
outlook improves. When the system of apprentice scholars is revived. 
the Honomable Member's suggestion will receive careful attention. 

ENQUIRY REGARDING THE WORKING OF THE CHILDREN (PLEDGING OF LABoUB) 

ACT. 

641. *l¥Ir. 11. II. .Joshi: (a) Will Government be pleased to state 
whether they have made any enquiry regarding the working of the 
Children (Pledging of Liabour) Aet II of 1938 , ;' 

(b) If so, do they propose to publish a Report on the working of 
the Act' 

(r) If the answer to part (a) above be in the negative, will Govern-
ment be plea!':ed to state whether they proJ)ose to make any enquiry and 
publish the report , 

Mr. A. Q. Olow: (a) No. 
(b) Does not arise. 
(t}) Government have no such enquiry in contemplation. 
Mr. N. •. J'osld : May I ask w'hether Government think that ftO 

good will come out of the inquiry' Why do they not propose ... 
inquiry' .. 
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Mr. A. G. Olow: It would be. extremely difficult to conduct a 
atisfaetoty inquiry. into an Act ot this kind, a.s it is partly ciVil la.w 
and partly imposes criminal penalties. Particulars could no doubt be 
secured of the number of  prosecutions but they would not give an 
adequate idea of the manner of the operation of the Act .... 

Prof. N. G. Ba.nga: Are any of the Provincial Governments 
securing these statistics regarding the working of this Act' 

Mr. A. G. Clow: Not so far as I am aware, unless they have in-
eluded particulars in their criminal statistics ; but. I do not think there 
is a separate entry relating to this rather small Act. 

Prof. B. G. Banga: Will Government consider the desirability of 
asking the Provincial Governments to collect these statistics' 

Mr. A. G. Clow: As I have already explained, a mere record of 
the number of successful or unsuccessful prosecutions would not afford 
any adequate indication of the operation of the Act. . 

INCREASE IN THE RATE OF PENSION PAID TO THE INFERIOR GOVERNKENT 

SERVANTS. 

642. *ltIr. N. M. Joshi: Will Government be  pleased to statfl 
.hether they have taken steps to increase the rate of pension paid to thei" 
employees belonging to inferior service, and if they have, will they be 
plellsf'd to state when the increased rate will come into operation' 

The Honourable Sir Jamea Grigg : The Government of India have 
formulatt'd a scheme for improving the pensionary conditions of 
inff'rior servants under the Central Government.· and it is hoped that 
final orders will be issued in the course of the current financial year. 

PROVISION OF CRECHES IN ~  

;,. 643. *ltIr. N ... Joshi: Will Government be pleased to state 
which of tIll' 110ca] Governments have made use of their powel' under 
secti'ln 33 (2) of the Factories Act for the provision of Creches in 
factories' 

., Mr . .A.. G. Clow : Final rules under-the Factories· Act, 1934, have· 
SO far been iSRued by the Governments of Burma and the Central Pro-
vinces. ~ rules made by the latter contain provision for ·rooms for 
children under section 33 (2) of the Act. Draft rules under thf. .Act 
have been JI}lhlished by the Governments of Bengal, Madras, the Punjab 
.J.ld the United Provinces, who have made provision for rooms for 
children, anel the Governments of Bihar and Orissa, Bombay and the 
lIfo:rth-W CRt Frontier ~  who make no such provision. 

f., Prof. N. G. Ranga: What about the Madras Government? 

Mr. A. G. Clow: The Madras Government propose to make pro-
vision in their draft rules. . . 

~  ~ BUT ~  COMING UNDER.:rn FAcTORIES .\CT • 
. i,·· .  ;  . .. ..... . ....• ;; .. . 

t'>tf ·644. *lIrr:, ~  ~  .. p:le.(ht9,:-;'.'8tate 
~ ~  oj· factories ·.!whiel);,'lUIe power.blit dQ not· come.-,. under'. tn. 
FactorIes Act , 

~ .: .. i : • 
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lttr. A. G. mow: No figures are, available. Approximate figurel 
of the number of such establishments employing ten or more ~  

were collected by most of the Local Governments ~  the Royal COOl-
mission on Labour in 1930, and the Commission estimated the total at 
not less than two thousand. 

Prof. N. G. Ranga : Is it not a fact that a periodical census is beiltg 
taken of the factories in different provinces in which power is being 
used Y 

Mr. A. G. Olow: Yes, we haveparticuIars of 'them, if tbf'Y have 
come under the Factories Act. 

Mr. N. M. Joshi: May I ask whether the Government of India 
will ask the Local Governments to collect statistics of factories which 
use power T 

Mr. A. G. Olow: That would· be an extremely difficult thing, 
especially as these establishments are not inspected. 

Dr. Ziaudclin Ahmad: May I put a question' There are some 
small sugar fltctories worked by hand and not by machinery, which 
have got farm:,; attached to them. Will the factory include ~ farms 
as wen when ('onsidering the total number of workmen T 

Mr. A. G.Olow: I am not a lawyer, but I have no doubt there 
arc Honourable Members opposite who for a proper fee would be very 
rer.d:v to advise my Honourable friend. (Laughter.) 

Prof. N. G. Ranga: Is it not necessary to take a licence when 
power is used 'i 

Mr. A. G. Olow : It is not necessary. 

FACTORIES FMPLOYING FIFTY PERsoNs OR MORE BUT NOT USING POWER. 

645. *Mr. N. K. Joshi: Will Government be pleased to state 
the number of factories which employ fifty persons or more but do not. 
use po"er j 

Mr. A. G. Glow: Accurate statistics are not available but on the 
baRis of particlllars supplied by Local Governments in 1930 the Royal 
pommission estimated the number as in the neighbourhood of a 
thousand. 

Prof. N. G. R.a.nga. : Is it not possible for the factory inspectors to 
ascertain ~  fa cts , 

Mr. A. G. Olow: It probably would be. I imagine that the esti-
~  that was prepared in 1930 was framed on the basis of particulars 
9011ectfld from the factory inspection sta.ff. . 

Prof. N. G. Ranga : Will Governmt'nt eonsider the desirabilit,1 91 
~  these inspectors to submit periodical reports on the number of. 
tactories in which 50 persons or more are employed T 

, Mr. A. G. Clo:.w: Unless the 'factories are brought nnder the 
Factories Act, tbe ~  have no power to enter them and I do not 
stle·li€!wJh.ey can' 'get"f11Ily:·teJitil;Ie ~ ~  ~  iDiatgi.e that 

~ ~  ~  ~  .• ~ ~ ~  d) (;* 
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Prof. If. G. blIP: Is it not possible for Government to change 
the rules under the Factories Act, so that factories, which employ 50 
persons or more but dG not use power, could also be brought under the 
operation of the Factories Act T 

Mr. A. G. Clow : It is legally possible to do that by notification. 

~  .•• G. Ba.Dga: Have Government considered the desirability 
of doing it , 

Mr. A. G. Olow: That is a matter for the Local Government!>, Ilnd 
obviously a good deal depends upon the extent to which they are able 
to provide adequate inspection staff. 

LBaISLATION FOB THE CoLLECTION OF ST ATISTIC8 AS BECOJrlHENDED BY THJI 

ROYAL CoMMISSION ON LABOUR. 

646. *Mr. N. .. ,Joshi: Will Government be pleased to state 
wbpn they propose to bring forward Legislatbn for the Collectioll. of 
Statisties as recommended by the Royal Commission on Indian Labour 1 

1Ir. A. G. Olow: The matter is under consideration. 

Mr. N. II. Joshi: How long has this matter been lmder considera-
tion Y 

M1". A. G. Olow : For some time. It is not a question that can be 
takeu up ~  It is considered in conneciton with the possi-

~  of collecting other statistics as well. 

Mr. N. K. Joshi: May I ask whether Government can give some 
estimate of the time within which they will be able to come. to a decision 
on this quest.ion T . 

Mr. A. G. Clow : Sir, as statistics are in the portfolio of the Honour-
able Member for Commerce, my friend can address his question to him. 

'''1'lu.rNs ON DIFFERENT RAILWAYS NOT CARRYING THIRD CLASS CARRIAGES. 

647. *Mr. N. II. Joshi: Will Government be pleased to state : 

(a) which of the trains on different Railways do not carry any 
third c]ass carriages; • 

(b) what inconvenience is caused to the Railways by attn ching 
third class carriages to all trains; and 

( c) whether they have examined the question whether by ~  

attaching third class carriages to certain trains where they 
are not attached, these trains are run at a loss or not T 

¥r. P. R. Rau: (a) So far as Government are aware, the trains OD: 
which third class passengell"S, except servants of upper class passengers, 
~  110t carried are the following : 

3 Up and 4 Down Frontier Mails between Bombay and Peshawa.: .. 

5 Up and 6 Down Calcutta-Punjab Mails between Howrah and 
Saharanpur. . 

(6) Tho number -of trains not carrying third ela.<J8 passengers. if. 
a. the Honourable Member has no doubt. ~  .. ~  that it ,. 
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obvious that it is only when the train cannot nOrmall, cafry the "deli-
tional load that a third class carriage is not attached. 

~  Government are asking the ~  ooncemed to oa-
mine this suggestion. 

PROVISION OF ELECTRIC FANS IN THIRD CLAss CARRIAGES. 

648. "'Ill'. B. II. Joahi : Will Government be pleased to state : 

(a) the ameunt of capital and running expenditure which is esti-
mated for the provision of electric fans in the thinl class 
carriages; 

(b) what amount they propose to provide for this ~ ill the 
immediate future ? 

ItIr. P. B. R&u: (a) The capital required to provide fans in third 
class COlDpartments of Class I Railways is roughly estimated to be from 
Ii to 2 ~ of rupees and the recurring expenditure at about Rs. 30 
lakhs per annum. . 

(b) Govl!l"ument regret they are unable to provid(l any money for 
this pmposp. in the immediate future. 

Mr. Lalcband Nava.1ra.i : Will the Honourable Memb'!r please tell me 
if electric fans are being introduced in intermediate compartments or 
hOt' 
Mr. P. R..Bau : I do not think that arises out of this question, Sir. 

Mr. N. M. Joshi: May I ask why the Governml!nt of India do not 
propose to pro"ide any money for this reform in the )lext Budget' 

Mr. P. B. Bau : In view of the ~  position Ilf the Railways, 
Sir. 

SEPARATE RESTAURANT CARS FOR THE USE OF THIRD CLASS PASSENGERS. 

649. "'Mr. B ... Joshi: Will Governm-ent be pleased to state on how 
many trains separate restaurant cars are provided for the use of 
the third class passengers , 

Mr, P. B. Ran : Separate restaurant cars are not provided for the 
cxelusiv-e U;,t' of third class passengers, but I presum" lDy Honourable 
friend is referring to the arrangements for providing refreshments, 
otherwise than in dining cars which are generally used by first and second 
ela!;s passengers. 

I place (Il. the table a statement summansmg the information 
avai1al.lc, in ~ time tables of railways as regards the trains on which 
such i1rran{!"!ments have been made. 

Btate_t. 

Btmgaf Nagp'llH' B.rwa.y.--On all mail and important trains a separate eompart· 
ment in a third eIa. earriage is provided for the sale of fruit, aerated waters &ad 
iee, 

. BONII!I. BGrooo IJftd o-wal IndW1 Railtuay.-Two compartments are reserved lor 
Hindu and Mohammadan .eatering on Nos. 15 and 16 Kathiawar Expre81N!8 between 
Bombay (Central) and ~ and on Nos. 19 and 20 Delhi Exprel&e8 between 
Bombay (Central)' and DI!lJli.. -.. 
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GreG' IftCHG!' PenitI.IulG .BGiltDGJI.-:,A compartment is allotted on the Poona lIail 
aad lhpftIIB trama tor vending tea, colfee, fruit and hdian sweetmeats, etc. 
. ,A reataurant car which providea Indian food is run on the Grand Trunk Expl'ell 

traiD between Delhi ud Balharalaah. , 

Madr/ll and 'southem Mahratta BGihoay.--8peeial ears run on the following traiM 
tor the sale of sweetmeats, bread, biscuits, tea, colfee, etc. : 

Broad G_,1e.-

No .. 23 and 2' Express.-between Madras (Central) ·im.d Baugalore City. 

Nos. 15 and 16 Pall88l1gers-between Madras (Central) and Bangalore City. 

Nos. 31 and 10 ~  Madras (Central) and Bezwada. 

Nos. 3 and 4 Express_between Madras (Central) and Bezwada. 

Metre Gaulle.-

Nos. 1 and 2 Mai1s-between Bangalore City and Poona. 

Nos. 3 and 4 Passengers-between Bangalore City and Poona. 

Nos. 67 and 68 Passengers-between Bangalore City and Guntakal. 

Nos. 73 and 74 Passengers-between Gimtakal and Hubli. 

North WeBtem BaiZway.-Dining ears for Indian passengers run on 57 Up an4 
58 Down trains between Delhi and Lahore. Vending car for Indian paseengers mIL 
OIL 7 Up and 8 Down mail trains between Rohri and Lahore. 

Sovth IUlan BGiZtDay.-Bulfet cars for Indian passengers run on the following 
trains : 

Nos. 9 and 10 Trivandrum Fast Passengers-between Madras-Egmore and Slum-
cottah. 

Nos. 11 and 12 Shencottah Passengers-between Madras-Egmore and Shen-
eottah. 

Nos. 7 and 8 Dhanushkodi Fast Passengers-between Madras-Egmore and 
Dhanushkodi 

Mr. N. M. Joshi: May I ask why separate restaurant cars are not 
provided for thp third elass passengers' 

Mr. P. R. Rau : The reason is that the Railways eoncerned do not 
eonsider that such cars would be sufficiently patronbied to justify it. 

Mr. N. M. Joshi: May I ask, whether Government will make a;ome 
exppl'inl(:nbl in these directions T. 

The Honourable Sir Muhammad Zafrnlla.h lthan: No, Sir. 

Mr. N. M. Joshi: Why, Sir 

The Honourable Sir Muhammad Zafrullah Xh&n : For the reason 
alrea,ty statpd by the Financial Commissioner. 

Dr. Ziauddin Abmad : Is it not a faet that, on the N. W. Railway. 
they did prodde such cars for third class passengers sometime ago, but 
~  Wf\rc ~  up , 

The Bonourable Sir Muhammad Zafrullah lthan: They were not 
reserved for third class passengers. There were restaurant ears ~ 

lIimlus and for Muhammadans as distinguished from • those Which 
caterpd a<:cording to the European scale. 

·All Honourable Member: They 'Were not reserved·exclusiVely fo .. 
hi"'hm:o-cllisspusFengerq , .... .. .. .. .. .  ,  . ' .. , , . 
.... ~ .. ' .•... ~  ;.... :.. . ',', ~  ,. 'I.... .! .-,':,' .• :,.1', 

The Honourable Sir Muhammad Zafrullah·£lImH Nb,'k'" ~ 
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Prof. If. G ... Ba.Dp.: ~  eonsidering any proposal. 
tor the increase of these Indian refreshment cars , 

'!'he Honourable Sir Muba.mmad Za.frulla.h Kha.n: No, Sir. 

'rIte policy in regard to increasing the number or sllch cars mURi 
be reconsidered in the light of the fall in earnings. 

Mr. Sri Prakasa.: Is it Dot a fact that, on the BombaY' side, third 
class passmlger:; do patronise the restaurant cars , -

Mr. P. R. Ra.u : Sir, if the Honourable Memberlookc;; at the state-
ment I havo just placed on the table, he will see that, on the G. I .. P. 
Railway. there is a restaurant car which provides Indian food on the 
Grand rl'runk Express train between Delhi and Balharshah, and a com-
partment il:i 81:'0 allotted on the Poona Mail and Express trains for 

~ tea, coffee, fruit and Indian sweetmeats, etc. On the n. 13. and 
C. I. Railway, two compartments are reserved for . Hinllu and Muham-
madan clItel'lllg. 

Prof. N. G. Ba.nga: Has there been any ~ in the number of 
'trains to which these Indian restaurant cars are attaehc(l, uuring the 
last .few years , 

Mr. P. R. Ran: I think my Honourable friend must give me notice 
of that quesholl. 

Dr. Ziauddin Abmad : Is it a fact that the Hindu and ~  

ref'trPll'ant cm's have been given up On the ~  Western Railway ~ 

The Honourable Sir Mull8.mmad Zafrulla.b Kha.n: They are still 
run on somf' or the sections. 

Mr. Sri Prakasa. : Is it not a fact that third class passengers callnot 
get their refreshments from the restaurant cars that ~ usually attar,hed 
to ~ wl\ils, because very often the waiters refuse to ~  third daas 

~  J can 8ay that from my own per80nal experience. 

The Honourable Sir Mllbamma.d Zafrulla.b. Kha.n : So far a!,l "pur-
chase ., is ('Concerned, all-passengers can pnrchase any l'efrt}shments they 
like from the restaurant cars; only· the restaurant cars themselves 
eilllllot be u"ed except by thf' highf'r clas'l pH!;Seng"f'rs. 

Mr. Sri Prakasa. : Is it not a fact that they refuse to supply refresh-
ments to third (·lass passengers in the compartments in ~  they are 
travelling? If this is so, cannot the Honourable l\[ember inquire· into 
the matter , 

The Honoura.ble Sir Muhe,mma.d Zafrulla.h Xha.n : That I am not 
aW8l'o.d. 

Mr. Sri Prakasa. : He may make sure and give instructions accord-
ingly t Can he not? No harm will be done by enquiring? 

The Honoura.ble Sir lVluba.mmad Za.frulla.h Khan: As a matter of 
fact, 1. r.ann{)t understand why, apart from any isolated instances, that 
'shtmld be ~  because, after all,selling a bottle of soda or of lemonade 
to' IlIlY par.stIiger ~  bring them eustom. . 
•. :: L ':.,' . ~ .: •. • 

Mr. Sri Prakasa. : Sir, it is not a question of meralya bottle of soda 
or of lemonade, but, also of tea" for instance .. I  . luay ~  tea, but 
the;;-refnse to give it to me unless Ttravel iri ahigher';clall8··oompal"tment. 
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fte BODourabIe lir M1Jbammad Zafrulla,b. ltI:I&D : The 6ame applies 
to tt:!1, Sir. 

QUESTION OF PLACING THE SUPJilRVISOR OF LABOUR. DIRECTLY UNDER THE 

GoVERNMENT OF INDIA. 

650. *Mr ..... Jow : Will Government be pleased t08tate : 
(a) whether thev have recentlv considered the question of placing 

the Super "visor of ~  Labour directly under the (jov-
ernmcnt of India instead of his being under the Railway 
Board; 

(b) if so. what tht'ir decision is ; 

(c) if Hot, whetlH'r they propos£' to consider the question at aD 
~  date' 

The HOlloura.bIe· Sir MuM.mmad Za.frullah Xban: (a) Yes. 

(b) The Government consider that the Supervisor of Railway Labour 
should, as at presrtnt, remain under the Government of India in the 
Railway Dt!partment. 

(t!) Does not arise. 

Mr. N. M. Joshi: May I ask whether the" Government of India 
in the Railway Department" means the " Railway Board" Or inde-
pendently of the " Railway Board "  , 

The Honourable Sir Mubammad Za.frullah Xha.u: I am unable to 
follow the qut'st.ion. 

Mr. N. M. Joshi: Sir, under the Government of India, there is an 
ol"l!anization called the Railway Board. My question is, whether the 
SupervhlOr of Railway Labour will be under the RaihVllY Board or will 
perform his duties independently, under the Government, without being 
under the Railway Board' 

The Honoura.bIe lir Jluba.mmad Za.fruIla.h Khan :  I have replied to 
that in the answer I have read out. to part. (b) of the question. 

An Honoura.ble lIlember : May I ask the Honourable Member to 
repeat the repJy, because I did not hear the reply' 

The Honourable lir MubpmnuWl Za.frul.lah Xba.n: I said : 
•• The Government eonsider that the Supervisor of Railway Labour should, &8 nt 

,reaent, remain under the Government of India in the Railway Department." 

QUESTION OF PLACING THE SAFETY INSPECTORS DIRECTLY UNDER" THE 

GOVERNMENT OF INDIA. 

651. .. .•. lII . .JoIhi: Will Government be pleued to state : 

(a) if they have recently considered the question of plMing tile 
Safety Inspectors under the Indian Railways Act ~  
under the Government of India instead of under the Railway 
~  

(b) if so, what their decision is , 
"J' 
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Mr. P. B. Ba.u : Undet section 4 of thelndiin Railways .Act, Gov· 
~  ~  of Railways are appointed by the Governor General 

~ Council and are required to report to him. 

Dr. Zianddin Abmad : Is it not a fact that the Hailway Statutory 
CClllmittee appointed in London recommended that these InJpcctorl! 
?hunld bE'; under a body other than the Railway authorities T 

Mr. P. R. Ran : I think that is so. In section 181 (3) of the Gov-
ernment of luelia Act of 1935, a definite provision has been made that 
" the ~  Government Or its officers shall perforn. in regard to the 
construct.ion, equipment and operation of railways such functions 
for securing the safety bot.h of members of t.he puhlic and of persons 
operating the Railways as in the opinion of the Federal Government 
should be performed by persons independent of the authority of the 
RaHway Administration ". 

Prof. N. G. Ranp : Is it not a faet that for some of the railways 
the Safety Illspectors have not given the necessary certifi(lat.e Y 

Mr. P. B. Rau : What necessary certificate does my Honourable 
friend refer to 1 

Prof. N. G. Bang&. : About the safety of the railway Iines--whether 
they are in proper condition or not. I have in mind, for instance, the 
n. n. ~  c. I. Railway for which the necessary ~ was not ob-
tained by the Hailway Board in 1933-34 ? 

Mr. P. R. Ran: This does not arise out of this question, ~  is 
whether Safet.y Inspectors should be under the Railway Department ~ 

llml"r anotht'r Department. 

Mr. M. Asa.f Ali: Sir, a reference has been made to the ~ 

~  of India Act of 1935. Has it come into operatiun yet T 

Mr. P. R. Rau : No. 

Mr. M. Asaf Ali : Why, then, is a refeorenee mad" to it' 

PuBLICATIONS DISTRIBUTEn FREE TO THE MEMBERS OF THE CENTRAL 

LEGISLATURE. 

652. *l'tfr. N ... Joshi: Will Government be pleased to state: 

(a) which of their publications are distributed free to the lJlembers 
of the Central Legislature T 

(b) whether they propose to consider the question of supplying 
all their publications free to members of Central Legisla-
ture or at -least of enlarging the free list in consultation with 
a special committee of the Legislature appointed for the 
purpose' 

lIIr. A. G. Olow : (a) I am unable to give the Honourable Member & 
list of the Government publications distributed free to llembers of the 
Central Legislature which must always be incomplete owing to the 
appearance of new publications from time to time. The positiiln is as 
was stated in the reply given on the 27th February, 1935, by the Honour-
able Sir Frank Noyce, to part (d) of Mr. M. Ananthasayanam Ayyangar's 
unstarred qu('stion No. 121. 
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(b) ~  do not propose to take the action suggested. 

Mr. Lalchand Navalrai : Is there any list showing how the ~ 

tions are being  supplied T Is there any list either in the I.Jibrary or 
eLc;ewhere showing which pUblications are at presnnt being supplied 
free or (Itiwrwise T 

Mr. A. G. Clow : No, Sir. The list is constantly changing. Thus, 
a new Jlublic:tt.ion appears, and it may be supplied, or it may uot be 
supplied. 

Mr. lVI. .Ana.ntha.sa.yanam Ayya.ngar: What will be the total cosll 
of publishing two hundred more copies of the free puhlications , 

Mr. A. G. mow : It would be very large indeed, Sir. 
Mr. M. Anantba.saya.nam Ayyangar: Is the Hom)urllble Member 

aware that, year after year, from time to time, a number of such publi-
cations used to be made available in the Delhi Session, ::md it has only 
recently ':Ieen abandoned! Is the Honourable Member aware tha. 
several HouOlll'able Members of this House have l'eceived intimation'l 
from the "MHnager of Publications that extra copies are or are not 
available to IJ onourable Members of the House T 

Mr. A.. G. Clow : Such circulars are issued from time to time, wheIi 
pubJications are found to be surplus to requirements in the Central 
Publication ~  

Mr. M. Anantha.sa.yanam Ayyanga.r: Are they then distributeli 
aftcr tbut :pcriod free? 

Mr. A. G. Olow : I am not sure which publication the Honourable-
)(ember is referring to T 

Mr. M. Ananthua.ya.nam AyyaDga.r : The Trade Review, for ~ 
for 1933-34, lind many other such pUblications. 

Mr. A. G. Clow: Does he refer to circulars concerning publications 
Udued free or advertised for sale? The former relnte only to publica-
tions which are surplus to requirements. 

SHORT NOTICE QUESTIONS AND ANSWERS. 

Mr. T. 8. AvinaahiIinga.m Ohetti&r : Sir, as the clauses which I had 
wanted to be answered have been deleted, I do not ,nsh 

12 11'0011'. to put my short notice question. 

FOREIGN AND INDIAN INSURANCE COM'PANDB DOING BusI.N}E; IN INDIA. 

Mr. T. S. AvinashUingam Chettiar : Will Government state: 

(a) the number of foreign and Indian insurance companies doing 
. business in India; and 

(b). the amount of business done by foreign and Indian companies 
for the last year for which statistilfi are available , 

The Honourable Sir Nripendra Sircar: (a) The number of foreign 
and Indian insurance companies working in India in 1933 which is the 
lat.est date for which figureR are available was 47 and 194, respectivcly. 
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(b) The premium income earned in ltidia by foreign and . Indian 
insurance companies was RB. 26,24,000 and RB. 6,01,09,000 respectively. 

ENQUIRY INTO CENTRAL AND PROVINCIAL FINANCES. 

Mr. S. SatyClmurti: Sir, I apologise to you and to the House lor the 
leIlgth of my question. 

Will G.)vernment be pleased to state : 

(a) whether they were consulted by the Secretary of State for India 
over the appointment of Sir Otto Niemeyer to undertake an 
enquiry into Central and Provincial finances under the Gov-
ernment of India Act ; 

(b) 'Whether the terms of reference were settJed in consultation with 
the Government of India; 

(c) tlle reasons why the questions mentioned in sections 1411. 14.6 
and 147 of the Government oi India Act are not inclu(led. in 
the terms of reference ; 

(Il) Wl"IY the financial relations between. the Indian States and the 
~  are not included in the terms of reference ; 

(.) whetl1er any procedure with regard to taking of evidence or 
. consulting public opinion has been laid down, and if so, what 
it is ; 

<I) ~  any opportunity will be given to thi'3 House io ex.presa 
its opinion on thet!;e vital questions before the enquiry is 
completed; 

(0) the materials which will be placed before him for reviewing the 
present and prospective budgetary positions of the Goyern-
mE'nt of India and the Governments of the Provinces ; 

(11.) whether the enquiry includes the questions mentioned in 
paragraphs 272 and 273 of the Joint Parliamentary Com-
mittec's Report, and specifically whether this Report will 
form the basis of the assurance to be given to Parli;lment 
by His :Majesty's Government on the financial p03itioIL 
mentioned in the last sentence of paragraph 275 of the 
Report; 

(') whether the enquiry will include the prospect of a ~  pro-
fit on the working of the Railways of five crores. as con-
templated in the Percy Committee Heport which has now 
disappeared, and the question of jute export duty, and the 
contribution of a portion thereof to the Provinces concerned ; 

(j) whether the enquiry will consider the question of the remission 
or the payment baek to the Provinces of the proceeds of" 
income-tax, and if so, what proportion thereof ; 

(1) whether there is any chance of the results of this enquiry 
postponing the inauguration of the new Constitution ; 

(l) whether the expert will be entitled to come to his own conetn,. 
Kions on the figures of provincial and Federal budgets apart 
from the figures submitted to-him by the ~  
eoncerned ; and . 
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~ .... ) how long the enquiry i& proposed to take and whether the 
Report of the enquiry will be placed before this Houae for aD 
expression of its opinion , 

The Bonoura.ble Sir.Ja.DUII Grigr : (a) and (b). Yes. 

(c) and (d). Section 140 (2) is included, but Section 140 (1) is not 
presumably because it is a matter for the future Federal Legislature. Sir 
Qtto Niemeyer has been appointed to advise His Majesty's Government 
·generally in regard to questions in which Orders in Council have to be 
issued in order to inaugurate Provincial Autonomy. The financial relation1l 
between Indian States and the Federation, which are presumably in the 
Honourable Member's mind, have not to be solved at the time of the 
institution of Provincial Autonomy and moreover have little if any affinity 
with the problems between the Provinces and the Federation. 

(e) No. 

(f) I can give no undertaking that an official day will be assigned for 
the purpose before the enquiry is completed. 

(g) All materials considered to be relevant by the various Govern-
ments in India will be placed before Sir Otto Niemeyer and he will 
natllrally be at liberty to call for any further information which he may 
require. 

(11), (i) and (j). I would refer the Honourable Member to the terms 
of the press communique issued on the 18th instant. 

(k) I ('almot say what action Parliament will ~ fit to take in t.he 
matter. 

(l) Cel'tainly. 

(m) I am unable to state how long Sir Otto Niemeyer will need to 
complete hiN :investigations. I am also. unable to state wht>ther His 
Majesty's ~  will require an exprteS8ion of the opinion of this 
House hefore making its final decisions. 

Mr. S. Saty'amurti: With reference to the answer to clauses (a) 
and (b), may I know whether the terms of reference as finally settled 
follow the lines recommended by this Government' 

The Honourable Sir .James Grigg: The Honourable Member may 
Bot know as it is a matter between the Government and the Secretary 
of State. 

l'tIr. S. Satyamurti : With reference to the answer to clause (c), may 
I know with regard to sections 146 and 147 of the Act, why this inquiry 
has nothing to do with it , 

'!'he Ilonoura.ble Sir .James Grigg : That is. the same question in an-
other form. 
Mr. S. Satyamurti : May I know whether the Honourable the.Finance 

Member does not consider that the possibility of contributions from the 
States to the Federation being remitted in whole or in part, either in 
cash or in any ot.her manner, has a relevant bearing on the future 
financial position of the Federation and its eapacity to ma.ke contribu-
tions ~  the deficit. provinces, 'or to remit a portion of the jute tax or a 
portion of the income-tax , 



;. f' The Hcmourable ;1i!'lamea Grigg: IdG ,noj tbi.*·it ~ lIIly.direct 
eonneetion;' , 

. " .r. s. Satyamurti : May I know with regard', to the answer to clauses 
(e) and (f) of this question, whether the Commissioner ha.s got absolute 
liberty in this matter, that is to say. With regard toihe taking df evidence 
or the consulting of public opinion, or whether he is prohibited from 
taking any cvirlence or consulting any public opinion T ' 

'!'he Honourable Sir James Grigg: There is no prohibition or"limi-
tation on his freedom of action in that respect whatever, but, of course, 
there are certain physical limitations as to taking evidence. If I may 
express my pemonal opinion, it seems.to me that it is mainly a matter 
for the IJocal Governments concerned. If they want to collect opiniona, 
from the public, they can pass them on to him if they think they, are 
relevant. But that is only my personal opinion . 

. JIr. S. Satyamurti : May I know why the Government of India say 
that this House should not be given an opportunity to express its, 
opinion? 

The Honoura.ble'8ir'lames Grigg: I did not say that. J said: "I 
ean give no undertaking that an official day will be assigned ". , 

Mr. S. Satyamurti : With regard to answer to clause (9'), may i: know 
whether the memoranda: will be submitted by the respective Government.. .... 
and if the Commissioner may change his mind or form his own opinions 
on ~  what will be the materials that will be available, to him Y 

The Honourable Sir James Grigg: All relevant materials and also 
any materials that he may ask for. 

Mr. S. Satyamurti : With reference to paragraph 273 of the Joint 
Pa1'liamentary Committee's report, may I ask' one specifie ~  I 
am inviting my Honourable friend 'sattention to the last sentence which 
runs thus: ' 

"On thill point (that, ill, the point of the finaneial 80lveney of the proposed' 
Federation) Parliament must at the approp:rl..ate time receive a direet assurance' from 
IDs Majesty's Government." , 

I, will confine myself to the Honourable Member'fI answer. So far, 
as the inauguration of Provincial Autonomy, is concerned, will Sir Otto, 
Niemeyer's report form the basis of the assurance which His Majesty's 
Government will give to Parliament ahout the solvency of the pro-' 
vinees T ' 

The Honourable Sir James Grigg: In reply to this question, I think 
I had better read a sentence from the Press communique : 

"The Government of India Act, 1935, provided that the allocation of eertain 
reaourees between Central and Provincial GovernmMlts in India shall be ,settled by 
Order in Council, of whieh drafts will have, been laid before Parliament; and HiB 
Majesty's Government have undertaken that a special inquiry will first be held, so: 
that they and Parliament may be furnished with aD independent review of the 'fiDaneial ' 
position, of the provinees and ~ Centre .. , .... " 

Thf' rf'st' is irrelevant for this purpose. 
L240LAD 



;' 'iIr:,B;' ~~ t I' am askHil"1;v1letlhe, Io't :ihe;UI1IJ:!&llU tIIf}. Hia 
Majesty's Government, so far 8R the Honourable the Finance,Membel" 
if ~  the.re is a,D.Y. ~  ~  ~  the one, ~ ~  ~  be ;,con-
dJ1(lteu by SIr Otto ~~  1 ',' " 

'!rhe BOllourable ,Sir 1&lll88 anl-g:, I do .npt ihink so.Thla jg'tb, 
inquiry which is intended to give Parliament an ~  review oJ, 
the financial position of India. 

J[r. S. Satyamurti: Will the Gpvernment of India ~  their con-
~  opjnions on the report of Sir" Otto' ~  toHiil ~  '8 
(loy-ernment before they JIlake their nicommElDdation. to. Parliament L .. 
The HonOurable Sir James Grigg :  I have not thought ~  " 

}jut I think that it is quite passible., : 

Mr. S.'Sa.'ty&murti': Will Government'consult this House before they 
send their opinion on the report of'Sir Otto Niemeyer' ' 

.. -fie ~ James,Grigg: I 'cannot gi'Ve'anya.n6iertiking 
"'t>utit. " 

POSl'l'lON DJ· TID NORt'lJ-Wa:r ~ 

~  S. Satyamurti ,: Will Government be pleased to state :  , 

(a) ~ latest pOsition in' the North-West Frontier Province; . 

(b) thel1umber Of meil. "and officers, British and Indian, who iIPe 
engaged in the' operations therein ; , .. 

(0) the object of theseopera.tioDB ; a.D!k 

(d) when the operations are expelrted to conclude, and with wW 
result , 

•. J. G. ~  (a) The ~ .the Hazara border has, '1 :aUl 
glad ,to say, eompletely subsided as :have also the distu.rbances ~  

As regards the Mohmand situation a Government Force has establishe(J, 
~  ~  JlJ.4h!lkkj iII. Kamalaj Haliq1Zai country. A,." a result of the 

~~  ~  jpld air operations carried out. up 'to ~  formed. 
~  hove dispersed though there' are still some . gangs i.n, ~ Vic·iJli'ty, 
of the troops and sniping stjll continues, The latest news is that the 
lhtrp,an Khel, Isa Khel, and Kamalai Halittlzai haTe made complete Bub-
IIlis!;ion, and there areindiMtioIis that the remaining offending -sections 
will 8bortly makn overturr,s for ~  the Frontier is 
qUiet. " " .; 

(b) 16,000 of all ranks including followers. : I 

(c) As stated in the 'Press OoiIilinlniq1:te of 12th' ~ ~  to' 
secure tribal overtures' on: whlenan :adequate settlem6l1t'ean be made . 
. Id>:'Whefi, th.e ~ 'accepted' ~  tfunwn 
~  ~  ~  ~~ ~  ~ ~  ~ ~ ~~  

rasultl.s heped to 'be :thel!CUlo:v.lt.l of ~  lIqhm.and ~ ~  ~ ~  
tILe igeshawarmmiel'. :.;, , .'" , '" 

Dr. Khan Sahib: Will the Honoura'bleM'etrlber' stat.e' if thc: 'i"eat' 
object of the Government is i'otake Nowaeaiftnd 'from there connect 
a ~ right up to the road which connects Malakand wit.h it.t ".! "T 



,1Ir.1,. G.,.AqJaelon: ~ ~ answer ~ in tho negative. 

Dr. Khan Sahib : Will the Honourable Member state ·what mea. 
Government will adopt to create a peacefw., a.w ~~  ~  
amongst the troops Y Are ~  going to use the same kind of 
people who are always deceiving Government and creating .these troubles 
or are Government going to nse'some. other ~ w'ho:Wil1 give them 
honest advice '1 

.. ." ." ", i ,"' ".... .' : ... "; ,,. ... : .. ; ~ -". • 

Kr: J. G. ACheson: This quesl ion appE'ars to contain an ~  

I shonld ~ however, to take thi!'; opportunity of' pointing olit that all 
these people, 'with reference to this question and to the previous supple-
mentary questions, are all indubitably under the suzerainty of' His 
Majesty the King Emperor. 

Dr. lthanSam'b :  I 'Waht'to put another supPlementary question: " 

Mr. President (The Honourable Sir A bdur Rahim): The Chair 
would warn the Honourable' Member t.hat be must not make insinuations 
ar reflections while he is pnttmg supplementary ~  

Dr. Khan Sa.bib :  I am speaking 'absolute truth, Sir. ' 

,-•. ~  '(The" ~  Sir Abdur ~  It ,is no.t ·,a 
~  ~  truth ,or not. ~ point is, he must lJ.Ot ~  any 
criticism or ca:st' any"reflection while putting his supplementary que!!-
tions. The question must pe confined' to obtaining 'information' and 110t 
to casting any reflection., 

Dr. :Khan ,Sahib : My queation is: this.· Will the Honourable Member 
s.tate as to who are the people wpoare going to be used, for carrying '011 
this negotiation between the troops and the Government , 

Mr. J. G. Aeheson : ThePoiitical Officer with the Forces will 'd'e>a'J. 
Birectly with the tribes "in the matter. The officer in question is Captain 
Bacon of the Political Department. 

1Ir. 8. 'Satyamurti : :Apart from acts of hostility, are there ~  
points in dispute? If so,what are they, and are they capable of setfle-
ment between the tribes and the British Government' 

Mr. J. G. Acheson: I have already pointed out in my speeehon the 
adjournment motion on, this subject, earlier in the Session, what are 
the main points in dispute. ,The, main point in dispute is that these per-
S(JJlS are habitually and wa,ntonly engaged' in acts of aggression against 
ihe peaceful inhabitants of Peshawar ~  and against the forces of 
Government. That is thE! only matter in dispute. 

Dr. Kha.n Sahib ':Will the TIonourableMember state ~ date on 
which the tribes attacked Peshawar area Y  , 

Mr. J. G. Acheson: I Cl,lnnot ~  the exact date. But it .has already 
~  communicated to the Press ~  '  -

Dr. Khan.Sahib : Approximate date or a rough idea about the date' 
Q1 attack, about, the names of villageR wpich they attacked, and so 
on T,: ' 

" ~  J., ,G. Acheson: The post of Shabqadr was one of .the 'posts which 
1V'at'I attacked. ,The ~  post is another. Thesewei-e two of the 
posts which were attacked among othenl, ' 
'L2401;AD ' '. :. "  .  , OS 
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Dr. lth&n Sahib: Were' theiiJeattacks-'ma:&e afierthe' a-Mrahce"of the 
. army or, ,l>efore Y \.: v ->:1-

1Ir. J. G. Aeh880D :·Before. ~ , 

THE CANTONMENTS (AMENDMENT) BILL. 

PRESENTATION 01' THE REPORT 01' THE SELECT COKlIITTJPll. 

1Ir. G.B.. F.Tottenham(Army Secretary) : Sir, I. beg to. ~ ~ 
the' Report of the Select Committee on the Bill further t.o amend the 
Cantonmeuts Aet,'1924, fqr certain purposes. 

'i .. 

THE INDIAN CRIMINAL J .. A W AMENDMENT (REPE.A.L} BILL-
. contd. . 

1Ir. President (The Hon.ourable Sir 'Abdul" Rahim): Legislative 
Business. Further consideration of the following motion movoo.·· by 
l\i!'. L. Das on Friday, the ~  March, 1935 : 
"That the Bill to repeal the Indian" Criminal Law ~  Act,;t908, be 

~  into consideration. . .  . 

Srijut N. C. Bardaloi (Assam Valley: NQJ.l-Muhammadan) ; ~ J 
was speaking" the, other day ab"out the Partition of Bengal, and I d,id 
not conclude my speech then. During the days of the Partition of 
Bengal, a conference took place at Barisal. All the leaders of B<.lngaJ, 
including the late Surendra Nath ~  and' C.' R. Das, Aurabinda 
Gbose (who is at -present living) 8ndmany: 'other great leaders, whom 
Bengal ~  and' reveres, tried to hold that confe}'eD('e at Barisat 
Tha.t was a perfectly constitutional affair..In thateonferenee,. those 
leaders were ~  and insulted andtbe conferenQe, was broken 
up. 

Mr. Presi.ient .(The Honourable Sir Abdur Rahim)·: Order, order. 
The Chair would re,mind the Honourable Member that this matter has 
been debated for a number of days, and the Chair would ask ~  

Members, who wish to speak again on this subject, not ~  repeat what 
has alreadybeell said. .  .  . 

Srljut ~ Bardaloi : This point relating to the ~  ~ 
was not debated in connection with this Bill. It was referred to in co.J).-

~  with the othei' Bill relating to Criminal Law which was ~  
by Government. .  . . . 

Mr. President (The Honourable Sir Abdur ~  :. That ~ no 
difference. T f the mattl'r has bel'n debated in connection with ~ Dill 
or with /InutileI' Hi!l, it molkes no difference. 

, . 

Srijut N. C. B9.l'daloi: I will make my obs,ervatiolls in my. own way 
to prove that the Act of 1908 is no good. 

Mr. President (The Honourable Sir ~  The ~  
Memller must not repeat himself or refer to what has already been ":lid, 
by ~  speakers. He must. conform to the ~  ~ ,Btp.nding OJ'ders. 

. SrHut N .. 0 .. ,Bardaloi : What I wanted to .say-is. tRiR. This ~ 
tent and unrest was not the doing of the ~ men· of ~  alone, ,it 
is the doing of the authorities also by their mishandling of the situation. 
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Now, I come to other instances which, to my'md, eXplaiir, the 
~  position ~ and: ~  oppl"essive' laws on the 
~  of. the ~ ~ ~  the: ~ ~  ~ ~  
c.a;Q.se is removed •. '. MY,.llOllOU!able frleQ, 'Sl1' Abdul Halun Ghuznavl,:sIHd 
tpe other day, that the root. cause has been removed. I say that the· root 
e.ause. has not been removed, it is: the· ~  cause that has been removed 
and the root b,asgonedeep.er :dpwn.What is the root' I shall brielly 
st<1te tLe facts to prove my. stat-ement. It is a fact thattbe annulment 
of partition was a stroke of statesmanship, and many ·of the persons who 
were. on the other side and who were ,great agitators in those days were 
brought into line by the action of Government, but those persons who 
took part in these revolutionary affairs or murders or who took to lawless-
ness before the annulment of partition, what became of them' They 
were hounded, not only like criminals but, like wild beasts throughout 
India. Even after. that, no attempt "<vas made by· Government to bring 
them to their side and thus to bring peace to tbis country by conciliating 
them. I know of a case in Gauhati. After the partition of Beng:ll, 
some Bengalis' remained ina house peacefully at Gauhati and they W<lre 

~ .business. They remained there for about a year. Nobody knew 
tItey were revolutionaries. A ft€r a certain time a detective policeman 
went there to ar:rest them with. the help of the local policemeJ;l. Thel"e 
was a pitched battle at night. Some of them were arrested and theY 
,erl: tried by a special tribunal and sentenced to various terms of im-
prisonment. If only ~  persoIUI had been brought round and allowed 
to do the peaceful business they were doing at that place,. their feelings 
would not have been roused and they. wQuld have remained useful 
citizens. But no, they were again sent to jail. I know one of them who 
was an inmate of the Nalanda House and who ·ran away from there. I 
met that m,an. some time later in a meeting of the Congress and I asked 
him what he was ~  Resaid he was doing ·khadi work. He said 
he had giyen up allthose activities because, through M:ahatmaji's favou'!;', 
.he had taken .to khadi work and to non-violence and he was ~ well. 
~ asked sOU1eQf the ~ ~~ . the ,kPad.i .. b1,lsiness and they told me that he 
"as ~ ,of, ~ ~ lPl4 1I\Oilt llBeful ~  Thl,lt is the sort of work 
which SOIne. of· .these people, w}l.o had .once .taken t.),. terrorism., are. able to 
do. it ~  hounded by the pWice. They should be brought 
round and theirfeeUngs"ought to beassuaged .. ~  of that being 
done .. they are huntedpy the police from. pillr.r to' post an.d from post 
~  aU thr9-ughout India, ~  .. timeback they happened 1;0 
belong to the ~  pa.rty. They may not be murderers or 
dacoits, but s1)l1 they are hunted. . 

This state' of things went on al'ld, as I said the other day, but the 
Jil.ni,Inwalla Dagh ontra,e excited th(' whole of India. There was not 
oile Indian who did not feel terribly excited over this .Jallianwalla Bagh 
incident; . Then; Sir, after ,the Jallianwitlla 'Bagh and the crawIing ordet 
which excited tne masses of India came the Dyer fund. And what is this 
fJm.d:Y ·Govemmsnt officers were of eoUl"Se· engaged in suppressing these 
petpJe who 'were ftghtillg against Government, but after the good deed 
e£ General Dyer the ·Dyer fund was started. And who subscribed to it t 
Most of the European' gentlemen who are non-officials; and ·even tIte 
;6Jlg!b-Indfuns. Did not that il'l'itatethe Indians ·more than 'anything 
_e'''' . Did the :mthoritiftll tbm',take . steps to ~  assOeili.tioD· under 
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M Acll (ff:19QS' aad deelaNit tml ...... ful f Wlat 'was it tIt", .. 
aothing but .. challenge to, Indi8l$ and to 'the' h.,nour and ~  01 
ladians. You make' them oruvl and you kill them, and because the 
authorities took some steps against the 1D.an who did it, in order to pacify 
L1le feelings of Indians. the non-officiaL Europeans and eVen Angib'-
ludians joined  together and raised a fund for him. That was another 
fact which actually brought on this non-'co-operation' movement. 'l'he 
Honourable the Law Member in reciting the 56 cases tried to pro,e ~  

()ongress members 'became anarchists or anarchists became Congress ~ 

bers. It is the sort of thing that sometimes the revolutionaries join the CQri-
gress and afterwards they again become revolutionaries. And, therefore, 
the Honourable the Law 'Member pressed it with great force and cited ;,6 
eas(;s in which anarchists or terrorists were found to be Congress members. 
Slir, I know it for a fact that when 'Mahatmaji went to Bengal and ~  

he ~  discussed this point with many Congress members ann witb 
men who knew much about this movement. He asked them to r,ive up 
the path of terrorio;m ann violence and to join the non-violent movement 
8S that was the only way to fight the British Government and it ~  

t ptter than violence, At his bidding a lot of people who were of that 
fraf'emity actually gave up terrorism and came to join the non-co-
t)ptration movement as non-violent non-co-operators. The late lamenteii 
Bepin Chandra Pal once said in his stentorian voice,-and I ~  

it f-'ien now,-" I am not a ~  but do not repress this ~ 

violf'nt movement so much because if you do so ,it "Will go underground 
again". Government paid no heed and the non-eo-operation movement 
ef 1921 was crushed with all the vigour that Government posses!'led. 
After that there was tranquillity for some time. 1. want to ask whether' 
this Act of 1908 had the least effect upon the minds of the people when 
they actually went out to defy Government and to ~  Civil Dis-
ohdience. Honest men when they feel that Government are doing some-
thirlg wrong to the country, and when. they feel that they 'have got no 
tther weapon except the non-violent method and Civil Disobedience, go 
on in spite of this Act of 1908. The pilsshtg of this Act tt> suppress the 
Congress movement does not mean anything ; it is just like a sportsman 
shooting at a duck which is sitting on her eggs because she will not rUn 
away. The Congress offices are always open, t'4e names 'are registered. 
tbey do not do anythipe behind the scenes or hide anything. And 80 

these policemen take the help of this Act of 1908 and by overdoing 
promote terrorism, as I cited' some examples the other day. This sort Qf 
thing will not suppress this non-eo-operation movement. As a matter of 
lact at present there is no non-eo-operation movement and there' is JIO 
nee"ssity for ti.is Act. As regards terrorism, will this Act of 1908 holp 
f!1.overnment in any way ,Y Do the terrorists keep open offices 'and do 
thp,y do ~ .. thing openly' ~ Honourable the Law Member cited a lot 
Bf cases in which lists of terrorists were found. Resaid their; nam. 
'Were entered in a register. 1 cannot controvert that statement 8.<; it'_ 
iwoved ~ a conrt of law but I have got my own doubts.'Anyway;tbi, 
lItRte of things went on alid, afterwards, we know 'ho"", the' autiloritUw 
at'V8)", flouted' 'Puhlie Opinion. The Conwess flat from year to'yeal'. til.,. 
'psl!lied, ,Resoluti\)IIS, ~ su,eestiOnB, ann the "authorities' ~ 

Einguded them. , ,The' ~ : Reaolntiolis fire', ah"ay&-,ooDSidered'" 



80 much waste paper. And what happened t: ~ ~ 

~ to dQ b. ut to have reco. ~ t(! Civil ~ ~ ~  :eat' ~~ 
march began. What .\;J.appenedat ~  ~ thatf ~~ ~  with 
~  to 'the Dacca riot have ~  stated, at lengthPl my' ~ 
fl'iend, the Deputy fresiqent. 1)ose wboread thE: ~  iJL ~ 
days knew' what happened Ilt this Dacca riot, and.. ~  ~  

tlaat thirf riot was engineered', and they had ~  ,reasons, for tbi.kfng i,t 
to be so. The Honourable the DePuty President said theQther d_X' th_ 
',three or four days before the rioting began· Government servants ~ 

'Warned that there would be a riot and were asked to keep ~ 

ready. All the guns were taken away from the Hindu houses and, ~ 

the rioting began. I understand that Mr. Griffiths, the present ~ 
Magistrate of Midnapore, was then at Dacca. I should like to knllW 
what steps he took to prevent this riot or rescue people's houses and pro-
perties from being looted and plundered. 

Mr. P. J. Griffiths (Bengal: Nominated Official) : Sir, on a point 
of personal explanation. I spent four whole days and nights protecting 
Congress Hindus from attacks by the Muhammadans. 

Srijut N. O. Bardaloi: Muhammadans or Hindus; whatp.ver they 
may be, when it is a question of plunder, there is no di1rerence between 
Muhammadan and Hindu hooligans. The Hindu or Muhammadall 
hooligans are poor : they live from hand to mouth and they do net _ 
one full meal a day and these people when they get a chanee to plumier, 
they do it and nobody can prevent it. But I want to ask my frieDd 
what he was doing and how many did he rescue when all this was 
~  on, when the looting was. taking place, when the houses were 
turning, and policemen were merely standing by and doing nothing. 'V'e 
got these accounts from ~  papers and my Honourable friend, the Deputy 
President, has repeated them here. Do we not know what was happening 
in Dacca at that time T Have we not read of the heroic action C)f two 
Bengali girls--all honour to them-who protected their house by meaDS 
·ef brickbats which they threw on the hooligans T Where was the poliee 
,tllen' And where was my Honourable friend when shops were looted 
aM ~  were burnt and when millionaires and rich men became 
,paupers in 'a; day, because the looters came and set fiN to their houses-and 
looted their things Y Where was the police then Y Where were t}"" 

Europeans? Did they suppress the riot? Did they rescue these people? 
Did they reseut' anybody? 1'h-ey did not do ~  And wa.t 
l\oout the mentality of the young men who were at Dacca' 1'hey 
thought rightly .or wrongly that it was you, the Government mel1 who 
~  up ~ hooligans to commit all these' acts : t)1ey have a clear re-
~  . of what took place : they ~ suffered and become beggars : 
~  any. of ~  ~  any affection fol' thIS Goyernm.ent' If the Gover%!-
'lnenttJid not ~  ~  if ~ ~  did· not d.o ~  ~~ 
savet'hem how caD they have any other feelmg than of thIS kind T T1>:e 
Jlollollrable the Deputy Pre,sident has given instances and I ('an ~  
~  also from my own persoIUl,lacquaintance with some of the, ~  
:OJl a ~  ~ ~ I kn6,,' one .o! th(im ,;",ho w!1s ~  ~  the ~ ~  
,Was it Dot a sllame, to bPJl.t a retired Indian DistrIct MagIstrate 8,t ~ 
~  ~ in t,lle presene,e' ~ ,1,l,ls'Wi{e,.. ~  ~ ~ ~  Jh,e. ~  
!)! wife ,Qr ~~ i ~  ~~ ~ i8nt; ~ 1eft ~  ,thIS , ~ ~  ~~~ 
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~  r i'espectabie gentleman had been ~  'HiS name, has ~ 
wycnby' my friend, the Deputy ~  . ~  went on .·like this. ar4 
t1\'e soul of Bengal was actually pIerced. There was agony on all Sldcs. 
"1'his terrorism on 'the part, of the hooligaps, supported as it' was thought 
'by'the Governmen.t men because they Temained inactive, actually preyed 
upon the minds of the 'People. What did the Government do' If the 
Gt''tel'nment had taken immediate steps and saved these people, a tha 
Goverrimenthad put down these hooligans, then probably the people would 
'have monce 'got respect fur' the Governmeni. Bengal has suffered and, 

~  the Bengalis have become unruly. I do not say that they 
t!hould go and commit murders, but am giving the real psychology of no\\' 
these people have become unruly and taken to this sort of crime. 

Now, about Chittagong. After Dacca came Chittagong. I need not 
state all the facts that happened there. The terrorists, to our shame, 
committed murders; and, in spite of our non-viQlentcreed" in '3pite 
of the fact that we do not injure or murder people, the bureaucracy, 
to their shame on the other hand almost, murder the terrorists and not 
only the terrorists, but also the innocent people whom' they Suspect to he 
tel·loriats. ,'fhe poliee say they are terrorists and, on suspicion, theY' are 
':&ent outside Bengal and detained for'years and years without.giving th1Dl 

~ .ehance of proving their innocence : well, that is a sort of murder . 
.I can eite a lot. of examples in which these detenus have been kept 
&ndsent to distant places nrerely on suspicion, withoRt any kind of trial : 
,some of them were shot '; some died; one hanged himself and ~  

wieide i another' ;man 'died ot disease-perhaps he might have been 
tr£.ated better elsewhere: one man went mad: and there are innumerable 
eases in which wailing mothers and wailing wives have sen.t ,applications 
after ,applications .to the <Wvernment asking that the detenus m!ght be 
tried, that they Mould not be kept in detention on mere suspicion and 
thUH be killed inch by inch. ,These 'persons who are detained like thill 
without any trial are sometimes treated not like, ,human beings; Well, 
!their relations". their wives and children--"will. they be very loyal to this 
Government T Will they have mueh affection for this Government' 
:When there .is so ~  bitterness in the Diindsof these 2,000 or 3,000 
young men of Bengal suffering like this-multiply this 2,000 or 3,000 by 
their relations and friends and admirers : how many do you get' How 
many men are there in Bengal 'Who are· still su:ffering' Have Govern-
nent done anything to help them' Nothing. 

After Chittagong we" • come to Midnapore. ~  is now 
~ the attention. of the Government of lndia. At ~  

during the n.on-eo-operation moveinent, we have seen a lot of pictures in 
the papers, how at Contai thes,e people went to make. sal,t,how they were 
. assaulted, how: they were l)eaten ~ how many of them' got terribly 
injured. These ~  men were beaten. The Disti'iet :M:agistd.te 
:!>f Midnappre ~  the other \lay,. that whenever civil resisters go and 
picke!. they begin with' non-yiolei,lce but they end ~  by. ~  I 
.. hIm. how. ma.ny soldiers and "ow plany constables have been beaten ;bT 
,these ~  how: ~  ~  haVe. been iJijured ~  the!!.!!' cl:ViI 
~  ~ ~  ID.IUly, places 'I have not heard of any, so far.,' 'Of 
fourse, In the past, in places like Chauri Chaura things happened ; hllt 



now how many non-eo-operators have been convieted>u(faa'sau1tiDg :police-
men or beating ·policemen' ., . 

'."'Itfr.P. J., Giiftlths::.189'in ~  '.' 

. ~  C. BardlJoi; I ~  ghd of t'he' ~  but I per-
feetly remember the movement of non-eo-operation going (In. w4houtany 
violence on t,h.eir part. Anyhow what I say is this: on th;e one ~  
people go and do everything non-violently, peacefully: thelr creed IS 
suffering, and they get beatings and at every beating they merely ~  
, :Mahatma Gandhi ki J ai ' or ' Vande Ma,taram ' and they go on gettmg 
these beatings. I know places where it happened like that. On the 
other hand you get these people who beat the volunteers, those who 
'sctually treated them violently come forward with the grievance that 
they are the injured party: that the party which ns('d the latlti is the 
injured party : that was the position. That sort of thing went on in 
Benga] in spite (\f this Act of 1908. ~  occurrences took place in 
1930. ~ offices were elolled up ; properties ,vere confiscated ; 
but that did not stop it. I know in Caleutta in a meeting there was 
a 1atki chaqtl' 81ld a lot of people ,verI' injured : some lost their limbs, 
and some got broken .heads and limbs: but in the next day's paper we 
found it· was 8 mild latTli ('harge. I do not know whftt a mild lathi 
chargo is-possibly it was inspired by the Government 'officials ; other-

~ it cannot be de.o:cribed flS a mild lathi charge. Ro, when I get 
accounts of mild latlti charges, I know what they are. ..AP. I say, this 
sort of action on the pa.rt of the Government will not stop the Bengal 
people. I said in the beginning that the Benga.l people are highly 
sentimental. When they do riot see any other way they take to terror-
ism. The' murders at Midnaporehave been referred to. Do we not 
~  the murders of three District Magistrates at Midnapore? .As a 
matter of . fact. when T read about the last murder and about the wails 
of thp poor widow I felt like crying myself. I felt very sorrY' : every-
body feels sorry for it; but somehow my friends on th(' opposite 
Benches do not teel that we are sincere in what we say and they think 
they :alone are sorry and nobody else. If they do that, they do it 
becal1sP , of their own mentality. Do they ever feel sorry for those 
WllO ~  ,,·ailing.for the detenus, viz.; mothers and wives who are wailing 
'beeause their sons and husbands are pining away in distant jailsf 
Do ~  feel for those who are detained in .iails without trials , 
You'do not feel sorry for .them ; you do not give them Q'decent trial. 
Wha.tis if that you want? I say that. in my younger days, the people 

~ saying' that ~  Raj is like Ram Raj. Why did they call it 
Ram Raj Y , Because they. thought that British justice was the best in 
regard to meeting out justice to a subject nati.ln. But now, what d!> 
they see '"British people' have forgotten what justice is . 

• n ~~~ ~  This is now Ravan Raj. (La.ughter.) 

Srijut N. C. Ba.rdaloi : What is tqe thing that people want now f 
Thf'Y want justice am\ nothing but just.ice. You have got your law 
.'(iottl'ts, yoilha"e got einiDeJltChtlsels Jik-e. the Honourable the Law 
~  •. :fou 'ha'Ve got yont infonners and ~  bring all ~ 

detEtitus 'into ·the open and J)llt them on mal in open ,courts,and. pnnish 
thell1 ify.ou:find them gt1iltyafter giving· them's fair·trial. None will say 
allything to ~  haiVebeen so msny eases ofhauging and :tra..ns-
. portation"" fot'life, 'imprisonnient for' ; varying . terms- for murder.,. 
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dacoities and yariOUR other criminal offences,. ·JIat:doea: '.body.,: 
~  about the punishment ~ ~  Qutte ~  Why,d,on't 

,"au try these men even. now' PUnish them if th'eyare founa gliilty ; 
jf the.\· 31'e not found guilty, then let them off;' ; Lflt thelit lead an honest 
IlndVirtnous life. . '. 

Now, Sir, can you a.ctually make Bengal calm and peaceful Y No. 
~  be.tllw1,edd/liwn ~  by kind treatment .. The only way you 
,flaIl! ~  down' rue Bengalis is tQ try, the detenusand if they are 
found guilty, punish them; if they are found innocent, then release ~ 
at Ollce. 

Sir, HilS Excellency the Governor of Bengal is trying to give some 
land to some of the unemployed youths, specially to detenus and terr02.'-
ists, hut will that satisfy them? Among the detellus there are many 
people who are not dying for, want of food. As I said, try thelD ill 
the open courts, and do not allow your policemen and spies to hound 
them imd create cases for the courts; Ouly recently there was a cast' 
in "Which it was found by the Magistrate that a revolver or a bomb 
was planted by the police. There are agents provaca.teurs, and you 
havll 10 take care of them. Only· by giving these detenus an open trial 
you will he able to bring about peace and contentment in Bengal. If 
this is not done, if you go on with your repression,-you may, for the 
t.ime being, suppress the movement by means of your military and. 
police, ~  may bring in laws like these to suppress the people,--but 
if you go on with your repression, the time is coming when you will 
hay!! to keep policemen in' charge of almost every house in Bengal. 
Even now you make policemen march through the villages to strike 
terror in the minds of the poor people, but if you go on like this, the 
time is not far distant ,vhen you will have to place one soldier or one 
policf"man agHinst the house of every Bengali youth who lives there. 
Even now you have got curfew orders, individual cards, identifying 
cards, and all sorts of huiniliatirrf,! ~  for 1ht'm, you have placed aH 
these humiliating things against the marihood of Bengal, but, as I said, 
if you go on like thi'!, the time will soon ~ when you will have to 
Keep a detectiYe, a constable or a soldier in front of the ·door of ev;ery 

~  youth. Therefore, I suggest, Sir, these sort of irritating things 
u;ll do no good to anybody,-do not bring· in these laws. The other 
day 'V(l threw out by a majority an important measure like the ~  

Law Amendment Bill, and what happened 7 It has been certified. Sir, 
wliat is our position here T Why do we eome here' Is it for tl)..e 
purpose of getting ourselves flouted T This measure also, whatever we 

~ say here, is bound to be' kept on the Statute-book, but I say 
sincerely, that this 80rt of repression: or Buppression will not do. You 
will have to reform yourselves, you will have tow.ange your Illep.tality, 
.otherwise you will also ~  to spffer just as the people ~ ~  :(gtteers 
froIll the Congress Party Benches.) ',' ' 

fte BonoUl'&ble Sir. Beary 'Qraik ~ ~~  ,Sir" ~  ~~ 
'observed ~ short ti'lnt' ago, this s1d>jeet ha!B been debate4" iDr ~  form Ql" 
m.,jtKer now for' eilrnt dayS, and the arguments both ~~  ,and' ~ 
'the l)ll;.tteutar mea,sure ,we ,are ~  haVe" ,been ~  ~  

"that 1 ;do not on' my "part propose to contribute: aaytbing to them ~ 
'imt>' wei, or ,th(>'othk Wbat ~ ~ I1M,beep. tPf 



entirely ~  undocumented and ex parte s'faAle.Jbents thatbave 
lleflll madebY,varioufI' speakera on the other Bide }jllUlling Governmeat fol-
a state of affairs whi .. .h. he", necessitated th-,is speeillllegislation.· . The 1at!t 
~  Sir, ~  out, a. long .strillf{ of accusations which, ~  

~  are not WIthm my ImmedIate knowledge, but on one POInt about 
:which he asked one of his numerous rhetorical questions" he Challenge(! 
us to give him' an answer. He got an answer which considerably disco:n:.-
crrtrd him, and t have no doubt if I had the time or if my friends had the 
time to look up the actnal facts r<'garding many of his other allegationS, 
we would ftnd that they are completely unsubstantiated and completely 
one-sided. 

One particubll' speech, however, was made in the course of this debate 
by the Honourable Member from Rohtak which happened to deal with 
matter!' within my ~  knowledge. and in the course of it he cast 
varions r<'fiections on myself and on officers who were then serving under 
me. I propose to show that that speech was from begiiming to end an 
~  elltirp misrepresentation and ~  of facts and that such truth 
as it contained was twisted ont of a11 l"E'cogllition. I propose to show .not 
only that the charges which the H()nourable Member brought forward 
against Government officers were gro!'!sh' exaggerated, but that he himself 
was guilty of far more serious misconduet on his own part. 

An Honourable Kember: Yes Y 

The Honourable air Heniy Crm : I will show that. I han chapter 
auo wrse. The object of that speech was to show that Government 
through its executive officerS'a:buse Bny special powers given t,o it and that, 
therefore. no special powers spould be given. The Honourable Member 
went fnrther Rnd alleged that by the use of these special powel'S Govern,-
~  haw practised oppression, and. therefore. were responsible for the 
origin of the terrorist movement. He alleged that terrori!ml started in the 
Ptmjab Rfter what he CRllf'd the asSIiUIt by the polIce on rJala Lajpat IDli 
On tll" 30th October, 1928. His syllogism, if I may so put it, ran thuS. 
fiisfirst prffilise WitS that there was no terrorisin in the Punjab befO'l'e 
Octo'her, 1928. His second premise was that in October, 1928, Lala Lajpat 
Rai 'W8S beaten ~  police, TnI' conclusion was therefore that Govern .. 
mellt was responsible f-or-the rf8e of terrorism ~ the ~  ..... 

Mr. Sham La! CAmbaia. Division: Non-Muhammadan) : On a point 
Of E'xplauation, Sir. It was not my conclusion. It was the stateme!!.t 
of the a'pprover in which he said ~  Lala Lajpat Rai had been 
6eateJl they decided on murder. It was not a conclusion, but a fact.. and 
it is part ,of the e"idenee of the Crown witness. ' 

The. Benolll'Bbie Sir Henry Craik : The Honollrable'Member says 
tluJt it is not his ,qonclus1on but it was based on' the evidence of the 
&pPT\lyer. The approver he refers to is 8 person called Inderpal, a 
cpm'icted ~ who plotted murder a.ndwas sentenced to deatll 
fol' it ann is now und-ergoing ~  for life. Not only that,', 
convirted murderer who ~  skill gave away the ~  

against hi.<{ ~  and n9t only. that, but; ,one who as 8. witness was 
tbiill!d giIilty of' cominittingperjury by the Court. If that; is the Honou.r.-
ab1e Member's corroboration..... "! ' ,,,f 

Mr. Sham Lal : On a ~  of explanation, Sir. This was the case 
CIIf,!;the ,WftU,d 1mbli6i BJoaefllu t'OP';, WiHmIJ <were,· { eertai1ljJ ~  : tlf the 
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~  .. Lal.J'\ .  " ,.t .. '. " ... "., ",. 

~  eviiit!nee which \\1e-l"e ~  the'learned. Public 
. ~ ~  challenge 'in); :aontmrablehiend: .. ~ .. '  .  . 

. TlwHonciura.ble Sir HenrY CraUl:.:· I do not giye way. This· is nQt 
a p(}int of personal explanation at all, and I refllSe to giv.e way. The 
Honourable Member on. the testimony of this mur,derer .and perj urer 
witne'!S alleged that there was no terrorism in the Punjab belore 
Oetober, 1928. As a statement of fact that is, of course, entirely in-
accurate. 'fbe Honourable Member has evidently forgotten the two 

~  outrages which were' the worst outrages from the point of view 
of casualties of any that took place in the Punjab. One, I think, caused 
tbe death of nine and wounded fifty people, the other caused the death 
of ten and injured fifty-eight. These outrages happened at the 
DusRerah festivals of 1926 and 1928, before any such ineident ..... 

,Mr. Sham Lal: They were not political murders. 

The Honourable Sir Henry Oraik : They were political murders. I 
'think I ean claim a good deal more knowledge of this than the Honour-
able Member. The Honourable Member has entirely ignored the fact 
that 'the principal terrorist gang in the Punjab, led hy that " splendid 
hero" Bhagat Singh, who did not even ki1l his man himself but 

~  <:hot him as he lay helpless and uuconscwus on theground--
that hero of the Honourable Member's party, his gang was in existence 
long l>efore 1928 and was well-known to ~  police. 

Mr. Sham Lal: On a point of order, Sir. 

The Bon.onra.ble Sir Henry Oraik : N() point of order has arisen. 
Bhagat Singh was a leading'memher of ~  Naujivan Sabha, an assoc.ia-
tjon that was in uistence long before 1928. Bhagat Singh was actually 
,u"l,'Mt.ed but was discharged because at that time-that was ,the ~ 

ning of 1927...,...no sufficient evidence :was ~  His ~  was the 
direct ~  and comprised the remnants .of the gang ~ 

nlitted the Rakori dacoity in the United: Provinces in 1925. It is. absul'd 
te ~~  and it is entirely unsubstantiated and uncorroborated, that 
there was no terrorism in the Punjab before 1928., 

'!'he' second ~ . of ,the, ~  Member is 1itat on th-e 30th 
October, 1928, in the course of II, ~  by a disorderly crowd 
agaimrt the arrival at Lahore of· the, ,Simon Commission, Lala Lajpat 
Utli was assaulted by the police. That again is entirely untrue. .AJl 
enquiry was held by the Senior Commissioner of the Punjab and it was 
fOUll.l that. this ~  crowd plB;ced deliberately some political 
'lender8, LaIa Lajpat Rai and mie or two others; at their'head-and tried 
to f'oret-their way througba barbed win barrierwhiehthey knew 'had 
beeTl erected to keep ~ b8,ck. Tbat was, Ildelibel'llte act of defiance 
which every on,ein t,he ~  well would 'have only one 
rCllult and ,vhieh wits ihteniied to have only ODe 'result,' and that 'Wi'll 
to bring theermvtiinto-conilict With the ~  "  . 

., ~ ~ ,Singh' (W ~  Punjab : Sikh): ~  ~ ~  
Meml'el" mean.. . . . . ,. " ,,: . " ; '. 

. . :.; 

SoJpe ~  ~ ~ ~  ~~~ ~  : '" ,1 'i;':>, 'f.'f 
.; !President :(The' Honourab1e Sir ,Abdur· ~ i .()nier, ;orddl\ 
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The Honourable Sir Henry Oraik: The crowd.,. aeoording :to plan, 
oaRll"! into. coptlict with. ~  ~  A sergeap.t Was ~  down b.y 
tile ~  the .ga,pcaused by' liis fall. th.,ey pus4ed forward their. 

~  lJ.p'a tlicYin. turnhaq to ~ ~  baclr by ~ ~ The :only 
loUti blow' that fell on Laia LaJpat Ral fell on hUl ~  He was 
.ot In;.rt himseJf a.t all and the' best proof of that 'is that, although he. 
was .at the time a very sick mari, he mage. a speech ~ ~~ ~ 
lasting for an hour and a quarter and spoke with all hIS usual vlgO:rr: 
anel. 'sho,ved no signs of any physical disability whatever.,. '.' 

Sardar Sant Singh: Oh, I see! What a shame ! 
A few Honourable Members on' the Oo-ngress Benches:' Deliberate' 

~  
Mr. President (The Honourable Sir Abdur Rahim): The Chair·can .. : 

not anow that sort' of expression. 
The Honourable Sir Henry Oraik: If imy one was to blame for' 

what ~  it was. the people who ~  foolishlr insisted on ~  
these polItIcal leaders In the forefront of: a mob that they knew was 
bound to come into conflict with the pollce. . . 

. rfhe Honourable Member, having misinfoJ'Illild the House to that 
extent, went on to draw certain inferences out of the Lahore Conspiracy 
Case in which he appeared as principal defence counsel. Tnat was a 
case that lasted for a very long time, in whlell the Honourable Member. 
drew very.·handsome fees· from Government. TheGQvernment apPQrnt-
ed· and paid foil" the Counsel for the defeneein that trial which lastt>.d 
for o,\'er three years. The Honourable Member, I think, got about half 
a lakh of rupees in fees. and as a result of that, rose from the positivn 
ofa eomparmively unknown mofussil lawyer to the position of 8_ 
Co!l/!rt'ss leader and a Member of this H{)u8e. He made a great point 
out of the question of detention in police or judicial custody of a ('ertain 
appl'lwer in that case, and, in connection with that point; he madea. 
str(.ng personal. attack on myself, alleging that I had defied the orders 
of t.he High Court and that I had abused the powers of the ex£'cuti \-e. 
am] h'(l on. The actual facts were these. The approver in. question was 
detained, and detained for very good reasons, aceording to the practice 
that had inv.ariablybeen followed in all sueh cases, without obiection 
in the past, ~  custody. The reasons were obvious, first, that the 
approyer bemg a member of a gang of very ~  murderers was· 
natura]]y in ~  danger of ~ life if he were compelled to remain in 
th(· snme jaH as the associates, whom he had betrayed, and secondly 
that if he was in a position where his associates could tamper with ~ 
there was every chance-as they were entirely unscrupulous people,--
there \Vas every chance that they would induce him to retract his state-
'ment, r..nd that is in fact what he eventually did. For those reasons 
the approver in qlIestign was kept, according to the usual practice in 
police custody; He made certain allegations that he was beiug" , ill-
treated. 'I'hose aileg-ations were found by the H:gh Court to be ~  

~  Honourable friend read many quotations from the Hi,""h 
Cou:r't judgment but he did not .read this. The Judges said: eo 

U We are not satisfied that,.in spite of being in polil'e custody, which wU 
ftbaequently held to be il1ej!'nl, Indar Pal was either subjeeted or threatened to 'ile 
subjectecl to 8ny sueh ill·treatment· M!would make his statement inadmissible .....• 
Apart .fromhis ow,n staflement; ~ is! 11,0 ~  ah0l'. ~  hewuin any wlJ. 
Ul-treated by the poliee. OJ '. . .. , 
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. ..'iIi!oi omi !!tatemen.tbeing,. of _ counie; perfectly worlhlel!l8. ':A'o' 
&pplicationwas, made to ~  ~  which ~~ ~  c.se ~ ~ 
$.ould be transferred to.Judlclalcustody. 'hat applIcation was reJcW 
ed, by t1te"Tribunal but on appeiLl it ~  by the High COll", 
who held that it ,was ~  the practice, which as 1 have sai-tf' 
hu.dbccn ,ail age-long, practice, of keeping approvers in policecusterifj" 
was illegi1. The IlPprover ~  transferred to a jail ~  

~  arrangemellts had been made so that he couid be kept ~  
from his other associates implieatedin this criminal conspiracy.' ll'or 
a day {lr hvo, bat Dot longer, till tb.ose arrangements were completed, 
he waH kept in the Fort in Lahore, which for that purpose was ~ 

to bea jail. ~ High Court held that th,at was ~  

in ~  I think, bp.fore their decision was actually communicated to 
Oo\'crnJLf\nt, he was removed to a. jail. So much for that point:' 
'{here was no defiance of the High Court orders and ~  no'appli-
entioll to the Government of, India for an Ordinance. 'All -these are 
figments of the Honourable Member's fertilebl'llin. 

Now,' Sir, before I'pl'Meed funher to deal with t1lc Honourablo 
'Member's allegations, I think the· House should be 
made aware of what waR the main nature of this Lahore 

~  ~  The principal, charge against this gang; which· cou.-
aimed originally of 21 0r 22 people, was· what' were . knoWn ItS. ,the. 
boob:,-·-ttnp bombs; 'The secret society whiC'h perpetrated these diaboli-
ea'1 oiTfnces was1rnUwD. 811 ''I the Atishi Chakar''',or the fiery whtWl 
or circle.' On the 19f1Il lune, 1930, there occurred simultaneously a 
sedt's of ontrages at six separate places in the PUnjab which, lar 
dE:vilish ingenuity, have not, I think, been surpassed by any, ten-orist 

~  anywhere else in. India. Simultaneously on the ,morning of 
t,hat day,-small explosions 'occnrred in untenanted or empLY' rooms in 
llouses in Lahore, Amritsar, Gnjranwala, Sbeikhupura,· Lyallpllr aud 
nawalpindi. I would ask the House to remember Rawalpindi; because 
I will have to eome back to that place later. The object-of these srr.ali 
ex-plosiolls ,vas to ensure that the police Hhould immediately proiiced to 
i..'ivestighte ·their causes and the police promptly did this in every caso. 
In every onp of tneRerooms there was arranged a diabolically ingenious 
h":.lp, which contained a much mor.e violent. explosive, so arranged cithe'r 
in ~  small box or soine kind of vessel that it should explode imme-
diately )t ,vas touched. As a resnltofthese second explosions in 
Gujranwaln, one police officer was killed and several were wounded: 
As 8 reSult -of the e%plosion in Lyallput; 'One police officer was Yl.'l"Y 
serionsly wounded and suhsequehtly died and It second wasblinde<l in' 
07!(, eye. 'rhat officer who was blinded was the eldest "'S011 of an old 
fricJl(i of mine and I ~ his ~  in -a,gony ,for' many montbB 
and eventually he had to be lDvalI.ded out of the servic-eand thoulrlt 
hI} is still comparatively ~  ~ 18 now 8. broken man. Fortuilatel!i'; 
in tIw other four places. thlS abommttble plot was not srlccessfut·'thou''.':1t 
in some caseR ROme. Of the ~  officers had' ve.ry narrow ~  itt 
Qnll ('aile. t.he ellCp!OSlve ~  ln a elos.od box and Instead of . opening -it O!' 
picking,it'llp as ,most ;people would have done, ,the police ,officer tw."Wed 
it ~  fom. so that ,the bomb .inlftead fl!f 'hitting1lhe ~ 

did up &'galnBtthe lid 'of 't11e 'ibn. !Anyhow' the 'P'ltn. was ~ ~  

1 P.lIi. 



this extent that two police officers were killed, sever8l were wounded 
&4M.trotlf!','" bli:acied :alid ,bad to Jea.e:;title ~  ' 1 ~ ~ if 
.noulVlbhi MemllDelll-.ha':WeI!el18G JavjJh, in ·,Uteir,p",ise,of; ~ ~ 

~ ~  day ClIMJl<l their meed ,of praise to, tJwse ~ ~  ~  
tllMll results. 'For my part, I'feel Bothing but the,lllost ~  ~ 
nation for these abominable crimes. 

,c,' .It ~  the 'people ~  guilty of tltatplot who ~  triedmtho 
l,ilhol'c Conspirli.eY' case. The Honourable :Member speakIng the othor--
~  tuve, the iinpression thai the case was 'fabricated and supported ·by· 
per) uJ'y' auti so' on. ,", '  , 

" Mr. SbaQt. La.l : 011 a point of explanation. I did not say that ~~ 
ease ~ fabricated. What I sU,bmitted was that the evidence wag' 

~  .  ' _, ' 

The ~  Bir'Jleni-y Ora.ik ,: But the Honoul'abie ~  
entirelY omitted to mention the result of the case. He gave the 

~  perhaps unwittingl,-, ,tliat the only features of this case of' 
any,importanee were the perjury and forgery 8lIeged to have been COlll-
m:itted by police officers. fie, oinitted entirely to ~  that of the 
twentl\'·"On.e PI' twenty-two persons sent up for trial, 16 were convicted.' 

~  was withJirawn against one as he was too ill to ~  in Coutt;'.: 
F\,ur or five, were. disch-nrged, The' other 16 wereconvieted and this 
High Court which heard the appeal upheld the conviction of 14 out' or 
the 16. ThE! case was obviously one of,extreme difficulty. ~  tnc 
pt'incipal outrages were connnittea in the' middle of 'Julie, the'J;olic" 
OffiC61'8 could not get -8 :clue till the end of August. Intheevd; th",-

~ resulted in the convictiQn of an overwheiming majority of till; 
~  . 

In aecanting at' great length on the sins of omission and comlp,issiou 
of the police, the Honourable ~  relied to a considerable extcnt 
on the statements of Inderpal. He also quoted certain extracts from 
the g,ppellate judgment of the High Court. He conveniently omitted 
to ~ a very relevant and VefY important sentence. The High Ctturt 
sa.M, Emd thil'l 'was quoted by the Honourable Member, that" the trial 

~  so inordinately merely l)ecauSI; 
the police did not place a true picture of ~ investigation, .as it I'ro-
eeeded, bef()re the Court' '. .a'he;. next sentence. he omitted to-quote and 
1 will quote it.. This is how it ran ;  - . 

• , But in fllirneslI to the police &J1d the magistrates concerned we feel bound to' 
rteord that it'lras not been shown· that. there :was, lI,Ily delibe-:-;d;e attempt to intt'oduee' 
lUly falsehood. into ~ ease ~ to ~  any, innocent person. The ~ to 
Blippress ,all dlscn;epancleB and ma,ceuraCles apparently sprnng from' over-zeal but it 
has led to disastrous consequences. 1 , 

_ Then, a great ~ was made abQut the ~  ~~  ora page 
of J11l1erpal's·statements. He made an enormous number of statement!'! 
fUl\1 ~ . COJ,lstantly ~  himself and lied ; , 
'1 '''"We ~~  ~  tci, believe' ';-said the ~ of t7,;'e 'High ~  that 
tllil'l.llublititution was made with Inder Pal's. consent, but the empbatic deninl of :'tbe 
magistrate, on this point' throws 'a great dolibt in olir minds on his fairn6118 as a' 
magistrate -illrd' hiB tmlCity' &II a ~  , 

: r:ow, S.ir, ~  investigati?n in this case, as, r say, was a very long-
(lne ; the trIal Itself lasted ,for three years,and It Was a tong-thile before 
the police got on to tne track of 'tlliemllPdel'eI'S .. Throngh('Iut1hccourge,. 
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of ~~ investigations, and throughout: the trial, 'they! IWl to contend, ,wita, 
thle \'erygreatest difticuitifi,"":":''With unscrupulous. 'attenllit'ts on the ,par* .of 
the d't'fence to tamper with the witnesses, and' with all ~  of l}lottiIlg\, 
intrigues find machination. to try and. ensure the faihiteof the tase. 
(llear, hear.) It is not altogether unDatural that in'a ~  invl)lviIlg' the 
deatlt ,and wounding, of-so many {If their cODlrades, ,the police should have 
shown a certain amolmt of over-zeal ~ ~  blit, ~ the J!ldges 
of .theHigh Court said, there was no attempt to implicate any' innocent 
}JerSOll, and there was no attempt to introduce any ~  of flny kind. 
Tl:e case was eventually, after the most careful, and possibly one of the' 
IjI.Il!St prolonged trials in the history of criminal juri'4pl'ndcuee in 'India, 
entir('ly or almost entirely successful '(Hear, hear.) 

The Honourable Member said, quite untruly, that the pollc!e' omcers 
concerned had been promoted 'and given titles and honours by the Uov-
ernwt'nt, That statement, Sir, is entirely and completely incorrect. The' 
GOY<'lnment held a careful investigation into' the matter : no ciftirer was 
pro!Doted, one at least 'WaS severely censured, and it is I'ntirp.ly untrUe to 
say that anyone was rewarded with a title or the grant or rank. (IlltciT-
uptions). I do not give way. He further alleged that whathllppenetlin 
th!3 c:,'1.'31' showed that 75 per ~  of the entire ~ in the Punjab were 
oorrupt ~ perjurerS. That, ~  is a fantastie and wild statement. 
(Interruptions.) ~  

Mr. President (The ~  Sir Abdur Rahim) : Order, order. 

The Honollr'a.ble Sir Henry Oraik: I took down hisexoot words : 
.. 75 per' cent. of-the' e;tire poliee force are eorrnpt and perjurel'B." 

As a matter of fact, in this }Ja.rtbular case, a very large numhcr of 
police officers were enj!:aged. The case concerned, as I have saiLl, not 
only thcCeritral C. I. D., but it concerned the police of no less than >six 
districts. and ~  more than the six districts where, the explosioI.S, 
took place. The number of police .engaged in the case must have been 
at 'least fifty or sixty. Against only four of them were any charges 
made, or any malpractices alleged,-and that' is what the Honourable 
Member chonses to distort into" 75 per cent. of. the entire police force of 
the Punjab". (Hear, hear.) , 

Sir, I have fiaid that the police had to contend, in this ease, , ... ith 
grave rliffieulties and with persistent attempts on thE." part of the defence 
to lampf'r with the witnessses ,for the prosecution. Now it is, a: good 
thing, I nnd:a!l a rule, to follow the old proverb th1:lt " people who live 
in glass houses should not throw stones". (Ironical cries -of " Hear, 
hear"), and another pertinent proverb is that " the pot should not call 
tbc kettle black ". " 
Mr. S. Satyamuni (Madras City: Non:':MUhattlmaJan Urban): So 

yon a"f' black. . '. 
The Honourable Sir Henry Crant: I have here, :';ir. c10(!n11l<"ntary 

eyidcDCe to show that persistent and, successful attempt<IJwei'e made by 
the deft'nce to tamper with the witnesses for the ~  and, that, 
the Honourable Member who brought these charges '\Vas ~  impli-
cult·:! up to the hilt in these attempts. (Hear, hear)" , 
Mr. Sham La1 : On a point of order, Sir"th-e Honov.rable ~  is 

making a most serious charge against me ... ' ..... 



'j' IJ.'he Bonourable Sir Bemy Oraik: I am making a most seriQus 
l.41arge. And the Honourable Member himself made a most sert'oUB 
charge against me. 

Mr. Sham LaJ. : Then the Honourable Member should have prose-
cuted me. These must be the reports from the very C. I. D. 

Mr. B. Satyamurti: Mr. President, on a point ,)f orJer---1 am n!)t 
able tCJ lay my hands on the number of the rule, but I believe I lUll 
correctly repeating the exact words, which are : "DO Member, whil& 
he is making a speech, should make a personal charge against another 
Member". I will give you that reference pre;;entiy. and I submit tha1i 
the Honourable the Home Member is now milking a ~  persoual 
chargc against another Honourable Member. 

The Honourable Sir Henry Craik : The Honourable Member made a 
Dh/lSt ~  personal charge against me. 

An Honourable :Member: Why didn't you object then' 

The Honourable Sir Henry Oraik: I did object. ! contradir.ted it. 
(Interruptions. ) 

• ..r. President (The Honourable Sir Abdur Rahim) : Order, order. 

Mr. S. Satyamurti : May we have a ruling on this roiut, Sir '/ 

Mr, President (The Honourable Sir Abdur Rahim) : There is no 
elc.ubt that no Honourable Member of this House is allowed to make -a 
persul1al charge against another Honourable Memher. (Loud 
Applause.) 

The Honourable Sir Henry Craik: I am replying, Sir, to a most 
grave personal charge made by the Honourable 1:l'<!mber against my 
hOllonT and against the honour of the officers concerned. 

An Honourable Member: You did not object. 

The Honourable Sir Henry Craik: :  I am replying to that c.harge ;  I 
am smtitled to place before the House the evidence which I have to show 
that t]le (Iharge was not only unfounded but malicious. 

Mr. President (The Honourable Sir Abdur Rahim) : As to the point 
(If order, the Honourable Member is perfectly entitled, if he is attacked, 
to defend himself. (Loud Applause.) (Interruptions.) 

The Honourable Sir Henry Craik : As regards the Rawalpindi out-
rage, there were at least two witnesses from Rawalpinui who ~  pre-
pared to swear to the identity of one of the accused persons as having 
heen scen near the scene of the outrage either JUSi; u.!£iJl'S the explosion 
9r just aftel'-I forget which-anyhow the point is not material. Any-
how those were vital witnesses of identity. Their names were Syed 
AluJr. IlDfl Karam Din. There was a person li,ing b Rawalpindi caned 
Oopal Singh,-an employee of a certain contractor there. On the 20th 
Mart"b. 1933, Uris Gopal Singh-who appears to hfIVe been an agent ~  

the defelice-wrote to the Honourable Member, who ,vas the leading 
cOlmsel for the defence, a letter, of which this is a literal translation : 

" Dear Lala Sham Lal, 

I haTe tried to approaeh Syed Alam. He has beeome all right .....• Please Benet 
,. eow of the atatement that ~ has mad .... 
(Interruption by Professor N. G. Ranga) : Is that lfr. Ranga again , 
L240LAD I» 
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Mr. President (The Honourable Sir Abdur Rahim) : The ~  

!Would ask the Honourable Member, Profe&901" Ran.ga, not to go on ~~ 
rupting like this. 

i'he Honourable Sir Henry Craik : 
"  I have tried to approach Syed Alam. He has become all right. Please senli 

a copy of the statement that he has made and the amendments you want in detail 
(Laughter) 60 that be might be instructed. Please Bcnd the statement soon, as I 
have to go to Murree after finishing this work soon. Also please send a copy of the 
statement that Karam Din (that was the other witness) has made together with the 
amendments you desire in detail. (Laughter.) You will have to send the statements 
Df both the persons." 

. Enclosed with this letter was a loose sheet, not in a sepa.rate ellyelope; 
addressed to Krishan Gopal, one of the accused persons-the accnsed man 
against whom these two people were going to give evidence.-He 'Uas 
staying apparently with the Honourable Member. His postal addresb, at 
any rate, U'QS the same. The enclosure read as follows : 
"I have settled with 8yed Alam: Karam Din also agrees. The bargain has 

1;een struck at RB. 100. We have decided to deposit it somewhere. We will have to 
givt it to them when they have given their statement. (They would flat trust them.) 
Please send the amount as soon as possible as I have to go to Murree soon ...... " 

Mr. Sham Lal: May I point out, Sir, that that man was tried for 
tampering with prosecution's evidence and the case was withdrawn by 
the Crown. (Cries of " Shame, shame" from the Congress I'arty 
Bl'Uch,,».) Why did they withdraw the case Y 

The Honourable Sir Henry Craik: I know that perfectly well. It 
is clear thut my arguments have gone home with the Honourable Mem-
bers ~  from whom I never expected the ordinary courtesil's of 
debate. What did not come out in that case was the Honourll.hIe Mem-
bet"s personal eomplicity in this disgusting tra1l3'9.ctinll. (Continllteil 
C,-ies of " Shame, shame" from the Congress Party Benches.) 

Mr. President (The Honourable Sir Abdur Rahim): The Chair 
would ask the Honourable Members not to go on sh.:.uf;iag in this way. 

Mr. S. Satyamurti: Sir, my Honourable friend, the Home Mcmber, 
is perfectly entitled to reply to any charge which an Honourable Mem-
bpr of this House might have made against him by making a categori-
cal stairment, but I submit that no personal charge against the Honour-

~ :M.cmber can justify his making a counter and vile personal clJarge 
against another Honourable Member. J request you. Sir. tl) give a 
ruling to keep up the dignity of the House. 

Mr. President (The Honourable Sir Abdur Rahim.) ; 'j'be Chflir has 
alr,:,udy giyen its ruling that there should not be Rroy personal charge 
mllue by one Honourable Member against another Hon'JUrahl£; l\il'lllb"ll' 
in this HOll!!le. But, if an Hononrable Member is attacked, he is per-
fe('tly entitled to defend himself, and, in defending himsp.!f, if it is found 
nc-cc!';sary to point out that one Honourable Memher. who made the 
Charge, made it reekli!ssly or without evidenee or without any refer-
ence to facts, he is. entitled to point that out, 

As !he Honourable the Home Member is likely. tQ take some ~ 
the Clmir thinks it had better adjourn the House. 

The Assembly then adjourned for Lunch till a' 'Quarter to Thi·ae of 
the· Clock. 

./J 
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'I'lle Assembly re-assembled after Lunch at a Quartel" to Three of 
·the C]o(·k,· Mr. President (The Honourable Sir Ahdul" Hahim) in the 
Chuir. 

The Honourable Sir Henry Craik: Sir, before 1 proceed with the 
main narrat.ive of these somewh:at sordid events, I must forrilct one !;tate-
ment that I made this morning. I am very anxious not to say anything 
that Gart possibly be considered an exaggeration. I !laid thic; mornillg 
that one of the police officers who was wounded by the "booby-trap-" 
bomhs }uul. to be invalided from serviee because ht:! 101:1t the sight of his 
eyeR. J am glad to find that I was mistaken in that. 'fhough the officer 
lost the sight of one eye and though the medical noal'd actually reeom-
mendecl t.hat he should be invalided, as tha sight of the othel" eye was 
expected to be lost, eventually the skill of the oculist managed partially 
at any rate to save the sight of one eye and I am glad to say that it was 
found not necessary to invalid him from service, but it has been found 
possible to give him light duties such as he is physically capable of per-
formilJg. That is a small correction I should like to make. 

Nuw, Sir, before luncheon, I read to the House a letter addressed to 
the I1onourable Member from Rohtak by a man Ilamed Gopal Singh of 
Hawaillindi. I should like the House to remember the date f)f that letter. 
It WfiS received on 21st March, 1933. On the 22nd March, a reply was 
sent to this man Gopal Singh at Rawalpindi, not by the Honourable l\fem-
ber from Rohtak, but by the accused person Krishna Gopal who \vas then 
on bail and who was closely concerned with this evidence that was coming 
froUl Uawalpindi. I will read that letter: 
.. Bother Sardar Gopal Singh, 

I am in receipt of your letter and have understood the contents. Don't you 
worry. Arrangements will be made regarding the money. The money however can 
be delivered when he comes to this place,' '-that is when the witness come., to Lahore 
from llawalpindi-" You can assure them through some teliable person. I shall 
explain to you full particulars on my return to Rawalpindi, as these home affairs should 
not be reduced to writing." 

The last clause is a very wise observation. The rest of the message 
is irl'elevant and so I need not read it. Now, Sit", th:lt ·wa..'l on the 22nd 
March, 19?3. I should like the House to mark what the sequel was. On 
the 26th May, 1933, that is two months later, these two witnesses with 
whom the defence had been tampering were produced before the Tribunal 
and I \"dn read-I will not give my own version of what Lappencd-I will 
'read 1111 ;J.c('ount written on that very date by an eye-witness who was 
present in Conrt. The account runs as follows : 

" There was a considerable amount of excitement i:I. the Tribunal's court today,"-
(fhaf Wa.9 16th May, 1988), "when Karam Din, the witness W8.S being re-cross-
examined by Kapur ", (that Wa.9 the Junior Defen·Je Counsel). " The latter started 
to ask him a question with regard to certain matters of identification in Rawalpintli. 
Karam Din suddenly burst into tears and wept for a considerable time. The defenl'c 
and the accused were over-joyed at this as they thought that his tears were the fore-
· runners to allegations he WIIR going to make altair.sf the police. Sham Lal and Kapur 
joined with the Judges in an effort to cll.lm hitl'. (lown so that he might have a fair 
hearing. Eventually peaee was restored and Karam Din stated that his distress ~ 
due to the fact that a friend of one of the accused, Krishna Gopal, had approached 
· him in Rawalpindi and had asked him to eorr:mit perjury in favour of the aecuserl, 
· that the person who had been to Mm in RIl"oralpindi was Gopal Sjngh Rnd that ~  

(Gnpal Sinl!h) had obtninl'd ~ ~ f>'Om the defence Counsel ~ the 
anSWe1"A whi('h Karam Din was to give to the questions that would be asked him 
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LEGISLA.TlVB ~  ~ SBP. 1935. 

[Sir Henry Craik.] 
bI . 'the defence in this case .. ' As he bad failed in court to carry Ollt what ha,s ~ 
. tokl te do, be was afraid of what would bappen to him when he went back to Ba"'aJ.· 
pindi and he, therefore, craved the Court's protemon. 'l'his bomb-shell C&uslld M' 
liderable consternation and the TribaBel heM, after discu88ion and after hearing 
the protests of the prosecution Counsel, that as Karam Din had not in fact gone 
back on his statement the attempts to make him eommit perjul'] were irrelevant in 
this case and tlte matter therefore should not, go Oil reeord. They,' however, HiEl, 
that they would bear the matter in mind and would be prepared to listen to Ilny 
reference concerning this made by the prosecution at any future date_ Karam Din 
was told that if he cared to submit ::a application the President would see that it 
reerived consideration. I understand that he is submitting a petition to the Tribunal 
asking for protection. The result of all this was that when Sayyid Alam, the second 
witness from Rawalpindi, appe;ue<l. the ~  asked him only one or two qUestiOU8 
of little importance, although ihis Sllyyid Alam is probably the most importaat 
Ra,valpindi witness and his re-croes-examination was expected to last for hours_ 
Karam Din stated in court that Sayyid Alam had also been asked in Rawalpindi to 
go back on his statement." 

!\ow, Sir, if any corroboration is required. ~ to the genuineues,'1 of 
the letters and correspondence which I have read Ollt to the House, that 
statt'ment recorded at the time, by an eye-witness, is surely the fullest 
possihle eorroboration that human ingenuity could Jevlse. 

I will now inform the House what the sequel wa3. This man Karam 
,Din went back to his home in Rawalpindi and he went before the District 
Magistrate. I think he had submitted a petition to the Tribunal at Lahore 
who forwarded it to the District Magistrate for disposal. Kal'um Din 

~ sUllilllOned by the District Magistrate and madl\ befora him a state-
ment Oll oath confirming all that I have hitherto ~ ~  He spoke 
of the attempts t{) tamper with him and so OIl, the threats thut had been 
given to him ~  what would happen to him if he did not alter 
hi,,,; E;ta1('mpnt. On that Government decided to prosefmtc this man Gopal 
Singh, tll£' Rawalpindi agent who had got at these two witnessM, antI a 
prosecution nnder section 214 of the Penal Codp wa.s actnallv startp.d ill 
the Comt of a Magistrate at Rawalpindi. The Honourable MembP.r from 
Rohtak in one of his numerous interruptions this ~ made great 
play of the fact that that prosecution was ultimately withdrawn. I win 
explain exactly why it was withdrawn ; and here again I will not use my 
0"" 11 words but I will quote from a letter written hy the Superintt'mlellt 
of PoIic'e at Rawalpindi explaining the circumstances. It says: 
"Upon an affidavit sworn by Karam Din we have lodged a complaint under 

section 1!14 of the Indian Penal Code against Gopal Singh in the court of the CantOJl.-
Ulent Magistrate, Rawalpindi. When the case was called the defence counsel eontended 
that the ease eould not proceed unless Krishna Gopal, accused in the bomb case, is 
iii'!!t convicted of the substnnth'e ofreme, ann in support of this he quoted a Madras 
ruling. His contention  nppeare to be sound though it is possible that the Legal 
Remembrancer could produce some rulinlt to the opposite "freet. I must canfess that 
at the moment I can find nothing to oppose the CounRel's contention and would be 
grateful if you wonld let me know when the ori¢,nal !l&8e ~  Krishna OOpal 
pending before the Spet'ial Tribunal is likely to be decided_" 

That 1etu>r was written on the 28th AUf!1lst. 1933, and the SOl'f'rin-
tendent of Police was told in reply that the Tribunal was at the momimt 
baving a vacation, that it was impossible to say when thp. case woald 
fina1ly be decided by the Tribunal and that it was of course impossible to 
slty "'hat 'Would be the verdiet in the case of Krishna Gopal. EventuaBy 
this lDsn Krishna Gopal was acauitted and it was, thef(lfore, ~  ~ tt 
was not possible to proceed with the charge against GopaJ Singh. Th.at, 
.sir, 'W88 the OBly reason why that prosecution was witlulrawn. It m&y, be 
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.rted why with these facts in our possession Government did not pr(lduce 
~ be.f\Jre the Courts, either before the Tribunal which was then e1Jgagea 
in the trial or before the Hig.h Court, with a view to reporting the pro-
ft.'tIliional misconduct of one of the High Courts' officers. l'!mt course was 
etfr.:fuHy considered but it must be remembered th3.t ut ~  t.iml3 thi.i evi-
dence came into our possession, that i.9 to say, in Mar(',h of 193:1, this 
extremely lengthy trial had thE'n been proceeding for ~ period oi oyer 
two ye8.rs, and it 'WDR impossible to ~  lUiw' long it would tal,e to 
:teach its conclusion. Had '\\'e taken steps either to bring to the knowledge 
of the Court that attempts were being made to tamper with wituesses or 
to bring to the knowledge of the High Court that the principal (!ounsel 
f(,p the defent'e was ill 01l:F opinion guilt.y of gI'RVC professional miscoD-
duct .... _ 

Mr. Shain Lal : Sir, on a point of personal explaual'ion ..... 

Mr. President (The Honourable Sir Abdul' ~  ; 'rhe Honour-
IIhle :Mcmber should go on ; he is not making any charge against the 
Honourable Member. 

lr..t. Sham La! : Yes. I may inform the House that I ,lit! not l'epre-
sp.nt li.rifhna Gopa!. 

The Honourable Sir Henry Oraik: Had we taken either of those 

3 P.M. 
courses we would have seriously p:-ejudicf'd the 
accused persODs in their ~ ~  ~  we 

Ethould probably have made it necessary for this vcry lOllg an.} vel'I 
eJjipenHive trial to commence allover again from the beginning 
wil-h a lIew counsel ; and it might have been a ~ ~  good pl'!a to 
}'ut iH that the new counsel was not acquainted with all the 11etails (it 
the (·w.e. Most of the evidence had been recorded b." then and it uight 
have i·cen necessary to start the entire case again from the 1,cgiIluiug. 

Mr. M. ADsnthasayanam Ayyangar (l\ladras ('actC:ld Distrid!,l aud 
Chittoor ; Non-Muhammadan Rural) : Sir, on a point of order, how is 
aU this relevant' 

'the Honourable Sir Henry Craik : There is 110 point of order; it 
is perfc,etly obviously l'elevant. I am explaining ~  ~ did not 
take ..... . 

Mr. M. S. Aney (Herar Hepresentative) : Sir, ~  a lIoint of order 
~ raisfll, is it for the Honourable Member to reply that it is perfet'tly 
relevant, without giving an opportunity to the Chair to bPiyP. its ruH.lI.g , 

Mr. President (The Honourable Sir Abdur Rahim) : Th(' Chair gave 
its Jftiling already. 
The HOBOurable Sir-Henry Craik: That, Sir,  scems to me a COlD-

pletely adequate explanation for the failure to take what might h8ve 
~  suggested was an obvious action on the information in our ~ 

MIl. 

1 haVE:; only this to add, that if the speech of tile Honourable Mem-
ber from "Rohtak is a fair specimen: of the Congre3!! or his PIITt.y'S ~ 

ia fnv·our of this legislation, then all I <."an say is that it is no case al 
an. T can only say that I am Ii.Iaazed, and I think the HORse too )J.rtJm 
th.mItPled, M *11e etfrontery that· can put fo.rwaM Ii cnse' sneh nl be ~ 
Mward the other day in support of this legislatlun. ' 
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oMau1&D& Sh&ukat .Ali (Cities of the United Provinces : MuhaJa:" 
:QIAdan Urban) : Sir, I w:as vel"Y anXious that this House and ~  

countJ."Y should be spared the acrimonious discussion we have had over 
the Criminal Law Amendment Bill and other repressive laws, and if you 
remember, Sir, I made an earnest appeaJ. on my bended knees that these 
should be withdrawn and the country should be given a chance, so that 
we could work in a calmer atmosphere in the Constitution that is coming. 
I am sorry that there has been a good deal of display of temper, and 
1 think it has not been the monopoly of this side (Congress) only. We 
have seen and heard the Honourable the Home Member, and I \Va::> sur-
prised that a responsible official of his age and his experience should 
have made assertions which no one, who feels fOl" his country, could 
easily tolerate. Unfortunately we on this side are only an 9PPosition ; 
they administer the law, they rule the country and they have not got 
to suffer for the bad laws that they make. I speak today,_ because I 
am a worker in the cause of Islam and in the cause of my country, and 
I have suffered also from the bad laws that they made. Government's 
Benches have been talking very lightly of murders and sympathy with 
murderers, but if we use the same kind of argument that they use, I can 
ask the Honourable the Home Member, what about the 69 murders that 
were committed in Karachi? Sir, when this case of Abdul Qaiyum came 
to out notice, we made a serious effort to stop such cases in future. 
He had killed another man in Karachi, and the Islamic law on the point 
was very eleal". A. ... you know the Holy Qoran says : 

.. Lakum iiI kGIGB iii hogot." 

" Which means that the secret of life lies in taking life for life." We 
waited with some oi our friends on the Honourable the Home Member. 
Hp. ·:vas "ery kind and very patient, and we put our case before him 
and he heard us very patiently. It was decided by Government 
that as Abdul Qaiyum had taken one life, he ought to give his life. 
We have no quarrel with that decision, but we expected in the cause 
of peace in the country that the Honourable the Home Member would 
have sent for us, and, if he had done that and asked Our nd,ice, I am 
certain that some of us would have gone to Karachi and would have 
arranged to take the body of Abdul Qaiyum to a place where thousands 
would have joined the funeral prayers and paid the last honours to the 
deceased and the 69 valuable lives and so many wounded would have 
been sTlln·erl. T flm nfraid. ~ ~ in thf'ir ~  of' gooMel sense 
and wil';dom. the officials do not want to listpn to UR and. thf'" do not. 
WilDt onr advice : they only wallt 011r Yotel'; to help them to nass such 
laws. J for one. who ha"e 811f1'e1'ec1 throu!?h bar! l""."s and ha"e been 
force(l into a position which I never like, declare frankly that you cannot 
expect us to put 0111' necks into the nooseo like: this ,·oluntarily. The 
Criminal Law Amendment Bill has been passed. Personally I do not 
see any reason for t.11ese rp.nresRiYe ~ of 1908 to spoil and disn.mre 
the Statute-book. They only make the country bitter and more bitter, 
and they ar(' of no use or efficacy. I was a Government servant for 17 
yearR-meritol'ious sprvicp and fini> re(loril. But th'n(!s happened to 
my faith in India Rnd outRjde in }.foslemTjllnds ~  we decided that we 
could not keep quiet: and I and my late tn'other and those who ~  

with us. ~  Borne of the In'eatoset lnemaf'l in the eonnrtv. men well_o. 
known 101' their ~  and fOr thf!iT piety,'Were hanlecl up and-
forced into a position which we did not like. 0 Tf t.1H" ~  mak& 



bad laws and punish us afterwards for our belief, then, it must ~ ~  

~  My loyalty is conditional. . As long as I am allowed to practise 
my faith as freely as I want, I ~  be willing to be a subject of His' 
Majesty the King Emperor. But if you pass such laws and force me 
into a position which I as a good and God fearing Muslim, thinking of 
my eternal life, am not prepared to accept, then you punish us and send 
us-·to prison. What was this Karachi state. trial to which we were. 
subjected? . My brother, myself, Dr. Kitchlew, Maulana Hussain Ahmad, 
Pir Ghulam Mojaddid and Mut'ti Nissar Ahmad were tried at Karachi 
and .Government,v811ted to give Us life fentences, iJUt we got only two 
yean each. We had preached only what the Holy Qoran ordained on 
eva'Y Muslim : and I would like to ask those Muslims who always go 
and vote with the Government to listen and say if I am quoting the 
Qoran correctly or not. I ask Sir Abdul Halim Ghuznavi, Mr. Yamin 
Khan, and other Government supporters to let the House know what 
they think about the Qoranic Text : 

"W'aman YaKeul Momenan Mot/J/Imedan, fa jtJZ/JOhum JCMflnam, etc." 

•• If one Muslim intentionally goes and kills another Muslim, then his punishment 
ill J BMflflum, eternal fire and God's wrath, and so forth." 

Suppose our Muslim brethren are threatened and attacked un-
~  in Palestine or Syria or elsewhere, then that very fact 
changes our politics. To please Italy and wean it off from the Triple 
Alliance, Tripoli was given to her, Morocco and Algeria was given to 
France ; Egypt was taken over by England itself, Persia was to be 
di.vided north and south, the north was to go to Russia and the south 
to England. Each time England wanted to get into an advantal!'eous 
position, thE'Y did so at our expense. I am a Muslim, tbank God. I 
have not invented my faith. nor has my friend, Sir Abdul HaJim 
. Ghuznavi nor Mr. Yamin Khan, nor any of my other friends there, who 
support the Government: they are not responsible for our faith. Over 
1,300 years ago, the last of the Prophet (God's peace be on him) came 
and he ga,'e us our laws and we cannot. accept any laws that clash with 
them. 

From 1908, when I was in Government service, YOll have tried 
t.hese repressive laws. Day by day, the condition in India is ~  

worse, and I want. to warn the people responsible for them. I want to 
co-operate with them, but they make it. impossible tor me to do so. 
Every day the condition is I!'etting "mrse; I know what the effect of 
the Criminal Law AmendmE'nt Act dehClte Aud today's debate will be 
on ,thc country. I am not a very learned man. I do not knO\V much law, 
but I understand one thing probably more thau most, and that is mob 
psychology. The speech which you had chee:red,-the Honourable the 
Home Member's speech today will create millions of terrorists. The time 
has come when Government must changE' this attitude, and if they do 
riot 'Change it, and if they do not withdraw these repressive laws, it 
will 'be bad for us· and· worse for ~  I am ~  aU repressive 
laws. By all means frame ]aWR for thieves, evil-doers and murderers :, 
bttt.·you 'cannot inelude us in that category-we are God-fearing res-, 
pee-table: people. I .te11 you, not onebla(>kguard, not. one thief, I!ot one· 
murderer. not one habitual criminal can ever bt' checked by . these, 
~  YQU ~ ~  hearts.:.·· I ~~ ~
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ness in my heart, I have not allowed it, but the bitterness is ~  
intO" the heart of the country, and I say frankly,' that if thillgs go. 0:& 
like this for another ten or fifteen years, there will be a bloody revolu:-
tion in this country. Why these laws now y The new reforms are 
coming: we will be in the place which the officials occupy now. The 
Constitution is not what we wanted or \vhat we expected or what we 
deserved. Yet, many of us will work this Constitution and we are 
often told that our co-operation is wanted. I say :  "  I will give them 
that co-operation on certain conditions " and I also say :  " bring a great 
deal of pressure on our friends Congressites here that they must 
work the reforms and give the reforms a fair chance ". But with ~ 

face can I go to them and ask them to work this Oonstitution wita 
these laws on the Statute-book t A few years hence, when we will be 
in charge of our own afl'airs. we will be perfectly entitled to look after. 
our own affairs and make our own laws. I mean no disrespect to my 
IIonourable friend, the Law Member. He is a very able man, aJ;ld I 
know he has come here at great personal sacrifice giving up his huge 
practice, to take up this work. But he will a.gree with me that there 
are as good people in Bengal as he. He himself will say so. There is 
my friend, Sir Muhammad Zafrullah, whom I know intimately: there 
are' as good people among the Muslims as he-I mean no disrespect to 
him. I am pround of him, and I am proud of all Indians who sit on 
the front benches ; they carry on the work of this House and the ad-
ministration of this country with great capacity: but I for one will 
honestly tell them through you, Sir, and I will tell the whole House 
that those who think that India will lapse into chaos, the day the English 
disappear, are very much mistaken. If one fine morning we find that 
every Englishman and Englishwoman and every administrator have 
developed angelic wings on their shoulders and flew away from this 
unfortunate and unwanted country and gone back to their own beautiful 
land, I assure you, Sir, there may be an astonishment, and temporary 
dislocation of work for a week or few days, but within ten days the ad-
ministration will be as good, if not better than what it is today. 
(Opposition Cheers.) The time has come to conciliate. You have tried 
all measure of repression. I have been a prisoner, a.nd I know prison 
life. I told you the other dllY about habitual criminals. I say at the 
rate that you are going, you will soon make 3!)O million of Indians 
lu.tbitual criminals. Every repressive law means t.hat the criminals also 
develop further capacity and ingenuity to commit more cl'imeR and get 
hardened. Every day, new laws are beinl! created for repression with 
Jro ~  I heu my friend, Mr. Morgan (European Group)' laugb. Let 
me ten him I was a loyal subject. I w8ntt'd to be a J!ood Muslim also. 
For all practical purpOSf'S J thought as they did and I wanted to be a 
friend : even now after a period of 20 years as an outlaw and rebel I 
want to co-operate witb them. But what do I !!'t't? A great wrong 
was dflne tl' the Moslems at Karachi. Non-official Moslem members of 
bOth ITopses, responsible men all of them, decided that as Government 
was not I!oing to make an official inquiry wp must go A,nd e88p the situa-
tion, sootlle thf' Muslims, soothe their, feeling!!! and see that :in future suell 
tbin?:,! did not happen. With what result' Our entrvinto Sind was 

~  and I was to be flnished-I was put down on the black list of 
tlle GoveMlment. My' letters are being opened; and I appeal to my 
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Honourable friend the Home Member-I do 80t -knoW if he has Pe8d 
tbem-to read them kindly and see that they reach me alright. MT-
-..rife's letters, love letters from my family and all kinds of lettera 
addressed to me are opened. (Loud Laughter.) ~  the last 20 or 25 
years, they have carried on this game, and, so far thank God, the Honour-
.bIIe tile Home Member has found no letters to incriminate me. .And 
yet I am a peace maker, Sir, in spite of all kinds of harrassment. They 
want my assistance, as they cannot carryon without me. I want to 
go to a place on a peace mission, suddenly the police officers and other 
Government officials want to show their displeasure and demand a 
security of Rs. 3,000 from my paper the Daily Khilafat. I started frma 
Bombay for Sind, and a telegram was received all along the G. I. P. 
line that an eye was to be kept on me. At 2 o'clock after midnight, at 
Bhusaval, where they change for Nagpur side, a man comes and asks 
me : "Have your servants got tickets", because he wanted to know 
whether I was going to Delhi or to Nagpur. I always keep my heavy 
dtoeI;r ~ m.e, and I would have thrown my shoes at this disturber 
of night's rest; but I desisted. The poor Hailway official was prompted 
by a police man to wake me up against all railway rules. I went ~ 
Bhopal to meet my daughter-in-law and my sister-in-law, Begum 
Muhammad Ali, and also to pay respects to H. H. the Nawab Saheb of 
Bhopal. The police report had already gone ahead that Maulana 
Shaukat Ali was travelling by a certain train and his movements should 
,be watched. Sir, the day I arrived in Simla to attend the Assembly 
Session· and entered my host's house in Summer Hill, there was a police 
man with folded hands sitting on the verandah of the post office to 
watch my movements. 'Vhen I go by rickshaw, these policemen, as 
they cannot follow me, ask the rickshaw coolies all about my movements. 
Thank God, I have been a very good boy in Simla. (Laughter), and 
there is nothing against me so far. I think the police must have given 
a very good report about me, and the Honourable the Home· Member 
must have thought that, "unlike Lala Sham Lal, Shaukat Ali 
was a very good man". (Laughter.) Sir, I had never studied any 
re:v&lutionary literature until I was sent to jail. The first book that I 
read: was durin:g the Karachi jail, Carlyle's French Revolution belonging 
10 the Jail Library. We were to be imprisoned there for 20 years, but 
the Court gave us only two yl"ars. The second book that I read was 
Tharaud on " Civil Disobedience " and the third book was also given t()' 
m.e by the Jail Superintendent in Rajkot from his own station club 
library ; and all these books dealt with the Irish question, and. later 
08, ]; came across the History of the American War of Independence., 
But Sir I have been watching all movements including the event.s of 
, the ~  War. I was not on the English side, because Islam was in 
ci$get' B.Rd my KhaIifa was forced to fight in ~  defence, and: there-
fore. I bad to side with my Muslim brethren, ami for me as agamst. my 
faith, no Kingdom, no Empire, no loyalty, 110 Criminal Law Amendment 
Act would (!onnt and I am sure, every God-fearing Muslim will agree 
with me and fin'ht for the sa.fE-tv linn glory of T!'llllm. Rllt. S!r, in tbe last 
war India J!'a;e many ~  of men,-Hindus, Muslims, Sikhs and 

~  from all communities. In ]9J7. wh('n I WClS in prison. tbe late 
lh.-Monta!!:ue promised on behalf of England, Self-Government. tOl' 
India within ten years. And we expecterl that we ,,,ill get ~  promIsed 
MWa.t!i ;. hut, t.his is< ~ Y4!&l"of ~  1935-. IU1d we see no S1gnS of ~ 
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reward; on the other hud., we see very ugly signs or rewardsliketba 
Criminal. Law Amendment Act, the RowIatt Act and other Acts to keep 
down the people of this country. A great poet in India, a Kreat friend 
of mine, told me once :  " This Criminal Law Amendment Act is putting, 
a seal on my brain and political muse I" ud I agree with him. ~ the 
other day, we had a poets' gathering in Simla, and I think my friendl, 
Mr. Yamin Khan, was sitting behind me ; and whenever a poet sang 
beautifully, I sairl to him. Criminal Law Amendment Act. My friend 
said, " No !  " A second time he also repeated a shame-faced ., No ! ", 
but the third time, when a fine verse was sung, I said : ,. Criminal Law. 
Amendment Act" and he said" Yes 1 !! ". (Laughter.) The only reward 
we got for our services in the last War was the Rowlatt Act-the Black 
Act as it is called. As soon as the 'Var was over, they enacted the 
Jallianwalla Bagh scene in which Sir Michael 0 'Dwyer and General 
Dyer took a prominent part. They were lauded to the skies as saviours 
of the British Empire. It was said they had saved the British Empire. 
The Britishers subscribed and gave General Dyer a big ~  and a 
" Sword of Honour " for his meritorious services to the Empire. And 
yet, after barely a year, the non-eo-operation movement came in, and 
people of all classes and communities, Hindus, Muslims and Sikhs worked 
together for righting of the wrongs, and the future historian of India 
will chronicle all these events. 

I am a worker for peace-triangular peace. Now, how can I go 
and ask my friends to work peacefully in the cause of the country f I 
personally like the Honourable the Home Member very much, he is an 
honest man, but when he has been a party to the introduction of these 
Rowlatt Act, Criminal Law Amendment Act and such like Acts, under 
which people were marle to crawl on their bellies, to write poetry on the 
ground with their nose, how can I ask thc people to remain calm T The 
Congress started the Civil Disobedience M()vement, in "pite of all your 
reT'ressive Acts,-of course 1 was opposed to the Civil Disobedience 
MoYement, because it was a Rectional movement, startf'rl inspitf' of my 
advise and opposition to it, and my friends, Sir Ghulam Hussain IIidayat-
aHa Rnd Dr. Deshmukh know it that I and my group fought against it. 
Yet though it was a sectional movement, it was four times stronger than: 
the non-eo-operation movelJ!ent, in spite of all your Criminal Laws and 
other laws which have diFrfigured the Statute-book. Do you think yon 
have been ahle to ~  Tndia' 1)0 you think ('riminal laWR of ~ 

chafllcier will ever be able to save this country T I am afraid, Sir, they 
a-rc making every decent minded man Ii. revolutionary. Sir, I would appeal 
to the Honourable·the Home Member as also to the Honourable the Law 
lfember to please withdraw this measure. You have to conciliate the 
people of this country. Reforms are coming, you are going to ~  

power into the hands of the people. Why do you produce bitterness in 
our hea:rts? Tn 'your .wisdom,-Qf course yon think you have got the 
tnOnopoly of wisnom.-in your wisdom you think we are ail fools, we 
~  blinrlly ~  to. what you sav ann give you the vot.es you want. 
Pnder the present· conditions, I would l'athel' put the noose round my 
ne,ck than vote for Government Repressive Laws. I even now ~ . of 
~  Government to withdraw' a.11 these repressive laws .. The Indian 
Penal Code is qtlite sufficient. Give us a chance for peace. I 11m ·not 
Sfiilid . to' 'die, I am att uld Dian: Myfalher died at the' ~ of 32,· mY' 
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brother at the age of 50, and my ch.ildren died young, and I have ~  

~  a very interesting life lean assu,re you, these 62 years, and I 
W,Dot mind dying. But let us think of these young men, Muslims and 
B;indus, of Bengal .or of any other province. . Power is' going to be 
gIven to us. The country is not going to stand any ~  and to 
be treated as babies. I am not a baby. (Laughter.) For 600 years, 
my people have been soldier administrators. I am not that 
miserable thing which officials ealI "babu" or .. banya ",: 
I am soldier and fighter, and J know this game. I say, in the 
interests of everybody, ·more ill the interest:. of England. and 'also in the 
interests of India,-everybody's life should be happier if 
Government retrace their steps' and give up this old road that has 
led them nowhere. If they do so, their administration will probably 
last longer. :What may happen after fifty years, God alone knows. 
But if you trust India and win the goodwill of the people, India will be 
a happy country and England too. This is my appeal. If the Govern-
ment want my vote, I won't give it to them as long as these repressive 
laws are on the Statute-book. I am a ~  man here, and I have no 
party, but in the next election I hope to have a very good party in this 
House. I say nobody will vote fvr you unles!'! there is a change of heart 
and unless great and brave people as you are you stretch your hand. 
and shake hands of the brave people of India, and then India, England 
and the whole world will be happy. (Applause.) 

Mr. Amarendra lfath Ohattopadhyaya (Burdwan Division; Non-
Muhamrr.adan Uurai) : It is needless for me to say that I stand to sup-
port i'll'. B. Das '!', Dill for the repeal of this obnoxious law and Dot to 
allow it to stultify the Statute-book any longer. In the last Delhi Session, 
when thi), Rill w'as under discussion. the Honourable the Law jremher 
had taken great pains to read out from his book a list of names,-name 
after llame he 1'I'ad on, but for what purpose I could not understand. 
Since 1905 we Laye been struggling for our inherent rights and several 
mOVeIllents have ('orne and gone and we, in Bengal, have idpntified OHr-
selves with every movement. Sir, there came revolutionary movemCm be-
fore non-yiolent non-eo-operation movement in Bengal, and naturally if 
there were some men who had been violent previously, they have been 
found to be in the nOli-violent movement when it was started in Bengal 
in 1921, and it required no proof. We never denied that there were 
some people in d.arge of District Congress Committees who ,,"Crt:> lllen 
previously plellged to or connected with violence, and when Mahatma 
Gandhi introclucl'd this ~  non-eo-operation movement in Hen-
gal they ~  h> hecome non-violent, and it is a pity that. Goyernment 
\ did not like that they should be non-violent. If we examine the la",,, 
that arc uow governing Bengal, I feel inclined to say that Gt-vt'rmnent 
prompt and incite Bengal to more ~  The whole responsihility for 
violence rests with Government and not with the Bengali people. With 
regard to this Jaw, another question which the Honourable the ~  J\Iem': 
ber nsked, ill ~  to a statement by the Deputy President of the House 
ill .his last ~  " Hunger for food and hunger for freedom It: 
made Bengal young men violent-he asked, " hunger for food antI hunger 
for freedom: is ~  eve:rywhere "; and why shonld there. be -violence 
iii Bengal. alf.1llc? I may. take the liberty to remind him' of an old .story.: 
from the. pages elf history. When Lord Clive' was planning his. ~  
paign ng:-tillst Sit'flj there was a conference of the nobilities .and-gentries-
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of Bengal to decjde whether they slrould help the English to drive 8\\"&7 
Siraj from the thront" or M1lS1lad. There was One lady, a great lady, & 
Rani of ~  I m.enn Rani Bhabani whose name is sacred, whose mem0J"1 
is sacred,-she warned those gentlemen, those noblemen of Bengal not to 
excavate canals find bring crocodiles from the seas. Today n.mgal is 
expiating the sins of her forbears. Bengal is expiating for their sins 
by giving her lifeblood. Up till 1905 Bengal had given slavery In·and 
loyalty to Eng-land. Slavery I call it-because tht'y remained mendicants 
for t.heir rights and privileges, and it was not until Lord Curzon's 
speeches on the University Bill and his partition of Bengal, that Bengal 
rose from the torper, Bengal rose from the slumber and took to direet 
action. DUl;"ing till' part.ition days, under the leadership of the t.hen Mr. 
Snrendra ~  Bannerjee, the boycott nrovement wfis launched. He said 
that so long as England and the British Government in India would not 
modify the pa:1i1.'on there would be no end of boycott because a nation of 
traders would be moved only when their pockets were touched. That 
was the bcgiunHlg ('If the movement. How did the bomb come' 1'he first 
bomb that came wns when, Sushil Kumar Sen, a boy of fifteen, was given 
a sentence of fifteen stripes, for he had paid in their, own coin some three 
or more European Sergeants who attacked him in a melee in the ~

deney :Magistrate's Court. The action-the brutal action of the sergeants 
who helaboured the boy was never called into question, they were nCTer 
punished, and that was the origin of the first bomb. His friends tf)ok 
it to heart to avenge that wrong. A boy of fifteen was given 
16 stripl's, llml !hat in the name of law and order! When Khudiram 
Bose and Profull&. Chaki had gone to Muza1farpur and by mistake killed 
two ladies ~  of Mr. Kingsford, their target elect--<.·vCl'yolle in 
Bengal wa.'i Eoud. 'Ihe two youngmen never thought of killing those ladies, 
they wanted to a.enge the wrong done by Mr. Kingsford, the magiHtrate. 

Sir, J no 1I0t for a moment stand here to support terrorism. I !!1and 
here only to show inat it is the actions of the magistrates and officials in 
oharge of Government that are responsible for terrorism in Bengul. In 
the name of law .. nd order, they have insulted law and their own eo.J.es 
~  they have introduced this cult of the bomb. Sir, in this connection 
I should like to read an extract from the Rowlntt Committee's report : 
"He (Vivekananda) organised centres of philanthropie and religious effort& 

nnder the supervision of Ramakrishna Mission and earrying mueh further the teaehings 
of hiB master, preaehed that Vedantism was the religion of t.he world and that althong\, 
India was now subject to a foreign power, she must be careful to preserve the faith 
of mankind. She must seek freedom by the aid of the Mother Shakti Vivekananda 
died in 1902. His writings and tea!)hings survived him, have been popularised by 
the Ramkrishna Mission and deeply impre88ed many educated Hindus. From mueh 
evidence before us, it is apparent that this inlluence was perverted by Barindra and 
his followers in order to create an atmosphere suitable for the execution of theit 
projeet. Bo indeed was the teachings of the Bhagvat Gita or Lord's Bong of tile 
JdahabaratEpic recited by Bri Krishna, the incamation of thE' creator of the wor14 
before the great long ago battIe of Karnkshetra. But neither the religious teachings 
of Vivekanand nor the exultation of Bri Krishna in the Bhagvat Geeta would ~ 

afrorded so moving a text to preach from Ilad not the whole world, specially' the 
Ailatili WMId been eIectritled and amazed by the victories of Japan over :aussia .. 
• time whell witlrln this eountry cireumstaneea ooo88ioned by certain Government· 
measures l!peclally favonred the development of Barindra's plans. Early in the century 
1.or.11 Canon, then Viceroy, had introduced the University Bill whieh provoked mu:". 
controvenoy and was interpreted by politicians as dllllil!'lled to limit the number .fK 
Jadfll1l9 MUl'ated in Eftglish and thus retard national advance. That WBI their 14 .. 
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and opinion. In Bengal, where u we have leen, Engliah eclueation had been largel,. 
adopted, opposition wal intensely bitter and while the dispute wu in progress, the 
~  projected. .partition of Beagal. It wu the agitation that attended and 
followed on the latter meuure that brought previou8 GiBconteat to elimu ud affordei 
a much desired opportunity to Barindra and his friends." 
The lDembers of the Rowlatt Committee deserve thanks for tht' sav-

·juggrace to ndIDit that it is the flouting of public opinion in Bengul that 
is respollfible for the discontent and the bomb. Had thls ~  law 
beeu in forN' then, the Ramakrishna Mission would have been its ,ictim 
.and the world would have been deprived of the great and noble service 
of this mission. If Swami Vivekanand had lived, he would have been a 
victiru of t.his law if it was in force then and he would have been ill jail. 
The partition of Bengal came and that was responSible for most of this 
discontent. During this partition agitation, the extremists and moderates 
formed ~  together into one group of politicians aud they con-
clucted a campaign against the partition which the Government declared 
to be a settled fact. Now, I have shown how the cult of the bomb was 
started and now I want to show how it spread. After Profnlla. Uhaki 
dicd, Klmdi Ram was under trial and ultimately executed. 'rhe Alipore 
Conspiracy case WaS started. Twelve young men were arrested and 
placed on trial and the trial went on for a year. The supposed leaders 
were Arabindo Ghost. and Rarindra Ghose. This is well known to eVl"ry-
body. Since 1906, this cult of the bomb and this revolutionary JilOVement 
went on increasing in spite of all laws. In 1906 we had only two cases. 
In 1907 we had seven cases, in 1908 we have 21 cases, in 1908 five institu-
tions were declared unlawful and there were 16 cases. In 1910, t.here 
were nine cases, ill 1911, there were 14 cases, in 1912, 14 casei, 1914, 18 
cases, 19]5, 31 cases, in 1916, 12 cases, in 1917, 9 cases and then in ]922 
came Mahatma GSl'dhi's movement, in 1922, there was one, in 1923, nme 
cases, ill 1924. eight cases, in 1925, three, in 1926, one case, in 1937, there 
was one, in 1928, three cases and in 1929-32 there were seven casei. Re-
gulation III of 1818 and regulation lathis were all in use and nobody 
c.ould stor tcrNl'j"m in spite of all laws. Terrorism is not and cannot 
be sllppressed by hn\". Those who readily lay down their lives for any 
.nch idealism or foolishness as you call it, no law can stop them, no law 
ean prevent thelll from their activities. It is very well known to t'very-
body. The law js for those who obey law. Terrorists never Illind any 
law. They have been inspired by laws of their own, They arl'! actuated. 
by their own sense of self-respect and ,a nation's prestige and they cau-
not live the lives of ordinary men. They are guided by their own light 
which burns within their souls. Consequently, even if this law is passed 
by this House, it <:an never stop terrorism, because Be long as terrorism of 
. the British ~  will remain, terrorism of the people wili cf)utinu.e 
to Eotay. There may be lull but they cannot be extinct. 

Sir, I shall now come to the Civil Disobedience Movement of 1930, 
. and I shall take :\lidnapore first. I shall start with the movement in 
Midnapore in 1930, and I know my Honourable friend, Mr. Hriffith'l, ;'s 
here. I shall /ljve this Honourable House an idea of how that poor 
d.istrict was govlIrned in 1930. Sir, people who were aloof from the Chil 
Disobedienct' l\'fovement will endorse every word I say in this House-
men ~  are in ~ good books of the Government, men who al'e ~  in 
pat esteem, men who have unbroken fa.ith in the sense ofjusi;ice of 
~  British. Sir, with such men, an enquiry committee was formed to 
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inquire into the atrocities of the Government in Midnapore during the 
Civil Disobedience Movement. Sir, during the previous. ~ Illy Hon-
ourable friend, Mr. Griffiths, gave us in his inimitable language and in 
a very impressive and eloquent speech an account of how simple-minded 
and enthusiastic ypung men were recruited to the ranks of terTl>rislU by 
'sinistp-r agencies. Sir, it is, I say the action of the Government and n01 
,anybody else's artion that forced these young men to join the ~ of 
terrorists and to l'lm after the lives of those who were respom;.ihle for 
sueh atrocities in the name of law and order. Sir, everybody here is ac-
quainted with the llature of the non-violent non-co-operation movemcnt 
and the Civil Diliobedience Movement. The main feature of Luth the 
movements is to Eo,reept " suffering and sacrifice" by defying c:ertain 
" unrighteous laws "--laws which should not have seen the light of the 
day to stultify the Statute-book, and SIlch laws were chosen to be broke!l 
by the Leader of the country. You know, Sir, that Mahatma GandHi 
chose to break the salt law, and young mlen and young women fr('In all 
parts of the province marched forward to manufacture salt in Contni, 
and this was on the 6th of April ; and the 25th of April had been fixp.d 
as a day to stop 1Ju' payment of the Ohaukidari taz. So, Sir, this was 
the method of the struggle. Every one of the workers was pledged to re-
main non-violent, to observe non-violence in mind, language and deed. 
Sir, there was not one who could be charged with violence; thCl'd was 
not one who eouh1 be charged with any objectionable conduct, au1 they 
suirered in silencE' from all these atrocities during that work. Sir, I do 
not blame the di'ltr!ct authorities for seeking to stop that attempt at 
breach of laws by thp. Congress workers, but, Sir, they made unprovoked 
assaults on the villagers ; they damaged, destroyed and removed private 
properties; they threatened physical violence to people who did not 
follow them as "luves; they exacted promises and ~  fTOnt 
poor villagers by assau1ts and threats; they forcibly took poss£'ssioll of 
buildings belonging not only to private individuals but to pUhlic bodies, 
like national schools, and they kept in some of the places of inalle'iuate 
accommodation men in detention at Contai, and then there was wholesale 
detention without charge and without trial, and sometimes without food 
and drink of ID£'II who were only suspected to be sympathetic with the 
movemet. Sir, I do not know if the Honourable the Home Member has 
in his possession the report of the non-official enquiry committee ciJllsist-
ing of sU"h di!"tinp'llishcd and esteemed gentlemen as Mr. J. N. Basu, 
the grcat Liberal leader, Mr. Akhil Chandra Datta, OUr Deputy President, 
the late Mr. D. N. Sasmal, M.L.A., Mr. K. C. Neogy, M.L.A., 1\11'. P. R. 
Sen, P.R.S., :Mr. P. O. Banerjee, Mr. L. C. Wahid Hussain, Advocate, Cal-
cutta, High Court, :Mr. J. N. Maitra, Councillor, Calcutta Corpol'ati.m, 
and some other :Mcmbers of the Bengal Legislative Council. DOlH lmy-
body here who know!; these names ever imagine that what they llave in-
quired into and reported upon is all false T Sir, it is beCallSt3, on the 
contrary, they stated what were facts, after proper inquiry, that this re-
port was banned, and it could not be published for the public, Truth 
. is very unpalatable fopecially to cowards and men with guilty conscience. 
(I-1car, bear.) I say, Sir, if the Honourable the Home Member or the 
'Leader of the House bad the courage to place on the table of this House 
this. report, tl;1en this House would have been able to. understand t.he real 
situation ~  during ihe Civil Disobedience Movement. 
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Sir, I shall noW' start with a few sketches of moat inhuman fresh 
~  whiCh. the members of this Committee saw with their O'ooVn eyes. 
It wat> in Contai. The victims were (1) Barno Pradhan, of Dilltalia. 
_(2) Indra Jana oC Bagdhia, and (3) an elderly woman named Suryya. 
Next they visited the scenes of looting and damaging of property in 
Subarnadighi ,·illage. There, one Mohendr.a Nath Samanto's house was 
entered into by the police, his house was pulled down, his articles were sl-at-
tered, his papers, ueeoments, etc., were thrown allover the yard, and 
the paddy hags were cut open and scattered. Next, the ~  visited 
a house close by anel saw, to their horror, a girl of eighteen years, in an 
advanced stage of prE'gnancy,. Ambu by name, breathing with difficnlty, 
her eyes closed, with tears trickling, and she complained of her hreasts 
being twisted, nnd (,f her being kicked about on the hips 1 (H<>ar, hear.) 
Sir, these people 8urt'ly had not taken any part in the breaking of the 
.. Salt Act ", but they were suspected of being sympathisers. Sir, the 
local officers did not iikE' that the visitors should have further (lpportuni-
ties of seeing these atrocious acts and to t.ave further evidence of tbese 
oppressions. TltE'Y were arrested by the S. D. O. for the time being but 
better sense prevailed and they were set at liberty. However, they 
recordE'd statem'Jnts, observed wounds, inspected damages to property 
although they werf! hampered, and they regretted to notice such wallt of 
administrati ~  St'n8e of executive capacity in the local officials coneerlled. 
In the afternoon, they reached Mirzapur, nine miles from Contai ; they 
visited tIle LibrAry Association where they would take evidence, and 
found the houses :md the buildings of the national school all o(;(mpied 
by the police! Then the members took down these cases of lis"ault and 
witnessed ~  marks of wounds on their bodies. From ~ they went 
to Naehinda and took the evidence of thirty eye.witnesses, and many of 
thcm were women who had marks of assault on their bodie!l ! I (Hear, 
hear.) Sir, the martial spirit of the British Government was here 
manifest.ed on the bodies of women in Midnapur, without any ~

tion on their part !! Sir, the Assistant Surgeon of Contai, a Guvern-
ment servant, will bt'8r witness to this. In Contai town &.t Saraswati-
tala, an unpr(J\'okeo assault had been made on the 8th of :ilay, 1930, 
and the buildiDeoos of the national school, which had the rep-utatio:l of 
being one of the Lest of schools in the district, if not the ~  had been 
taken ~  of by the police, and constables were lodged in that 
building OIl the 25th :May. On the 25th May, there had been nu case 
of any act of' violence in Contai on the part of the villagerg and yet aU 
the teachers of' this national school have been exterr.ed from the district. 
Can you imagine, Sir, how thoughtlessly the local !1uthorities have actE'd 
antI have been still persisting in this blunder T Is this the way by 
which the GOYI!'.'JlUlC:mt of India mean to bring peace to the cC'unh'y and 
restore law and order f Teachers are sacred and the orofes!>ion of 
teaching is holy, as they by their examples build the chara.cter and' by 
their elevating allel f'nnobling teaching they make the future cltarneter 
of the nation. But, Sir, this Government do not leave anyhody un-
tonched, unscathed aDd unhurt. On the 26th of May at Kholakhali a 
large numher of persons--aU sulferers--want.ed to hear witness. Seven 
were examinE'd and most of them bore marks of assault on their bodie-s, 
'assault by canes, lathie8 and kicks. Orie woman, named Kumari Dasi, 
·.was . roughly 11.lmdJed to iaint. In Egra,; Babu Pashupati Maiti, a 
MaCher, on his way to school, was assaulted with canes by police, be-
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~  he put on Khaddar. In Gupm.thpur-in village Bayenda--m-
discrilUinate lISHJII1tS on bodies of villagers were inflicted and the Coni-
mittee had seen fresh marks of assaults on bodies of many who appeared 
to give  evidence. ..At Pratapdighi Patashpur thana shooting took p!aee 
on 1st of June, Imm, resUlting in the death of tw'o persons. The father 
of one of the two persons killed was examined. Sir, the committee i ... 
.quired if there had heen any attempt on the part' of the villageri to 
Bttack t.he police--41ny sort of provocation. There was nothing of the 
sort; only thc Dlovement was there. Looting of money, loss of silver 
and g(lld ornamcnts, was the commOn feature of these ~  Sir, I 
can go on quoting this sort of assaults, this sort of oppression R-'ld tlJis 
surt of tyranny on the part of the Government for hours together-if 
not days. But· I think it is useless. It is not in Contai alone that these 
atrocities w.}re perpetrated but they were perpetrated in mduy other, 
places in 'l'amluk and Sudder sub-divisions. I will give you tl.e instance 
of Charpalia. Now, ~  is a village in the police staticJn of ~  

sub··division Contai. The committee visited the place on the 28th Sep-
tember, ]930. Thc tragedy of drowning is harrowing and cxposes the 
bestiality anel b-ntality of the Government in its nakedness. 'rhe site 
of the tragedy ~ It lllirl'OW lane between a large tank on ~ side of Ii 
fence in front of thc ]lOuse of Khirode Chandra J ana. On the Hth ~

tember, U)30, there was unprovoked assault by the police ,vith lathiel 
on a large !lumber of villagers who had fallen into the tallk oppv,,;ite 
that h'mse. Five dead bodies were found in the tank. On the 7th 
September some ~  including Circle Officers, poliCe ~  visited 
Chal'palia with 8everal policemen. Policemen were placed partly in the 
house of Brojo l\hmdal and partly in Khirode Jana's house. On the 
8th ~  a hrrge number of people went on a deputation 10 the 
Circle Officer and they pleaded their inability to pay the Chliuki<lar,: iflX 
Oll account of pOVe11:y. They wanted either remission Or tiIM. They 
were supplicant \\'h:]e parley was going on between the Circle Officer, 
the President of 1h(1 Panchayat and the representatives of the people. 
Order was given to test the strength of the police lathies on the unarmed 
men without the it'u!'lt provocation. They were driven between the two 
detaclmH'llts of police, one in front of Khirode Jana's house and the 
other at the back of Brojo Riandal's House. Sir, violence was absolntely 
one-sided. If they had any inclination to violence, they c(,1I1d have 
overpowered the police as they could have been out-numbered and lathw 
&nd brickbats eould have been secured. Being attacked front l'ear aud 
tIle front 200 men jllmped into the tank to escape death und wvund. 
People tried to !!,.>t out of the water but the policemen standing on the 
bank belahoured them with lathies. They were severely hit on their 
heads and those wl:o were swimming were pelted with hard sous. Sir, 
shall I go on dcscl"ihir.g this any further 1  I do not think the House 
requires it. I shall ask Mr. Griffiths if he requires any further enlighten-
ment on the ~  of the executives of the Midnapore during the 
Civil Disobedience Movement. Sir, I have already said that five dead. 
bodies floated in the tank and three of them had their heads !!Jllll1lhcd. I 
would like to ~  the Honourable the Home Member if he had awnrdet{ 
flOIiee medalfl to these cold-blooded murderers of innocent men. Sir, do 
you know whORl tht>y had killed 1 Three of these persons were 20, 1"1 
ad l' yoeBra of age. ODe Rudra Sasmal had «ODe .to pq the . ~ 
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ta:c. Sir, Charpalia bas become the pilgrimja.ge of the people of Midna-
pore and 8f. tlte neigbbouring district. ~  may, if they like, 
raise Charpalia to the grounds or turn it into a bog. 

Sir, I belieYe I hnve given suf6cient food for consideration to the 
4 Poll. Honottrable ~ Home Men,tber and the Leader of the 
. House. In spIte of all thIS, most of the Y(lUngmen 

remained non-violent. I do not want to quote bere any further 
deeds of oppression of the police on individuals who had taken part 
in the movement. Sir, it re&1.1y puts me to shame to go on describ-
ing the atrocities committed on innocent people by the police in the 
name of law and order under the very nose of the district officers. Sir, 
I think it is now tiDle for me to conclude my speech. But before I do so, 
I wish to make an nppeal to the Honourable the Home !\Iember. I 
request him to forget for the moment that I am an old revolutionary who 
is addressing this Honourable House. I have come here as a legislator 
and as such I feel iIlclined to tell this House the defects that I observe in 
these laws and to give a guidance to the authorities. I know our pE'opJe 
better than they do ll!ld I know my young friends better t.han ~  do. 
All those persons who are now under detention are my friends, younger 
brothers and comrades. I feel for them because they have been kept in 
confinement for six ~  simply on suspicion created by informants. How 
long will they be thcre T On the eve of the reforms, of which the ~ 
ritic<;l are so proud, I would ask them not to stultify the Statute-book 
with this repressive law. This law cannot save India. It is only a 
policy of conciliatiQLl that can save India. Sir, England lIas already 
lost India just as Austria lost Italy. when Mazzini was scheming his 
secret societies and sending his secret messages and pamphlets from 
England under tIle pl'otection of the English people. Sir, England did 
not know that Amel'icn was lost in spite of warning by Edmund Burke. 
The Czar of old nns"ja did not know that he was going to lose his king-
dom. and the whole royal family would be murdered. Sir, Lenin was a 
murderer; DeVillera was a murderer; Mazzini was a murderet· and you 
call these youngmen 0_' Bengal murderers' I do not feel shame to call 
them murderers of the type. In every clime and age such murderers were 
born in the past and will see light in the future. Do not iry to insult 
thc intelligence of India by confounding between murderers and ~ 

tyrs. They are all lIlartyrs. We cannot forget the difference between 
the two classes of people I mean Dyers-O'DwYers and these murderers. I 
cannot subdue my temptation to mention just three names out of these 
terrorists who are dead, names of which any nation should he proud. 
Sir Kanai La! Dntt, 8 young boy of 20 or 21 died, not to ~ his own 
life: but to save thc life of many innocent souls. Narendranath Goswami 
the approver was made to entangle many an innocent man in that 
-Alipur-conspiracy case. The result was this, Kanailal sacrificed his 
life to save good many innocent lives. The jailor knew of· what stuff he 
was made and what I!ublime character he possessed and howbighhis 
soul was soaring when be was waiting for his death in the' condemned 
cell. Second man was, Sir, Jotindra Nath M:ukherji-a man of such a 
~  as to be fllund rarely in any country: Such cbaracters lire 
born in the world few and far between: Sir,ask-the jailor-of the time-
of w hat stuff Dutt was made. Ask Sir Henry Wheeler and Sir Charles 
-Te!rnrt about Jotin Mukberji and they will endorse every word 'of appre-

=> 
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eiatioil of iDiliei . - ~  were not mllrde1lelS but martyrs. To 
call them 1ll1l1'dej'el'S is toO -insult ~  '. 

, Nuw, Sir, it is tim(l for me to conclude; and I do so with lin i\ppeal 
to the -Go,;ernllwnt li01 t.o press for keeping thiS obnoxious law' on the 
·Statute-book. I appeal with all earnestness that the law which has 110t 
set'ved any useful pll'pose should not disfigure the Statute-boob: any 
long·cr. 

Mr. Bhulabh&i J. Desai (Bombay Northern Division: Non-Muham-
madan Rural) : Sir, I had no intention of taking part in this debate, parti-
cularly because while speaking on the Bill of 1932 which was sought to be 
l'cvived and made perpetual, there were certain important matters of prin-
ciple with which I have dealt but the events which occurred today have 
made it necessary for me to perform whAt I feel a duty which lowe to 
those sitting on this side of the House. But before I deal with them in 
detail, it is also my desire to express in a very few brief sentences my own 
experiences of the manner in which the Act of which sections 15, 16 and 
17 and 18 survive has been worked during t.he last four or almost five 
years, and of the way in which it has been operated. At the time when 
this Act was passed in 1908-aild I have gone through the speeches with 
great care--it was stated in this House, on behalf of the Government, that 
fI. crime leading to. violence and involving murder and looting was a crime 
that they could not detect and wanted to put down and for that purpose 
they wanted to be armed with speeial powers. As they always have 
lione-and I do not wish to go over the ground which I have covered last 
time--either through negligencc or. through astuteness, this is what is 
incorporated in section 15 : 

" AlI8Ociatio. meana any combination or body of penons whether the IIIlme be 
known by any distinctive ~  or not. Unlawful UIIoeiation :meana ail. association 
which eneourages or aids penons to commit acta of violen,ee or intimidation or of 
whieh the memben habituaUy commit web acta." . 

If the Act had stopped. at that, it would certainly have served all 
the purpose for which it was intended. But, as is always the case and 
notwithstanding the charges that have been made I venture to repeat that 
the Government of this OOIlntry in partieular during the last some 20 years 
have always armed themselves by rushing legislation either through thil 
House or its predeeessor, created a scare and they have got what they 
wanted, in the first instance by the profet!8Cd objects which they have in 
view, eithel' as I said by a piece of ingenuity or otherwise they have got 
incorporated clause (b) which this House· or. its predecessor ought never 
to have passed and. which they PRl\sed believing and hoping and t.rusting 
that the executive was what they professed themselves to be governing 
this countrly for its common weal and good and not for. the suppression 
of all forms of national life and national consciousness. It was for that 
reason, though I do not wish to be uncharitable, but at all events it was 
with a view to eatch whatever they thought was unfavourable to themselves 
whatever they thought WIUI likely to hold its head against their supreme 
and sublime power that they had epaeted in -the law clause :(b) -or what 
has been dee1ared to be unlawful by the Local Governments. uooet' the 
.powers hereby ,conferred. It is those wide words, followed by the ,power 
conferred on. the executive under ROCtion 16, which has made the Act 
pernicious in .jts. operations. atrooioWl' in,all ~ the Work .. th8.t it did. Sir, 
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I am often told to give facts. I challenge the ~  side to ~  the map 
1>£ lnQ:iA ~ ~  as they like and plant the national flag which we adore 
·on evel'Y .mgle town or village in which an association was declared Ull-
lawful during the last period of four years and I defy them -to see any-
~ in that map at :all. In other word.s every single association that 
.tood for nationalism, and I know numerous ones in my part of the Pro-
vince including those which had for their purpose no other than prayer 
and encouragement of other types of noble aim or physical exercise pUr-
.pose intended for the purpose of amelioration of this land, was declared 
illegal by them having got this charter in their hands, an unholy charter 
used for unholier purposes. That is the way in which this Act has been 
worked. I am witness to the fact that in ~  all the law reports 
of all the Indian High Courts will bear. ~ to that fact-when every 
single case went up, in most of them fortunately I was associated for the 
defence during the first year until I myself became the victim of this 
particular Act, and I remember very well how this section 17 was applied. 
That section runs : 
.. Whoever is a member of an unlawful association or takes part in meetings 

of any such association contributes or receives or solicits a contribution for the purpose 
of any ~ a88ociation or in any way assists' the operatioll8 of any aBSociation shaD 
be punished." 

The last part, "assists the operation of any such associaiion " hat; 
been put to uses of which even the Courts of law became themselves 
ashamed. I know n case, and I will give you only one, where a meeting 
was going to be held at Ch:mpati sands which, even though the Bombay 
Congress Committ-ee was declared unlawful, at all events purported to 
have been signed by: somebody under the auspices of that association. 
'fhe COmInissioner of Police· having come to know of that meeting himself 
published a proclamation under the Bombay Police Act prohibiting that 
meeting. A newspaper, a most respected and a most moderate one, one 
that has not yet come under the scrutiny of this vigilant Government 
published first the report that they had information about the meeting 
· that was going to be held. Immediately below that, in the same column 
· they published the proclamation of the Commissioner of Police and yet 
,this Government, taking advantage of the language of the Act, put up the 
· Editor £Or trial on the grc;mndtbat . he; by publishing the information 
as to that meeting, was assisting in the operations of the unlawful associa-
· .tion. When I appeared hefor-e ~ Court, two Judges presided and' I put 
it t.o ,them, was it unlawful t.o publish the words of the Commissioner of 
Police which said: 

«, Whereas it halleome to notice that a meeting is advertised to be held at 
· elmapati saw I hereby prohibit the same." . 

That part 'Was perfectly legitimate to be published in the newspapers 
and yet they said the' section docs not say that it is by any unlawft.JI 
operations of any unlawful association. In other words, it U! all very 
'well to rely on '"promises made at the time when these Acts are passed, 
· when' the 'exelmtive, withal! care and ~  of the millions of this 
land; dome to you to be armed 'with authority. We have learnt by expe-
mence w'see tbenseto whieh they can put it and the degree of insincerity 
and hypocrisy which' they th-emselves have beeng1iilty of, by reMon.of 
· their -own professions which ~~  do not keep. ~ ~ their ~ Ad-
. vOClite' Gl'!J1eral 'HpJlE!ars and mana!'! before .. ~ Court: sayIng, .. 'My Lord, 
• ~  ~ \l'OU got 'to do with tne ~ 'of the exeetltiv.e except M' give 
L240LAD d 
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. IMr. Bhulabhai J. Desai.] . .  . 
~  to this Act ," . Where IS the word •• unlawful " befol'& the word 
<a operation'" It may be any operation, however lawful, however 
benevolent, however good, however progressi'Ve, however useful; but 
80 long as we the eondE'mIl:ed persons choose to do the right acts, even 
the right acts become unr1ghteol.ls, and. ~ becomes an ~  ~  
what is called the law of the land. It IS, Sir, these two sectIOns which 
now survive and reading cla.use (b) and reading sections 16 and 17, it is 
one of ~ charters which have been abused during all the years of its 
existence in a manner that calls for a vote of this House for the purpose 
of its repeal. I would have undoubtedly given you a great deal more of 
detailed information about the working of this Act, had I the time a.t 
my disposal, but I have intervened in this debate for another purpose 
too. 

I felt, Sir, during the time that the Honourable the Home Member 
was addressing the House this moming,-much as I respect his self-pos-
session and his experience,-that he should not have really allowed himself 
to be carried away in the manner in which he did. Next to you, Sir, the 
Members on this side of the House look to me to protect their honour and 
their sense of respect, and it is, therefore, my· duty to examine very 
briefly, and enter a humble but emphatic protest against the manner in 
which the privilege of the House was used. My Honourable friend, 
Mr. Sham LaI, only made charges, or what he called repeated the charges, 
proved against the police in the judgment of the High Court itself. The 
sl!ntence on which he relied was this : 

•• We trust that the lesson to be learnt from this trial will be taken to heart and 
. police officers who have at all times to perform a diffieult task will never again ~ 

their foree and cause such a waste of public time and money as ill this ease." 

He had, therefore, the authority of the judgment of the High Court 
in what has been described as a protracted trial to justify the position 
that he took up. His only ground was that the executive are apt to abuse 
the powers given to them, either by scaring the House, by creating a 
fright or by exaggerating dangers, and that, therefore, we should beware 
lest we should entrust them with too much power in advance, notwith-
standing the promises of their good and bene·volent use. My Honourable 
friend, Mr. Griffiths, seems to think that you can make any law you like 
and surrender the life and liberties of the people so long as the executive 
promises to use it mildly. I do not take such a view of the law or of the 
responsibility of this House. And when my Honourable friend got up 
to protest against the abuse of the law, as illustrated in the case in which 
he had the honour to appear, he came in for a personal charge against 
him. I am not here to question the correctness of the ruling of the 
relevancy of the episode. I would like to close it myself if I could, 
honourably to myself and honourably to those with whom I am associated. 
But he came in for a direct charge of havirig diflgraced his profession 
and having disgraced himself. And to make it worse the Honourable 
the Home Member said that for reasons of prudence alone they did not 
take any action against him in the High Court of Judicature foraooth 
with a view to save expense,-the last infirmity of which ~ can;be 
. accused. And yet, Sir, on what was that based' On two letters one 
of w¥ch. purports to have ~  addressed toone Sham Lal and ~
ably mtel'cepted by the police. And if this is the manner in which docu-
. menta are to be 1lSed in order almost to blackmail this side of the House, 

~ . . 
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for indeed it is quite possible to produce any document which any"man 
mat produce and put it in the hands of the Honourable the Home Member,. 
he may be perfectly entitled to believe that it is right or just or correct ; 
but I trust that in his better judgment and in his ·ciLlmer moments he 
will see that if a similar process were repeated against him frt>m this side 
?f the House he 'would be the· first to protest against it· as being almost 
ll'ifamous on our part. And yet that is the charge which he did not 
flinch from making on materials on which no responsible man and much . 
more the Honourable the Home Member should act. As I said I am 
one of those who' have done my level best, almost against the ~ some-
times, to maintain the traditions of a House of this character. I do not 
pretend to be a man who bas been versed in them as you, Sir, have been. 
And ~  the fact remains that there is something innate in a man '. 
education and character which prevents him from doing things which after 
all our honour demands that we shall not do. And, Sir, it is that respect-
ful protest that I wish to mRke. And the ~ of reasoning went like 
thi:'!. He says there were these two letters written, one to Sham Lal and 
Olle to Gopal Singh. After that certain events took place in Court; 
after that a certain Statement was made in Rawalpindi ; after that a prose.-
eution was undertaken which was withdrawn ; and :,yet, without the basic 
foundation which I hope and trust my Honourable friend will acknow-
ledge that my Honourable friend, Mr. Sham Lal, did not appear for 
Krishna Gopsl at all. And yet we have been entertained to an exhibi-
tion both of temper and of accusation which I think he will only do well 
not to repeat. What we do, therefore, is to enter our emphatic protest. 

So far as his own conduct of the case was concerned, the Judges whv 
tried it have said this : 

" We eannot close this judgment without expressing our gratitude to the learned 
('ounsel on both sides for the great assistance they have given in this complicated case. 
They have shown complete mastery of details and the case has been presented on both 
Bides with fairness and accuracy. Their ability and industry" had IIhortened the heat· 
ing," etc. 

Sir, on a former occasion also I entered my protest against what 1 
called the argume'ntufll ad hOfltinem. which cannot prove anything at all. 
ADd yet it is surprising to me that with that ~  for which be 
is. distinguished" the Honourllble tIle Home :Member still thought that by. 
lel'"eIling a personal charge against M:r. Sham La! the repeal of this Act . 
would in the least degree have bcen a:fiected. It almost looks, at least to 
nw mind, as if having no better argument you try almost to foully and .. : 
falsely accuse your opponents. That, I submit, is not the proper func-
tion of debate either on this side of the House or the other, and I shall , 
stand for thnt principle and see that .it is obeyed, so far as ~ can control, 
the proceedings of this House, by adVIce, suggestIOn, ~ or even a 
respectful appeal. That -is the standard for which we ~  In support 
of the traditions of this House I say that two of these sectIOns are formal 
and as regards the other, it ~ now time-it ~ lived 27 ~ in ~ 
miny and to the prejudice Ilnd detriment of IndIa and the natIonal cause 
and it should now die a deserved death. 

Mr B Das (Orissa Division: Non-Muhammadan) : Sir, in a way 
I feel ~  to the members of the ~  for having revealed 
their attitude of mind and the policy for whIch Governmen.t stan,d today. 
It 8€'ems that the Government of India are so very decayed III theIr super-
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j){r. ;s. J>al.] , .  . . : 
.et.,nngth that they have to deliv-er ~ like those whieh came ~  
the H.onourable the Home ~  and the Honourable the Law Member 
wjrlch· &l'e unworthy of any Government, not to speak of the. present Gov •• 
-eftllllent of India.. Sir; I do not wish t{) refer to the long speech that· 
the Honourable the Law Member made-lasting for three and· a half 
hours: I would only interpret it by reminding the House that it is the 
old story of the wolf and the lamb ; whether the lamb itself polluted the 
water or his father did it 01' his grandfather did it, was no matter of 
concern to the wolf : and he promptly proceeded t() devour the lamb : 
J;imilarly, the Honourable the Law Member will not all()W and will not 
tolerate the lambs of the COlle"'l'ess on. tins side. As for the H()nourable 
the Home Member he showed a temper whieh 1 did not expect fr()m a  . 
Home Member of the Government of India and I say his exhibiti()n of , 
temper was unworthy of him. I would only remind him of the writing of 
another very great-perhaps a greater-bureaucrat than himself, who 
was a General of the Indian Army and who became the liead of the Irish 
Conitabulary in Ireland in 1920. After being the head of the Black 
and Tan meth()ds in Ireland and doing all the crushing he did to sup· 
press the Sinn Fein ruovement in Ireland, he came to the following con· . 
elusion, and I believe my Houourablc friend, Sir Henry Craik, after he 
retires fr()m his present task, will do the same. He said : 
: if Had I known what I was in for in 1920, when I consented to go to Ireland 

to ta'ke part in BUppreBBing the Irish 8inn Fein revolution, I should, in the words 
of lb. Baldwin, • Dever have touched it with the end of a barge pole '. One lives and 
learns." 

I believe Sir Henry Craik will say the same thing and will reflect 
in the words of General Croz-ier in his book on the Black and Tan Move-
ment in Ireland : 

IC Hanng seen a great deal of force in use, having applied that force for over . 
thirty years, having experienced the utter failure 0'1. foree, ;t. most needs look for other 
weapons with which to achieve the object-the welfare of mankind." 

-Sir, when in office no bureaucrat will think of these lines. When they 
retu-e, when they think of the other world in their peaceful moments, 
they will think of this. .We are tired of the Black and 'fan methods 
which they applied, whether in Bengal or In Bombay or in the ·Punjab. 

~ speakers on this side have proved to the hilt that this Acrt ·lIhould not ' 
exist and should -be repealed and t, therefore,· hope that the House will ' 
~  . my Bill into consideration. 

lIIr. President (The Honourable Sir Abdur ~  The question 

• i That ~  Bill to repeal the Indian Criminal Law Amendment Aet, 1908, be takea • 
into conSideration;" - .. . 

" 'foe ~  divided .: 
~  

Aaron, Mr. SamueL 
Abdul Matin Chaudhury, Mr. 
Aney, Mr. M. B. . 
Asif Ali; Mr. JtL.. . 
Ay)'ll.Dgar ,Mr. M. aualltllalllljYallam. 
Azhar Ali,. Mr. Muhammad. 
Ba Si; U .. ,.-

Badi-uz·ZaDian; Maulri. 
Banerjea, Dr. P. N. 
Baqui, Mr. M. A. 
Bardaloi, -Sriju.t ~  O. 
Bhagavan Das. Pr. . 
Chattopadhyaya, Mr. Amarsndra Nath. 
Chettillr, Mr. T, 8. Avin8shilingam. 
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1Ir. President (The Honc1nrabnr sii-· Abdnr Rahim) : Tbe question. 
is : ._ r  . 

.  . ~  That eJi.1IIt! 2 stand part of the Bill" 
lVIr. P. ~ : Sir, it was not my' intenti6nto speak on this Bill, 

a Bill of which I believe, this House and the country outside is heartily 
tired, but I have been prompted to speak by the remarks which I heard 
from. two Honourable Members in particular who have taken part in the 
debate. As I listened to, what with due respect I must call, the wild, 
unrestrained and thoroughly irrelevant speeches of my' ~  the Honour-
able Member from Assam and my friend, Mr. Chattopadhyaya, I found 
it impossible to contain myself. For some considerable time I found it 
difficult to disco'\"er any logical principle of relevance between their 
speeches and the Bill under consideration, but after listening for some 
time, I realised what the game was. The game was to vilify the OOHrn-
ment, to persuade the audience that whatever Acts have been carried out 
by Government in the past have been unjustified and to argue therefrom 
tltat the Government in future win inevitably make unfair use of any 
powers with which it may be entrusted. 'I'his is the only argument against 
this Bill which I bave beard advanced either today or last week. That 
argument has been supported by, what with due respect I must charac-
terise, as a tissue of misstatements having no shadow of foundation what-
soever. 

I tum first to the statement which the Honourable Member from 
Assam made in his endeavours to Rupport this thesis. He was good enough 
to. state that Government could n()t be trusted because, among other things, 
the officials of Government had fmgineered the Dacca riots. He went so 
far as to say that Government was so certain of the coming of these riota 
that every omcial in Dacca was warned four or five days beforehand to lay 
by a large stock of proviRions. Sir, I bappened to be an official in Dacca· 
at that time, and I can as.'1ure the House that that statement has no founda-
tion whatsoever. No official was given any warning. (Some interruptions 
and laughter from the Opposition side.) It is all very well for Honour-
able Members opposite to laugh and to assume that I am not telling the 
troth' in this particular matter. Sir, I am in a much better position than 
thp. Honourable Member. in question to state the actual facts. (" Hear,' 
hear " from Official Benches.) I was in Dacca at that time ..... 

Srijut N. C. Ba.rdaloi : On a point of personal explanations, Sir, .... 

Mr. P. J. Griffiths: I do not give way, Sir. 

Srijut N. C. BardaJoi :  I merely want to make a pet"8Onal eXllhma-
tion ........... . 

Mr. President (The Honourable Sir ~ Rahim) : The Honour-
ablp, :Member is not giving way. Let the Honourable Member continue. 

Mr. P. J. Griftlths : I happened to be in Dacca at that time. and 
I can 88S1lre the Honourable Member that I personally received no su.eb 
notice whatsoever ......... . 

. Slijut Jr. 'C. Ba.rdaloi: (When the speaker was continuing): I 
,.,anted to say that I spoke from information received from the Deputy 
President's speech and other contemporary aecounts. . 

MI·. P. J. GrifIltbs : My house happened to be in the middle of the 
hazar. Surely, if Government had considered it necessary to warn 
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officials of the impending riots, I who lived in the bamr should have 
been the first to l't!ceive such warning, but no such warning was ever ~  

liven or contemplated by the authorities,-(SomeHonoural;)le Membel"ll 
were laughing at this stage) and the Honourable Members who laugh 
have no personal knowledge of the facts whatsoever .. 

Again, Sir, as another instance of the Government's failure to pre-
serve law and order, we were told that during t.he Dacca riots policemen' 
'Yere standing by doing nothing, watching houses being burnt and watching 
people being attacked. I wonder if the Honourable Member from AssalU 
has any idea at all as to the strength of the police force present at that. 
time. I will tell him for liis informatioon that the total police force in 
the town of Dacca, on the day when the riots broke out, was 200 men.', 
The great bulk of the Dacca police force had been drafted to Barrackpore ' 
to deal with the trouble in Calcutta, and another large section of that force 
had been sent into the interior of the distriet to deal with troubles created 
by my friends of the Congress. Thanks to their activities, thanks to the 
fact that the police were preoccupied with putting down the objectionable 
features of the Civil Disobedience :Movement, there were 200 police con-, 
stables available in Dacca to deal with the Dacca riots. My Honourable 
friend may possibly not know that Dacca is a very large town, that the, 
rioting took place in every quarter of the town, and that the length of the 
streets concerned amounts roughly to 50 miles. If my Honourable friend 
is anything or a mathematician he will soon realise that we had on an 
average four policemen to every mile of road. Do my Honourable frienda, 
opposite suggest that fonr policemen can protcd the lives and property 
of one mile of road in the middle of flaming riots 7 There is another side, 
to this picture. Government made every possible eftlort to obtain auxiliary, 
forces to deal with these communal riots, and, first and foremost they 
enrolled special constables. Certain gentlemen of the town did join al 
special constables, but I believe I am right in saying that not one single, 
member of my Honourable friend's party saw fit to offer his services to 
the authorities for the preservation of law and order. (Laughter.) 
Honourable l\fembers may laugh, but these facts are susceptible of proof 
and I am prepared to prove them. My Honourable friend from Assam 
was not content with making assertions against Govermnent. He 11&11' 1It 
to talk of the Europeans. He said, what were the ~  of Dacca 
doing during the riots T The answer to that is simple and it is very 
ereditable for the European community. Almost, without exception, every 
European non-official present in Dacca or in the neighbouring town of 
Narayangunge offered his services to the Government as a special constable. 

, Lorries were mobilised, and 'in elllCh lorry was stationed a party consist-
ing of three or four Europeans, one official and as many police constables 
as could be found. ThORa lo,rries toured eontinut:'Usly round Dacca town 
day and night, and what did they find T They came to a house and found' 
BOmebod:y setting fire to it. They put down the 1Ire and arrested the 
miscreant, if he had not already run away, and while doing that, in prae·' 
tic ally every Cllse, for the 1Irst two days, they found that somebody else 
had started a fire further, down the road, I do not think even my 
Honourable friend from Assam could have collected, in so short a space 
of time, a better organisation or a more efficient body of men to deal with 
8Uch a situation. I must apologise for dealing in such great detail with 
a subject which is not strictly relevant to the Bill under discussion, but 
I can' only say that as my Honourable friends opposite have made state-
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ment& of that kind, the basis of' their allegation that Government isUDfit 
to exercise greater power, I am. entitled to reply to ~ statementa. 1· 
have, therefore, one more point to make in connection with the Dacca 
riot,. :My Honourable friend, the Deputy President, speaking the ~ 

day, was good enough to state that on the night preceding the riots a 
meeting was held in Dacca town in the house . of a local Muhammadan at 
whieh c;>1lioials were present and at which the forthcoming riots were' 
discussed. I am very glad for the sake of his peace of mind to be able 
to assure my Hononrable friend that  that statement has no foundation 
whatsoever. (Cheers from Official Benches.) 

Mr. Akhi1 Oha.ndra Datta (Chittagong and Rajshahi Divisions: 
Non-Muhammadan Rural) : There were witnesses to that effect before 
the Committee of which I was the President. 

'Mr. P. J. Grimths : My Honourable friend is under a disadvantage; 
he gets his information second hand, but I ani. speaking of what I myself 
saw. But to return to the speech of my Honourable friend from Assam. 
n:e was not content with making extravagant assertions about the conduct 
of the officials in Dacca. He saw fit to turn his attention to the district 
in which I happen now to be employed. With rererence to my district, 
he said, " You had these people  going down to make salt, you had Civil 
Disobedience, YOll bad many Congress ~ wbo werc assaulted, but 
on the other hand, how many Congress workers did you have convicted 
for assaults on the police or on the members of the public'" 

Mr.B. Das : My Honourable friend is dealing with Daeca riots. We 
are now discussing clause 2 of the Bill. 

: Mr. President (The Honourable ~  Abdtir ~  : Glallf:ie 2 deals, 
with. repeal. . 

Mr. P. J. GrifIltha :  I have sympathy With· the ~  of ~ 

Honourable Member, but I will remind him that if I am irrelevant, the· 
fault liea with his Party and not with me. In the course of hisremarkll 
regarding D1y present district the Honourable Member from Assam was· 
good enough to ask how many cases occurred in which workers in the Civil·· 
Disobedience Movement were concerned in assaults. I was very pleaaell .. 
this ~ to have the opportunity of giving him an answer. That: 
answer I repeat-it is 189. I do not know whether·· in· additi(1l} til these, 
eases of assault my' Honourable friend was listening the other day when 
t.he Honourable the Leader of· the House gave· him details regarding the_ 
Chachua· Hat murder case and the· Chachua Hat riot case. He may-
possibly remember that on that occasion certain Congress volunteers had: 
gathered together. Ii small body of police visited the piaae and in their. 
/!nxiety-not to shed blood endeavoured to disperse that body with latkis;' 
They failed in their endeavour and had to take refuge in a house near ~ 

Reinforcements were· called for; but before those reinforeem-ents could. 
a.rrive, two police. ufficers were brutally and cruelly murdered. That; Sir, .. 
was done -as' a result -of-the ~  of the -Congress Party.; 
:r pass·on to· another: very' peculiar· 1>O\nt whiehmy HGDOUrable frieDd:: 
from Assam thought fit to make:· He brought to lig·ht the case ·of a bomb, 
Whi&h . ·had been pl/lnted ·byan-.-evil. minded infOl'JlleF in the· b,ou.se of· ~ 
lJlDO<lent ~  ·j;:FeJf!lm& he w8I!-Z:ilfemng:tothe.tCl&se ~ ~  

~  ~  ef ~  ~ ~  .. ,ag<9'.· ~~  ~ ~ ~  
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that. this case was sent up by the police, the wicqd PQlie41 w40 could 
possIbly never act honestly, aJ1d when this case came from the wicked police 
to the honest :and upright magistrate, then that magistrate discovered that 
the whole ~  was a concoction. AS usual, my Honourable friend has 
completely mIstaken the facts. The facts are that during the course of the 
police investigation it was the police themselves who discovered that this 
had been planted. The very officer to whom information was brought was 
the first to discover that it was a wicked and ingenious plot. (Cheers from 
Official Benches.) The prosecution of the informer was lodged by the 
police in consultation with me, and any suggestion that  that particular 
Incident shows the corruptibility or dishonesty or the inefficiency ot the 
police is too grotesque to deserve notice. There is only one more point 
made by my Honourable friend with which I think it is worth while to 
deal. In support of his case about the iniquity of the present Government, 
he drew a touching picture of the condition of the detenus. I must confess 
that. if I had not known him longer he woulq have almost brought tears 
to my eyes by his description of the poor detenus deprived of medical aid. 
What are the actual facts of the case 7 I will speak again, not 
of what I have read in some remote book, but of what I know from my 
own personal experience. In my own district there has been a detention 
~  of which Members might know. 
An Honourable Member : What is " my district " 7 
Mr. P. I. Gri8itbs :  I am not concerned, with your district: 'But as 

things stand, there is a detention camp in the district of Midnapore. The 
average income, previous to admission to that detention camp, of its present 

~  nas been calculated and works out on a generous calculation at 
Rs. 14-8-0 a month. There is such gross poverty that in their ordinary 
village homes it is quite impossible for these gentlemen to obtain the services 
of the Civil Surgeon or of any expert doctor. At present, Sir, when they 
are ill, the. entire medical resources of the Government are at their dis-
posal and this, Sir, is not theory but practice. I can assure Honourable 
:Membt>rs that at least ten inmates of the Hijli DetentioB Camp were treated 
by the Civil Surgeon during my last month' in Midnapore. I think that 
sufficiently disposes of the attempt of the Honourable Member from .ABsam 
to throw mud against the Government." ' 

I turn now, and here, I shan be as brief. as possible, ta the sugges-
tions---.shall I call them insinuations-made by my Honourable frienel, 
l\lr. Amarendra Nath Chattopadhyaya. If I had been new to this country 
and if 1 hail been a stranger to Mr. Chattopadhyaya's usual style of 
oratory, I ~  have b{\en troubled and distressed in mind. .1 shoul.d 
have verily believed that the Government must indeed be a SataDlc one, It 
thi" kiud of thing could go on under its aegis ; but, Sir, I ~  not distressed 
or troubled in mind, because I remembered the previous occasion when 
exactly the same Idnd of statement was made by exactly the same Hpnoul'-
able l\Iember. That statement also  concerned my unfortunate district. 
We were told that troops in the district of Midnapore had gone into a' 
certain :vtl1ilge, brought out" the womenfroin the lwusea and had them 
stripped naked. My H<monrable friend, the Leader of the H?use, took the 
trouble to write a personal letter to Mr . .Amarendra ChatterJee and asked 
him if he would give him any detai18 or any kind' of faetdn support of 

~ . That 'WitS in 'March this yeaT. My Honourable ~  the 
Leader of the :Himse;-ulltlll wilitingf'Or his ~  ~  ~ ~ ~  

Chatterjee. ::"f.,,·'C... '., ~ ~  ""-, "';5 ,:: ',:', 
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AD Honourable Kember : He never received the letter. 
The Bonour&ble Sir Hripendra 8irca.r (Law Member) : On a point, 

of personal explanation. I did send a letter to Mr. Amarendra Chatto-
padhyaya. I am not aware, it was miScarried. I did not send it by post. 
I sent it through a peon book. I' have not got the document here. I 
wrote to him that if he would give me some information about the name 
of the village and so on, I can inquire into the matter. 

Mr. Amarendra Na.th Ch&tmpad.hyaya : It is news to me. I never 
received any such letter. 

Mr. Mohan L&l. Sa.kBena (Lucknow Division: Non-Muhammadan 
Rural) : May I ask a question of the Leader of the House' 

BIr. President (The Honourable Sir Abdur Rahim) : The Chair can-
not allow it. 

:Mr. P. J. GrifIltbs : I have no means of knowing what happened to 
that letter. I can only inform this House that the letter was sent and, 
it is unfortunate, that that particular letter, out of the thousands of 
letters which are sent by the Law Member during the year, should have 
been miscarried. 

But, Sir, as I listened to the speech of the Honourable Member, I 
IS P.X. thought at one time that it would be necessary to 

deal with it in some detail. That idea was dispelled 
when he came to the end of his speech and I heard a strange, indeed a 
lamentable, eulogy of people whom I call murderers but whom the 
Honourable Member prefers to call martyrs. It is strange and significant 
that Honourable Members on that side of the House, however much they 
might theoretically deplore terrorism, are always ready to find some 
redeeming feature in the character of the terrorist murderer. My Honour-
able friend says that Kanaiya Lal Dutt is a man of whom any nation 
might well be proud. Speaking for myself-and perhaps I might remind 
the House that Kanaiya Lal Dutt was the murderer of an approver-I 
should be ashamed to belong to any nation which could be proud of such 
a murderer. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour· 
able Member must remember that he is speaking to clause 2 and not :m 
the general debate. 

Mr. P. J. Griftlths: I will confine myself strictly to the scope of 
clause 2. Clause 2 is the substantive clause of this Bill and in debating 
this clause, the question we have to settle is whether the Criminal Law 
of 1908 is necessary or not. Now, Sir, when I listened, some days ago, 
to the debate on the Criminal Law Amendment Act, I had a good deal 
of sympathy with my friends on the opposite side of the House. I 
realised that their position was a difficult one. I realised that they 
were ..... . 

Pandit GoviJld Ballabh Pa.D.t (Rohilkund and Kumaon Divisions: 
Non-Muhammadan Rural) : On a point of order. Having passed the 
motion for the consideration of the Bill, the House has accepted the 
principlE' of the Bill and the principle of the Bill is that the Act of 1908 
be repealed. It is not open to the Honourable Member or to any other 
member to cover the same ground over again. I submit that all his argu-
ments are entirely irrelevant and out of order. 
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1Ir. ~  GriIltba: As I read clause 2 of the .Bill, it says: "The 
lndian Criminal Law Amendment Act, 1908,. is hereby repealed." I 
understand that as we are discUBSing the Bill clause .by clause, clause 2 is 
also' open to discussion. .' 

1Ir. President (The Honourable Sir Abdur Rahim): Clause 2 
embodies the principle and the real object of the Bill and that has been 
discussed threadbare upon the motioh for consideration. There is no 
amendment of which notice has been given to this clause. So the Chair 
must rule that no general discussion can go on any further. 

1Ir. P. J. GrifIlths: May I ask, Sir, not in a contentious spirit but as 
a new Member of the House, exactly what is within the scope of the dis-
('ussion. 

Mr. President (The Honourable Sir Abdur Rahim) : If there was 
an amendment, that amendment could be discussed. The ;House has 
already given its verdict on the general principle of the Bill. So, thp 
principle of the Bill is no longer before this House. 

The Bonourable Sir Nripendra 8irca.r: May I put in a word on 
this Y Without giving notice of any amendment, an Honourable Member 
can oppose any clause of the Bill. The peculiar situation here is this . 
. Under one clause, the Bill repeals all the clauses of the Criminal Law 
Amendment Act. Therefore, the result of one clause is that 5 or 6 or 8 
clauses of the old Act are going. Therefore, every clause of the old Aet 
is relevant in a discussion on clause 2. That is my submission. 

Mr. President (The Honourable Sir Abdur Rahim) : What is the 
effect' of the decision of the House , 

The Bonourable Sir Nripendra 8ircar: Supposing the House had 
decided on a Select Committee motion, that also means accepting principle 
of the Bill, but am I to be told that no clauses can be altered or amended , 

Mr, President (The Honourable Sir Abdur Rahim) : The House has 
committed itself to the principle of the Bm, and, therefore, the Chair 
cannot allow this general discussion to go any further. 

Mr. P. J. Gri1Ilths : May I speak on the principle of the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) : That has been 
decided upon already. 

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban) : 
Sir, I rise to oppose this clause, and I want to giv«}: my reasons for doing 
so, and I hope I may be permitted to give my reasons VAry shortly for the 
benefit of my Honourable friends. 

Mr. President (The Honourable Sir Abdur Rahim): Will the 
Honourable Member please speak up. The Chair cannot hear a word. 

Voices: Nobody hears him. 

Another Voice : He has got a sore-throat. 

Sir Oowasji Jehangir: I am giVing my reasons. very shortly, Sir, 
8Rtowhy I oppose this clause and "\'Vhy I would urge the House to throw 
it out. Mr. President, we have heard a great deal about terrorism. 



t:';-·Dr.: ~  (DOlIlbay Oity l- ~  ~  : 
Do not -address us. Addr-ess the Chair. . 
attOoWasji J8ha.ngir: I think my Honourable friend, Dr. Deshmukh, 

does not understand what it is to address the Chair. 1 am addreasing 
:..the Chair ~ Mr. ;Presideu,k bo* ~ :H9lJ.oQXable_ ~  ~ ~  of 
,the House and. on the other side of the House have confined. their atten-
'tion merely and perhap.s comI»etely -to . terrorism. Now I would like to 
draw the attention of tJl,e House to another evil of a very serious nature 
from which ~  B<>mbay sWIer, namely, communism. (Hear, hear.) 
(Voices: " Oh, Oh !") Now, Sir, I h<>pe and believe, nay, I am really 
sure, that there is' not It single-Honourable Member on -the side of the 
Opposition who is at-heart really a communist. There may, no doubt, 
be many who are advanced socialists. Sir, I claim, in my own humble 
~  also to be a socialist (Laughter and Voices of " Oh, Oh ! "), but 
not an advanced socialist. I repeat that I am sure there is not a single 
Honourable Member on this side of the House who is really, at heart, a 
(·ommunist. Now, Sir, I wish we were in a position to be able to say 
that there were really no communists in the right sense of the word in 
my Presidency. I am ~  tbEge are many, Su-, there are 'many who 
desire to subvert the present sooial order of things ; there are many who 
will take every opportunity, as they do, to hamper trade and industry, 
and there are many in my part of the world who will enoourage strikes-
not to benefit the labourer--but only in order to encourage " disorder ", 
in order that the social state may be changed,-and who, are, we are 
informed, financed from another part of the world. Sif, I will give you 
just one little incident that occurred to me some years ago.. I .had to 
. deal with an extensive labour strike, when many labour leaders saw me 
two or three times a week. One of my friends had a silk shirt on and 
my attention was drawn to .it, I ~ ~ " Mr. So-and So (I am not 
going to mention his name), I see you have got a silk shirt on Y " His 
reply was, " yes, I have, and the money to buy it did not come from your 
pocket, it came from Moscow". (Voices:" Oh, Oh !") That was in 
-the Secretariat of Bombay when I was a Member of Government, in charge 
of labour,-and that was the answer I got. 
Dr. G. V. Deshmukh : He pulled your legs ! 
Sir Oowasji Jehaugir : Now, Mr. President, there are'many'in my 

city who will be only too willing to act-not against Goverwnent, but 
against us all,' against you and Die, to upset the ordered state Of social 
life: And I understand that although this Act may not hav£' been 

~  originally for the purpose of being able to tackle this great evil, 
it is today of considerable use for this purpose ; and, therefort', . when 
my Honourable friends are in power, they will have to bring on the 
Statute-hook some other Act which will enable the Provincial Goyern-
ments to ~  one of the greatest evils we have had to contend with 
and shall lIave' to contend with in an inereasing degree in fut1Ire. 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
'l'he HonoUl'abl€ Member is making a "-second reading" speech. He 
ought to IlltYc spoken, if he wanted to make ~  ~  Ilt 
thc time when the motion was' ~  consideration. 'rhe Honourable 
Member. is notin order. in discussing the principles of. the Bill. now: . 
. Sir 00l"Djilehangir·t ~  lhave'n6t been able i:o'hear 

you ..•.. . -
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Mr. President {The Honourable Sir ~ ~ 'Honour-
.able Member, the Chair said, is not..in order in dilating. ~  -Ure 
>general principle of the Bill, whick nas ~ ~ ~  
the House. . .... . 

Sir Oowasji Jehangit :  I am opposing ~  of this clause, 
Sir, which affects the general principle of the Bill, anq if you still rule 
,me ont of order, then I will resume my seat; . .' . 

Mr. President (The Honourable Sir Abdur Rahim) : That is j:eally 
~ Chair's ruling. The Honourable Member did not hear the Chair 
properly, but that is its ruling. . 

Sir Oowasji Jeha.Dgir: Then, I will urge upon the Honse, Mr. 
President, before, I sit down, that the House do reject this clause, 
unless and until there is some other Act on the Statute-book which 
will help Provincial Governments to fight this living evil, the increas-
ing evil of communism, an evil which threatens to ruin our country 
and all the future prospects 01 our peaee. happiness and prosperity. 
(Loud and prolonged Cheers.) 

The Honourable Sir Hemy Cra.ik: Sir, May I respectfully point out 
that clause 2 of this Bill contains three ~  One reptlals the 
Crimina.1. Lltw Amendment Act, ,and the other. two contain provisiolllJ 
which in the course of this lengthy debate have not been tl4) much as 
mentioned. Tllel'e has been no discussion whatever on sub-claUde (2) 
or sub-elause (3) of this Bill. 

Mr. President (The Honourable Sir Abdttr Rahim.) : But there is 
no amendment ! 

The Honourable Sir Bemy (Jraik: Surely it is in order to oppose 
sub-clauses (2) and (3) 1  I should like to. oppose them not only on 
their merits because they are the worst piece or draftsmanship I have 
seen for a long time ........ 

Mr. President {The Honourable Sir Abdur Rahim, : Order, order: 
Thc Chair finds in May's Parliamentary Practice (page 403), the follo)v-
ing: 

" The chairman (1 t. it the Chairman of the ComfMttee of the Howe) pro· 
ceeda to read the number of each clause, which is thus brought under the considera. 
tion of the committee ; and to call on the members who have given notices of amend-
ments. A member is not at liberty to speak generally upon a. clause, upc.n its beiug 
called by the chairman, there being no question before the committee until 1111 amend-
ment has been moved,' or the question proposed, ' That the elause stand part of the 
bill. ' If no amendment be oft'ered to any part of the cla.nse, the chairman at once 
proposes the question, , That this clause stuld ~  of the bilI,' and when this has 
been disposed of proceeds to the next clause. If no amendment be offered to any 
part of the clause, the chairman at ~  'proposes .the qnestion, 'That this clanse 
lltand part of the bill " and when thIS has been dupnsed of proceeds to the next 
clause. " 

The question is that this clause stand part of the Bill. 
The HODoutable Sir lfripendra BiroaI': May I ha.ve your permis-

sion. Sir. t.o make a' few remarks in connection with this point of 
orner! J will again quote what you have quoted just now : 
.  . "A member is not at liberty to speak. geJ\8l'&l1y upon a eIa.uae,. npOD ita being 
ealIl'd by the chairman,' there being no qnestion .before .the eommitteeun.til an amend-
ment has been moved (that. has. ~  thiB c(If8) pr thj! :que"tion prO. 
posed, , That the colanse stand -part of 'tile bill': ·('1Mt yo",1wIvt tlOnil.) "If.o 'amend-
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aeat Ite offered to any part of the claule, the chairman at once proposes th8''«I1lestion, 
, That .We cl&Ds;.e .tancl part AI. the .bill', (Uaat u tIINH Nov Iuw, dotwI) and whu 
tlais has been disposed of proceeds to the next clause." 

I particularly wish to draw your attention, Sir, to the following 
words: 
,. A. member iI not at Jibertr.to! apeak pnerally upon a clause, upon its being 

ealled by the chairman, there b'eing no' question before the committee until an amend-
ment has been moved, or the question proposed." 

I stlbmit, Sir, that what it means is this. If the question is pro-
~  then the matter is befor,e tl)e committee and it can be dispose(l 
of by a reasoned speech. I can make a reasoned speech as soon as 
this question is put to show that this clause should be rejected, although 
I haYe not mover! an amendment. This matter is of great importance 
'and not merely for this ease. I submit that this is an important point 
of order and I want. yonr ruling. I shall not be satisfied with the 
hilarity of ~  Members opposite because they have not fol-
lowed the point. 

Mr. S. Satra.murti: May I say one word' It has been ruled in 
this House that even a suggestion for the omission of a clause must 
rmluire all amendment. An amendment must be tabled to the eiIect 
that the elausebe omitted. I remember, Sir, that when you were the 
Leader of the Opposition, a similar Bill came before the House find 
when motions after motions were moved, a point of order wa'S raised 
Bud the Chair ruled that even for omitting a particular ,cl .. , flU 
amendment ought to be moved. -IiI. this case, no notice of any' amend-
ment has been ,given to omit this ,clause. The Bill has been before the 
House for nearly six or seven months, and yet no Honourable Member 
has taken the opportunity to give notice of an amendment to omit 
the !llausc; and, therefore, any diseussion on the general principles 
of the Bill cannot cover the wide sphere' which the Honourgble the 
IJ8w Member ~  it can cover. 'I submit the passage in May':'! Pa,rIia-
mentary Praetic€, which you were good enough to read to the House, 
is almost condushp in the matter. Undoubtedly, it is open to Honl)ur-
nhle Members to give arguments as to why this clause should not be 
accepted by the House, but having failed to give notice of any amend-
ment, they cannot st.art the whole argument over again. 

The Honourable Sir James Grigg (Finance Member) : I gather, Sir, 
that we have to follow in this case the practice which is to be found 
set out in ~  Parliamentary Practice which is a book based on ~ 

practice followed in the British House of Commons. Perhaps I might 
be allowed to say that I have had a long experience of such things and 
in the House of Commons they follow the practice which hus been 
described by the Law Member and not that advocated by the Honourahlc 
:M:embE'r oPP(IPite. . 

Some Honourable Blembers from the Congress Party Benches: 
How do you know that' You were not a member of the House of 
Commons. 

Pandit· GovlDd Ba.llabh Pant: Sir, . I should relluest you to give a 
~ on tbe facts: of this partieular case. So far as the general ques-

tion raised by the Honourable the Law Member is concerned. it mily 
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have wider ~ and implications.. But taking the Bill before the 
HoUHe ..alone, the .taets are sImple and plain enough. The Bill before 
the 110\1!\e is f01 ~ repeal of the Act of 11108. 

The ·Honoqru.blc Sir Henry Oraik: No. No. That is wrong. 

;. :.PanditGovind Ballabh Pa.nt : The two sub-clauses that are parts 
of Clause 2 do no IDore than follow the principal clause to a logical eon-
Ch.l.".i.Oll. ;, 
.: .' ; .:! . ~  . 

" ~  Sir Henry Oraik : No, that is not so. 
. ~ ... 

Pa.l!dit Govind Ball&bh Pant: Even if they be independent parts 
of the clause, that makes no difference. Supposing you re-open the 
~  011 thill question, what is the point that the HOllolll'able 
llembel'S would like to discuss or could discuss. The only point they 
·can discuss woula be whether the Act of 1908 should or should not b'!! 
iepeaicd .. , 

"rhe BODf'Ura.ble Sir Henry Ora.ik : No, there are other points. 

Pandit Govind Ballabh Pant: There is nothing else. There is .ali 
other arg.ument that has been put forward. If it is not open to th')lJl 
in the. a·bsencc or an amendment to ask the House to omit sub-t>lausc8 
(2). and (3) frOID clause 2, then either the whole of clause 2 goes in or 
it does ~ If the whole of the clause does not go in. then we gl) back 
npoJl the prin<liple which We have already accepted. In these circum-
,stance!:!, 1 submit that general discussion is entirely out of order. 

Sir Mubammad Yakub (Rohilkund and Kumaon Divisions : Muham-
madan Rural): May I, Sir, make a few observations On the point of 
order with your permission T My submission is that the motion before 
the House is that a certain claWle of the Bill be taken into consideration. 
The result of the previous voting is that the House has given permission 
for the consideration of that clause. It cannot mean that by giving 
permission to take the clause into consideration, the House is precluded 
from opposing the motion or opposing that clause. Sir, am I to under-
stand that if a motion for consideration is passed, the House is stopped 
or precluded from opposing the Bill at all' There IS no question of 
moving an amendment. An amendment should be moved only when 
we want a certain clause, or a resolution, in another form, but if , .. -e 
want to oppose the clause in toto, then there can be no amendment on it 
and the House cannot be precluded from giving its reasons for opposing 
the clause. So, I would humbly submit that now when the motion is 
" that clause 2 of the Bill be taken into conside>:ation ". all arguments 
that can be advanced for oppo..,ing the clause will be quite valid and the 
House cannot be precluded from opposing the moti0!l' . If after th.e 
motion for con.'Jideration is passed, the whole of the BIll ~ to be ~
dered as it has been passed by the House and nobody can raIse !iny obJec-
tion to it, the position would become absurd. I hope that IS not the 
meaning of your ruling. 

The Honourable Sir Muhammad Zafru11ah 1Cba.n (Member for Com-
merce and Railways) : Sir. may I ~  make one submission. 
You will kindly observe that, after the principle of the Bill has been 
L240LAD ' 
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[Sir Muhammad Zafrullah Khan.] 
accepted alld liub-clause {1) of clause ~ has been passed, the two subse-
quent sub-clauses provide that : 
.. (I) All proeeediDga and proaeeutioD8 pendiDa on the date of the coming into 

force of this Act shall be deemed to be withdrawn. 

<6> Alleenteneea of impriaollDl8llt or fine or both that mal remain to be UD.der-
pD8 or paid bl those convicted under the Act shall cease with the coming into opera-
tion of this Act." 

My respectful submission is that it would be open to Honourable 
Members to speak on this clause and oppose the motion that this clause 
do stand part of the Bill on the ground that if this clause passes, certain 
dire consequences are bound to follow and on that ground to show that 
this clause should not form part of the Bill. 

1Ir. President (The Honourable Sir Abdur Rahim) : 'fhe Chair tindR 
there is a ruling given on 29th November, 1932, but having read that 
ruling, the Chair is not ~  sure whether it goes to the full length of 
what is contended on one side of the House, namely, that there can be 
no discussion on the principle of the Bill upon a consideration of a 
clause when no amendment has been moved or even given notice of. 
The question raised, as the Chair has already intimated, is of consider-
able importance, not only ,0 this Bill, but to the procedure of the House 
generally, and the Chair is unable to give a final ruling on this point 
just now. 'I'he Chair would consider the point carefully and give its 
ruling afterwards. 'i'here seems to be no more time now to carryon the 
debate, and the Chair will, therefore, adjourn the House till tomorrow. 

The Assembly then adjourned t.ill Eleven of the L."1ock on Wednesda" 
the 25th September, 1935. 
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